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Proceedings of the council of the Governor General of India, assembled for the

purpose of making Laws and Regulations under the provisions of the Indian

v Councils Acts, 1861 to 1909 (24 & 25Vict., c. 67, 55 & 56 Vict., c. 14,
and 9 Edw. VII, c. 4).

The Council met at Government House on Tuesday, the 2gth March rg10.
PRESENT:

His Excellency THE EARL OF MINTO, P.C., G.C.M.G., G.M.S.I., G.M.LE., Vice-
roy and Governor General of India, presiding, '

N

and 58 Members, of whom 53 were Additional Members.

OATH OF OFFICE.

The following Additional Member, before taking his - seat, ‘made the
prescribed oath of his allegiance to the Crown :—

The Hon’ble Mr. W. Maxwell.

QUESTIONS AND ANSWERS.
The Hon'ble BABU BHUPENDRA NATH BasuU asked :—

“Will the Government be pleased to lay on the table a statement of
accounts detailing the initial and recurring expenditure involved in the redupli=
cation of the administrative machinery consequent on the partition of Bengal ?

“Will the Covernment be pleased to state if the expenditure, both initial
and recurring, incurred on account of the partition of Bengal has not exceeded
the original estimates made for the purpose by the Government of Lord Curzon,
and, if so, by how much?” )

The Hon’ble Sir HARVEY ADAMSON replied :—

“It is not possible to answer the first part of the question with precision,
as other factors affect the accounts besides the increase of administrative staff
which was directly consequent on the formation of the new province. Ilay on
the table, however, two statements*® showing :—

(1) the cost of the admhistrative offices affected by the formation of

the province of Eastern Bengal and Assam in 1904-05, the year
before its formation, and in 1906-07, the year after it ;

’ * Vide Appendices C and D.
»

’ »



618 QUESTIONS AND ANSWERS.
[Sir Harvey Adamson ; Mr. Chitnavis.] [29TH MARCH 1910.]

(2) an cstimate (for the work is not yet complete) of the special non-
recurring cxpenditure incurred, chicfly at-Dacca, in connection with
the formation of the new province.

® ¢In the first.statement the increase of expenditure shown in the two years

is roughly 12 lakhs. Some part of this is due to the normal growth of recurring
charges which would have taken place even if there had been no change. But the
increase dircctly attributable to the creation of the new province has no doubt
in some rheasure exceeded the estimate framed by Lord Curzon’s Government,
which was 8'59 lakhs. The greater part of the excess occurred before the new
province was actually formed and ‘was due to three additions to the original
scheme :—(z) the Secretary of State’s decision to substitute a Board of Revenue
for the proposed Financial Commissioner (Rs. 42,000) ; (s#) the appointment of
a Commissioner of the Surma Valley (Rs. 36,000) ; and (177) the appointment of
a Legal Remembrancer (Rs. 46,000).

“ For non-recurring initial expenditure no regular estimate was prepared by
Lord Curzon’s Government. A telegraphic rough estimate of 10 lakhs was
furnished to the Secretary of State for the buildilg of a Government House and
Secretariat. This was prepared at very short notice, before an opportunity
occurred of considering the requirements of the new province in conbultation
with its officers. The estimate which Inow lay on the table includes large
sums for improvements of a general character such as roads, water-wdrks and
sanitation. It also includes 892 lakhs for residence for Goverament 'officials.
This is capital expenditure upon which ‘interest and depreciation charges will
be realized in the shape of rent from the occupants of the houses.-

“ For temporary buildings the original estimate was Rs. 1,85,000. The actual
expenditure has been Rs. 2,68,527 to end of January 1910, or an increase of
Rs. 83,500.” N

The Hon'ble MR. CHITNAVIS asked :—

“Is Government aware that it Bas been held by the Judicial Commissioner of
the Central Provinces that a plaint gannot be admitted unless it is signed by the

plaintiff himself, even when the plaintiff lives away and cannot sign the’ plaint '

without considerable trouble, ‘inconvenience and loss of time P Is Government
aware that suitors experience difficulties owhg to this view of the law? Will
Government be pleased to amend order VI, rule 14, of the First Schedule to the

Code of Civil Procedure, 1908, so as to make signing of plaints by agents legal and
valid ?”

» - ]
.
[ i
»
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[29TH MARCH 1910.] [Mr. S. P. Sinha; Raja Partab Bakadur Singh ;
Sir Harvey Adamson ; Mr. Robertson.]

The Hon’ble MR. S. P. SINHA replied :—

> “If on enquiry the Government of India are satisfied that hardship is caused
by the interpretation put upon rule 14 of order VI of the First Schedule to the
Code of Civil Procedure, 1908, by the Courts of the Central Provinces, they
will represent the matter to the Local Government with a view to the removal
of such hardship by the amendment of the rule in question by the High Court
for the Central Provinces.”

The Hon'ble RAjA PARTAB BAHADUR SINGH asked :—

“Will the Government be pleased to state the total amount of Govern-
ment expenditure on Primary and Higher Education in the different provinces of
India, and what is the amount per head of the population in respect of each one
of the provinces ? ”’

The Hon'ble SIR HARVEY ADAMSON replied :—
“ A statement* giving the information asked for is placed on the table.”

The Hon’ble RajA PARTAB BAHADUR SINGH asked :—

“Is the Government aware that considerable inconvenience is caused
tothe public by the new rules of the Telegraph Department in the case of
second class telegraph oflices that are kept open only at stated hours? If so,
what, if any, actiun is intended to be taken thereon? "

The Hor’bie MR. ROBERTSON replied :—

“ Government are not aware that considerable inconvenience is caused to the
public by-the new rules of the Telegraph Department in the case of telegraph
offices that are open oaly at stated hours.

“ Considerable changes have been made in the working hours of such
offcos since 3903, but the i'u\'{uhmncuia of i.hg pub:il.: wete cousidered 1 cvely case,
and the working hours have not been curtailed in any instance except where the
traffic returns showed that this could be_don& without inconvenicnce to the public.

“The principle which has governed the fixing of the working hours in tele-
graph offices is that an office shofld not be kept open when there is practically no
traffic offering. To keep offices open for longer hours than this would generally

.mean a disproportionate increase in the working expenses. The ° late fee’

y # Vide Appendix E.
£ ]



620 QUESTIONS AND ANSWERS.

[Mr. Robertson: Mr. Dadabhoy; Sir Guy Fleetwood [39TH MARCH 1910.]
Wilson.]

system, by which, on payment of an extra charge, a telegram may be sent during

the hours when an office is closed, is intended to meet the case of occasional
tclegrams.

“ Superintendents of Divisions have standing instructions to keep themselves
informed of the suitability of the working hours of all offices in their Divisions to
the public requirements and to alter the working hours where required.

“If the Hon'ble Member will inform the Director General of Telegraphs of
any particular instances in which the public are inconvenienced, enquiry will
at once be made into the circumstances.”

The Hon’ble MR. DADABHOY asked :—

“ Having regard to the Hon’ble Sir Edward Baker’s statement in this.

Council of 27th March 1907, anent compensation from the British Exchequer
for the loss of the opium revenue of this Government, and to the actual loss of
revenue necessitating the imposition of fresh taxation, will the Goyernment be
pleased to state what action, if any, has been taken by it or the Secretary of
State to secure a substantial grant by way of compensation from the British
Exchequer ?” . h

The Hon’ble SIR Guy FLEETWOOD WILSON replied:— .

“ The matter is one on which the Government of India are'not in a position
to make any statement.”

3

The Hon’ble MR. DADABHOY asked :— )

. .

“In view of the official statement in reply to a recent question in the House
of Commons about the suggested améndment of the law relating to life assurance
in India, will the Government be pleased —

]

{z) tc make an early declaration of itsintentions ;
>

(%) to consult the public bodies besides Chambers of Commerce before taking
' final action ; and

(¢) to lay on the table all correspondence on, the subject ?
The Hon'ble MR. ROBERTSON replied :~—

“The Government of India have under consideration the question of amending.
the law relating to Lifc Assurance in India on the lines of the English law.

&
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[20TH MARCH 1910.] [Mr. Robertson; Mr. N. Subba Rao.)

Local {Governments and Administrations have already been consulted on t he
subject, and with their replies they have submitted the views of the Chambers of
Commerce and other representative commercial bodies. The Government of
India have considered these replies and have found that there are likely to be
practical difficulties in applying certain of the provisions of the English Acct
to Indian conditions. The difficultics are for the most part of a technical natuire
, and will require careful cxamination. Amongst others I may mention the questi on
of obtaining from Indian Companies a statement of valuation of liabilities similar
to that required by the provisions and schedules of the English Act. This can
be properly prepared only by a qualified actuary, and, so far as the Govérnment
of India are aware, there is only one actuary in the whole of India. At the
same time the Government of India have as yet at their dispgsal no organizati on
similar to that which the Board of Trade possess for scrutinising the state-
ments and returns.  There is further the question of distinguishing between
companies which actually transact life assurance business and those which are
in fact nothing more than Provident Societies, though they describe themselv-es
as Life Assurance Companies. It is clear that the two classes cannot be
brought under one common regulation. Any cautionary deposit, for example,
which it might be deemed advisable to require from Companies doing life
assurance proper would probably be excessive in the case of the smaller
Provident Societies. Again, it may be necessary in the case of the latter to
limit the Yiability for which each society may engage itself in respect of amy
individual policy and to restrict the class of business undertaken by such societies.
The above are not the only points that have been raised, but I mention them to
_show that the application to India of the English procedure is a matter which
requires a good ceal of cons'deration. The Government of India are at present
inconsultation with experts at Calcutta and Bombay asto the best method of
dealing with the whole question.

** With regard to the second part of the Hon'ble Member’s question, I may
say that public bodies will have an opportunity of putting forward their views ©n

“ The Government of India do not consider it desirable at this stage to lay
the ccrrespondence on the table.”

The Hon'ble MR. N. SusBA RA0 asked :—
“ Will the Government be pleased to state—
(r) whether it is aware that Provident Funds under various names hawve
» been started in the Presidency of Madras, under cover of which

¥ » *

H
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[Mr. N. Subba Rao; Mr. Robertson.] [29TH MARCH 1g10.]

promoters make large sums of money at the expense of sub-
scribers and members, and ignorant people have been deluded by
falsc promises and cheated of their monies;

(2) whether its attention is drawn to the judgment of the High Court
in the Bapatla Provident Fund Criminal Appeal in which their
Lordships Mr. Justice Benson and Mr. Justice Abdur Rahim, on
the 2nd February last, held that the Fund in question was more in
the nature of a lottery and set aside the conviction and sentence
passed on the accused—the Directors of the Company—by the
Sessions Judge of Guntur ; and to the remarks of Sir Ralph Benson
therein that the Legislature should take inta consideration cases
of this sort and protect the ignorant and unwary from the snare
set up by the promoters of such Companies;

(3) how far this evil is prevalent in other Provinces, and to place on the
table reports, if any, received on the subject from Provincial
Governments ;

(4) whether it will take steps to introduce legislation to check the evil
and extend the protection of law to bond fide Companies started
for mutual benefit on the lines of Friendly Societies in Western
countries ? ’ .

. L}
]

The Hon’ble MR. ROBERTSON replied :m .

“The Government of India have recently received a communication from
* the Government of Madras urging the desirability of legislatioh to control the
operations of Provident Societies which undertake life assurance business. | -
No reports on the subject of such socicties have of late been received from
other Local Governments. But I may state that the question of undertakmg
legislation for their control was considered in consultation with all Local
Governments in 1900, and the decision arrived at was that the necessity of
such legislation had not at the time been established. So far as the Govern-
ment of India are aware, the evil referred to by the Hon'ble Member does not
prevail to the same extent in any other part of India as in Madras Tk judg-’
ment of the Madras High Court alluded to by thc Hon'ble Member has not
been brought to the notice of the Goverhment of India officially, but they
have seen a report of the case in the public Press. As it appears from the
reply which 1 have just made to the Hon’ble Mr. Dadabhoy, the question of
“undertaking legislation to control the operations of these societics is closely

2 - L]
. \
3 > .
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[29TH MARCK 1910.] [Mr. Rokertson ; Mr. Madge; Sir Guy Flectwood
Wilson ; Mr. Graham ; Mr. Macpherson.)

connected with that relating to Life Assurance Companics. The whole subject
is- at the present time engaging the attention of the Government of India,
and they do not consider it des:rable at the present stage to lay the correspond-
ence on the table.”

The Hon'ble MR. MADGE asked :—

“Will the Government be so good as to state whether, in the reply of the
Under Secretary of State to a question from Mr. Rees, that it has been decided
in future to aim at recruiting for Indians one-hall of the vacancies occurring in
the Enrolled List of the Finance Department, the word ¢ Indians’ includes or. ex-
cludes  Statutory Indians’ as defined by an earlier decision of the Secretary of
State ; and, if it excludes them, whether the Government will take steps to remove
the barrier thus thrown up against the domiciled community.”

The Hon’ble SIR Guy FLEETWOOD WILSON replied :—

“ What has been decided is to recruit Indians, in the sense of persons of
pure Asiatic descent, for one-half of the future vacancies in the Enrolled List. But
this new decision throws up no new barrier against members of the domiciled
community. They will still remain eligible, as at present, for admission by
competition in India or by promotion from the subordinate ranks. Their position
is in no way afected.”

The Hon’ble Mr. GRAHAM, in the absence of the Hon’ble Mgr, ArM-
STRONG, asked :—

«“ Are the Government of India aware that the amendment of the
Bombay Port Trust Act, 1879, made by the Bombay Repealing and Amending Act,
1909, which recently received the assent of the Governor General, has created
great dissatisfaction amnongst that part of the mercantile community of Bombay
which is represented by the Bombay Chamber of Commerce?

“ Have the Government of india repiit.d to the mwewmuwial of Lhe Bombay
Chamber of Commerce of the 3ist July 1999, praying that assent might be with-
held from the Act in question ?”

The Hon’ble MR, MACPHERSON replied :—
[ .
“ The Government of India are aware that the amendment of the Bombay
Port Trust Act made by the Bombay Repealing and Amending Act, 190y, has
been reccived with dissatisfaction by the Bombay Chamber of Commerce.

El " 2



624 QULSTIONS AND ANSWERS; BUDGET.

[Mr. Macpherson; Mr. Ghuznavi; Sir Harvey [29TH MaRCH 1910.]
Adamson ; the President.)

““The memorial of the Chamber to which the Hon’ble Member refers was
carclully considered by the Government of India before’ His Excellency’s assent
was given to the Act, and they were of opinion that it was contrary to precedent
to refuse assent to an Act passed by the Legislative Council of a Local Govern-
ment on grounds such as were set forth in the memorial. The Government of
India regret that a reply was not sent to the Chamber of Commerce with regard
to their memorial at the time when the decision of the Government of India on
that memorial was communicated to the Government of Bombay.”

The Hon'ble MR. GHUZNAVI asked :—

‘ Will the Government be pleased to state the number and the names of the
students from the different Universities who proceeded to England as State scholars
under Home Department Resolution Nos. 1—45-57, dated the 12th February
1886, and No. 9g—=269-81, dated the 23rd August 1882 ? Will the Government
be pleased to state generally the nature of their occupation since their return ?

“Will the Government be pleased to state the number and nature of
studies of the scholars who were selected for technfcal education in Europe under
Home Department Resolution No. 41, dated 2oth January. 1904, and the nature
of their occupation since their return ? Also whether any Muhammadan was

selected for any of these scholarships ? 2’

“ Will the Government be pleased to state whether they hrve under
consideration any scheme for a special scholarship, general or’technical, ‘enable
in England for Muhammadans similar to the special scholarship for Eurasians and
Anglo-Indians instituted by Home Department Resolution Nos. 22—238, dated
the 19th March 1907 ? " .

The Hon’ble SIR HARVEY ADAMSON replied :— .

>
“In answer to the first and second questions, the statements* placed on the
table give the information asked for by the Hon'ble Member, so far as it has
been possible to obtainit. Several of the “scholars whose names are included
in the statements have not yet completed their studies abroad. The answer to
the third question is in lhe_negative."’

DISCUSSION OF THE BUDGET FOR igto-11

His Excellency THE PRESIDENT' said :—1 should like to inform Hor’ble
Members, before the discussior on the Budget begins, that, as I told them the

* Vide Appendix F. i : .




BUDGET. 625
L2011 MARCH 1910.] ([7he President ; Mr. Dadabhoy.]

other day, 1 propose to limit the spceches to 20 minutes with the exception-of
those of Members in charge. But as I am- anxious not to interrupt Hon'ble
Members in the middle of a sentence; I have arranged that a bell of warning
should ring one minute beflore the time is up. I hope that will assist Hon’blc
Members as regards their speeches.”

The Hon’ble MR. DADABHOY said :—*“ My Lord, the general features of the
Budget do not call for any special comment. But for the taxation and the
loan, necessitated principally by an alarming growth in expenditure, it would
perhaps have evoked popular appliuse. Even as it is it affords proof of the care
and skill with which the Hon'ble Sir Guy Fleetwood Wilson has worked out the
whole thing. 1 only wish he had made more strenuous efforts to keep down .
expenditure, both civil and military. It seems we are progressing too fast in the
matter of expenditure. The main increase has been in the . civil departments.
The public have their suspicions about the utility and the necessity of all this
heavy expenditure. A fuller explanatory note on the point would have been
welcome, and wouid have helped us to form a correct estimate of the adminis-
trative value of the Government liberality.

“My Lord, the decision of the Government about the inquiry into the whole
subject of high prices, mooted first by my friend the Hon’ble Mr. Chitnavis, is
disappointing to a degree,  In 1908 the Government undertook to consider the
suggestion of a joint Coinmission of officials and non-officials ‘“ should they decide
that inquir; was advisable.” In 19og, in answer to my question on the subject,
in explanation apparently of the delay in taking action, Government stated: [t
is, however, a question of much complexity, involving a number of other issues of
much moment.” In the course of the Budget debate of last year the Hon’ble
Finance Member announced ia effect the Government decision to inquire into the
subject, and his remarks induced the belief that an open inquiry by a Commission
would be sanctioned. Fe observed:— '

‘Nor can | make any announcement yet regarding an inquiry into prices, for the manner
and agency of the inquiry are still under the Sccretary of State’s discussion. . . . . We
are prepared to ascertain the facts with the utmost cre and to give our best consideration
to any suggestions which are based on knowledge ar:d accurate data.’

“ Zuggestions . . . .based on knowledge and accurate data,” consideration
of which was promised can only be made to a Commission taking evidence at
important centres ; the ascertainmeft of ‘‘the facts with the utmost care” ig
best effected by such a Commission of officials and non-officials. But a single
officer is expected to do this work in disregard of the fact that a departmental
inquiry of the: sort can never be expected to elicit the facts bearing on a matter
_of “much’ complekity” and preghant with various momentous issues. The
" terms of the- teftrence weuld clearly shew that the " subject rles more in the

ime of a first- mte économist than the cleverest officer, however expencnced
- 3
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[Mr. Dadabhoy.) [29TH MARCH 1910.]

at figures. What is-ar office head ‘to know of “world factors,” of the
permanent or temporary nature of the rise in prices, and of its * probable economic
effects on the country as a whole and on the different sections of the community ”
which he is asked to report upon? The principle which the Finance Minister
lays down of diagnosis preceding treatment, is exceptionable. We all are in
cordial agreement there. But in my humble opinion proper diagnosis of the
particular evil can only be made with the help of an open commission. The
ascertainment of facts and the reasons underlying them is peculiarly within the
province of a commission. That is by common consent the function assigned to
commissions. Why should then the satisfactory method of an open inquiry by a
commission be abandoned in a matter which iz unusually complex and difficult, and
in an examination of which all the help which economists of experience can give
should be courted? The order has been reversed, and the idea seems to be that
the “ treatment’’ and not the diagnosis” can be referred to a commission.
This treatment, on the contrary, could be left, as it must in the end be, to
Government.

“My Lord, the subject of the financing of Protective Irri gation*Works finds a
suitable place in a review of the Financial Statement. The present arrangement
-is precarious, and satisfactory provision for such works is a matter more or less
of chance. The policy being to finance them from the revenue, a ,source of
supply dependent upon various fortuitous circumstances, the initial eutlay on them
must necessarily be somewhat uncertain.  The past history of the works supports
this view. The Secretary of State, with a statesmanlike ‘appreciation of the
importance of irrigation, has been pleased to fix the maximpm expenditure on
Protcctive Works at 100 lakhs of rupees, but that figure has so far not been worked
up to. Lastyear’s principle of economy and retrenchment does not inspire the
allotments in the Budget under discussion, and the Finance Minister has set forth
his position in clear language : , ’

* Though I view with grave anxicty the steady growth of our expenditure, yet I
realise-that, without a general recasting, of our scaie of public chaiges, we cauuni exicud
indefinitely those retrenchments of a temporary and emergent character which have been
forced upon us in the last two years’

“The “ inevitable . “ permanent strengthening of our regourcés,” which the
Finance Minister thinks necessary, has been *effected by the imposition of fresh
taxes. And yet the allotment for Protective Irrigation Works is less than the
former maximum of 75 lakhs by about 5} lakhs. Unless, therefore, Protective Irri-
gation Works are placed on the same footing as regards Capitul outlay as

- Productive Works, and are financed out of loan funds, as récommended by the
Scott-Moncrieff Commission, there is not much prospgct of theit being pushed on \.

with vigour. . . . -
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“The utility of these works is best proved in the province of which I am one
of the humble representatives. In the scheme recommended by the Irrigation
Commission there was not a large provision of productive works for the Central
Provinces. Most of the works for that province were what are known as protec-
tive, as the prospective return was calculated to fall below the normal standard of
3% per cent. They were recommended for their protective value, a very great
thing in itself which, in my humble opinion, would justify a liberal allotment even
in years of financial stress. How popular these protective works are will appcar
from the remarks of the Local Government in the Resolution on the Administra-
tion Report on the Irrigation.Branch of the Public Works Department for the
year 1908-09 : .

¢ The agricultural year 1908-09 under review was marked by a heavy monsoon and
a good harvest. The rainfall was generally above the average, yet the area irrigated,
34,808 acres, was very little short of the figure, 37,357 acres, for the year 1907-08,
which was one of very short rainfall. This is most satisfactory, as it confirms the
opinion repeatedly expressed in connection with the projects recommended for sanction
that irrigation ,will be required a.nd prove beneficial to crops even in years of good or
normal rainfall, owing to the fact 'that the distribution of the rainfall is ssldom exactly
suitable.’

“This of itself would warrant a more vigorous programme of construction.
The histery of the Chhattisgarh irrigation works will make it abundantly clear
that ther: is no cause for nervousness in expenditure on these protective works,
and that the strong condemnation of the present classification of irrigation works
into Préductive and Protective by the Irrigation Commission is just. The
following extract from the same Resolution explains the position :

‘Now that tie great advantage of irrigation has been realised by the cultivator in
Chhattisgarh, and that the water-rates there are being raised, a better forecast can be
made of the probable return that may be expected from these works. At present the
areas irrigated are largest in the Ra‘pur and Drug districts, because the protective works
elsewhere are not yet sufficiently advanced to irrigate large areas. The water-rate
charged in Chhattisgarh during the year was only Ks. 0-12-0 per acre on most of iite
area irrigated, yet five of the works there have given a net direct return of practically one
per cent. The water-rate has already been ralsed to Rs. 1-4-0 and will soon be raised
to Rs. 2. This should send the net return up to 27 per cent. and the indirect return may
be estimated at about two per cqut. But transplanted rice is beginning to replace broad-
casted rice, and the water-rate in the cse of this crop will eventually rise to Rs. 2-8 or
even Rs. 3 per acre. These works therefore give every promise of becoming productive,
and if this should prove the case in Chhattisgarh, there is no doubt that those in other parts
of the Provinge, where transplarted rice is the chief crop, cannot fall behind.

“ My: Hon’ ble; friend Mr. Jacob, in spite of his experience and high authority
as one of th’ most capable and distinguished engineers in the service of the
Crown, will thus see that the Swat, River-Canal is not solitary proof of the arti-



628 * BUDGET.
[Mr. Dadabhoy.] [29TH MARCH 1910.]

ficial and misleading nature of the distinction now made between Productive and
Protective Works. The estimated return in Chhattisgarh, with a water-rate of
Rs. 2 per acre, is 27 per cent.; with the expected increased rate of Rs. 2-8-0 aid
s, 3 per acre, the yield should be much larger. The distinction is the more to
be regretted in that it influences the method of financing the two different classes
of works. The exigencies of the situation require that Protective Irrigation Works
should be financed out of loan funds and not left to the tender mercies of the
monsoons, which to a large extent determine the amount of available revenue.
My Lord, a change of policy in the treatment of Protective Irrigation Works
should now be carefully considered in view of the East India Loans Bill that
has just passed through Parliament. The Secretary of State will have under the
measure large borrowing powers for the support of Railways and Irrigation, and
it will be a matter of regret if the increased financial ability is not utilised for' the
construction of these very necessary und valuable works, Larger and more
liberal allotments are clzarly required for the Central Provinces. The execution
of the Tendula project, costing g5 lakhs of rupees, can no longer be delayed with
justice to the province, and the Mahanadi Canal should also be taken in hand as
soon as it is sanctioned. I earnestly hope the facts I now place before the
Council will engaze the sympathetic attention of Government, and at [east the
maximum expenditure of 100 lakhs a year on Protective Works sarfctioned by the

Secretary of State will be provided for in the Annual Budget, m‘es.pect;ve of the
amount of surplus.

’ [

»

“ My Lord, it is a matter of the deepest regret that no pro’vision is made in
the Budget for the separation of judicial and exequtive functions, The Hon’ble
Finance Member is silent on the subject. There is thas little chahee of the reform
being introduced even next year. Need the Government be reminded that delay
in the introduction of this urgent reform is capable of misconstruction ?- ¢ Hope.
deferred maketh the heart sick.” Two years ago the Hoa’ble Home Member in
this Council explained the details of a scheme this Government undertook to refer
to the Governments of the two Bengals and the High Court of Bengal for examination
and criticism. The reference must have been made soon after. In February last
year | was informed in this Council that replies had not been received, and when they
were, further consideration of the scheme and a further reference to the Serretary
of State would be necessary. Nearly fourteen months have elaﬁsed since then, but
the subject does not appear to have passed beyond' the initial stage of discussion.
Nor is it expected that the. scheme would be fit for introduction during the
coming year. Why there should be so much delay over the settlement of the
details of a small measure isa matter of surprise to the country. An earl;
declaration of the intentions of Government in bhis respect will remove Much mis-
apprehension.  Surely the tentative introduction of a change of thig nature in the
district administrative machinery is not a reform of such magnttude br complex:t)r

. as to elude settlement, 1f tackled with vigour by* Government  The” public hop, .
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notwithstanding absence of Budget provision, the Government will see its way to
put the scheme into practical operation next year. The experiment cannot cost
mach, and such as it is, the bulk of it, if not the whole, will be met from Provincial
revenues.

“My Lord, the Hon'ble Mr. Harvey’s statement last year of the Government
policy of financing improvements in the existing Railway lines with borrowed
capital, unsupported as it was by detailed reasons, is, to my mind, inconclusive,
and has failed to convince the people of either its necessity or its wisdom ; and

I regret I have to repeat my complaint on that head. I shall be glad to know
the special reasons which prevent the adoption in Railway finance of the same
salutary method of effecting improvements out of revenue as is followed with
such conspicuous success in private commercial and industrial undertakings.
Improvement in such enterprises is provided for by a Depreciation Fund, and
unless a thorough overhaul becomes necessary, the arrangement is found satis-
factory. New machinery, new buildings, and additional facilities are provided
for from the revenue, and on exceptional occasions by temporary loans. Private
companies do satisfactory business that way. It is doubtful economy to appro- .
priate to general account any portion of the revenue, and leave the cost of the
improvements to be defrayed out of Capital Expenditure. The existing arrange-
ment is un.atisfactory, especially because it does not give the public an accurate
idea of the commercial value of Railways,

“Ope thing more before I leave the subject. The Hon’ble Mr. Harvey, in
response to my appeal of last year for a moderation of the constructive activity
of Government, stated that the Government looked forward to ““an increase, and
not a reduction, in our present rate of progress.” My Lord, duty impels me to
sound a note of warning that such a decision will be opposed to public opinion
which the Government values. 1 do not refer here to the large commercial
bodies who are interested in Railway development; I speak of the intelligent
general public who are not satisfied with the Railway returns, are apprehensive
that the present rate of progress in constructidn, not to speak of any increase in
it, may ultimately impose a heavy burden og our finances, and are in favour
of a cautious 'prjogramme. The Finance Minister says last year there
was “ a net loss” on Railway account. Judged in thelight of human probabilities,
the experience may not be unique, And it is likely that, given similar meteorological
and commercial conditions, the same results will follow. Will it not be prudent
to shape the Railway policy in recognition of this fact ?

‘ “ My Lord, irt judging of the financial position of Government, the present price
of opium should be con&d(;red The market has firmed 1 up within the last few
weeks, and the rate*at pres'ﬁnt. is much over the estimated price per* chest with a
distmct upward tendency. There are operators who ?roulcl predlct a steady
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average of about Rs. 3,000 per chest. The reduction in the supply would thus
be more than counterbalanced by a large improvement in the selling rate. It
may in the end be that the actual loss during the current year will be considerably
fess than the latest estimate, and that there will be small loss next yearin the
revenue from this source. The anticipations of the Hon'ble Finance Member
may thus prove unnecessarily lugubrious, There is at least no reason to suppose
‘that the financial difficulty is really so serious as to justify additional taxation.
At the same time it may be, and it appears only natural in the circumstandes
that it should be, that the ultimate loss in revenue to this Government, due to
the British agreement with the Chinese Government, will be very serious. No
improvement in therate can compensate for the interdiction of the trade. The
ultimate elimination of this source of revenue is a factor which must be constantly
kept in view and provided against beforehand. But the manner in which the
difficulty is sought to be overcome is open to comment. The loss is the direct
result of the policy of the Imperial Government. The people have therefore.a
right to expect that the Home Government would recoup the loss occasioned by
its policy by a handsome contribution. It is but bare justice to this country ; it
is unfair to place the whole burden upon India. Government, the public earnestly -
hope, will press this matter unon the Home Government.

“My Lord, the present depressed condition of the Indian cot{dn industry
should engage the anxious consideration of this Gover_)rm‘fent. The dévelopment
of Indian manufacture, providing as it does a solution of the Indian’ economic
problem, must Lave official sympathy and support ; and when a hitherto progressive
industry is threatened with injury, adequate proyision ought {0 be made by
Government for its preservation. Every obstruction, every dfawback should be"’
removed ; nay more, — every en'couragement should®be given to maintain vitality
and to ensure growth. The countervailing excise duty upon Indian cotton fabricg
is an impediment—unnecessary, unjust, irritating, and vtxatious—which a wise
Government would in the circumstances hasten to remove. But there does not
appear to be, in England at any ratc, any dispositiod to do this act of justice and.
statesmanship. The public had hoped that the temper of the Home Government
in relation to this matter wouldsimprove after the General Elections ; but the
Secretary of State’s promise to eonsider the question of a countervailing” excisg ’
upon Indian tobacco is calculated to dlspel all hopes of redress. My Lord,
nowadays we hear a good deal of Tariff Refofm; there is a sw inging back of the
pendulum in free-trade England. Why cannot the people of this country hope
for a share in that reform when it comes? Why cannot they expect a proteg-

“tionist change in the tanff policy of this"Government ? [ refuse to believe that
"Lord Curzon’s view, that India cannot have a*place in a scherhe of tafiff reform,
_except one of absolute and unquestioning subordinagon, repre§ents' correctly the
sentiment of the English nation.. There . 159 a general . feeling’ in favour of
Protection iii this countgy ; a judicious protective tariff is dmanded by intelligént -

. 2 *
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public opinion in the interests of the undeveloped industries. Can the Govern-
ment disregard this opinion long with either justice or advantage? No doubt the
question is very scrious, involving far-reaching issues, and should not be lightly
disposed of ; but public interest would best be served by a free discussion in
private conference between the representatives of the Government and the
leaders of - public opinion, If protective tariff is found either impossible or
undesirable at such conference, the people will be easily reconciled to the
position.

“ My Lord, so far as Government has any real financial difficulty to fear at
present, it is due, not so much to the contraction in the opium revenue, but “to
that ill-fated Partition of Bengal which has taxed, and promises to tax in fature,
the resonrces of this Government. The incidental charge, capital and revenue,
is inconveniently large. This is only the beginning. The prospective increase

“in expenditure on account of this Partition may be assumed to be larger still.
And the burden unhappily falls equally upon provinces that have no direct

interest in it,
- »

““My Lord, outside this Council the complaint has been that Central Provinces
subject. have bulked too largely in our deliberations, but the existing state
of things forces our hands. We, representatives of the province, shall be glad to
exclude mattess of provincial interest from our appeals and criticisms, provided
facilities are given us for their discussion in a Provincial Legislative Council. Last
year I' pleaded for the creation of such a Council by proclamation under section 46
of the Indian Councils Act of 1861, but the suggestion was not acceptable to Gov-
ernment. Nobody regrets the decision more than the people of the province. It
deprives them cf the most effective means of bringing local matters to the notice
of Government. Two members, or even three members, cannot be expected to do
full justice to the variods insistent claims of a large and growing province in a
Council having charge of tha legislative interests of the whole of India. Many
subjects, besides, have now to be eliminated from onr discussion as being toc
parochial ; for every point raised a referenceto the Local Administration becomes
necessary. The absence again of the diject and free discussion between the
Hon'hle the Chief Commissioner and the representatives of the people, such as is
ensured by a Provincial Legislative Council, often gives rise to misconceptions,
and the decisions of Government Wased upon the views of local officials, which are
from the necessities of the situation uninfluenced by “advanced public opinion,” do
not meet the public wishes, and are liable to misinterpretation. The people have
'no means now of influencing the decisions of the Local Administration, except by a
_ personal appeal or in private intetview. However sympathetic and enlightened

the Chief Commissioner may be, and the present incumbent, the Hon’ble Mr.”
s Craddock I 4m giad to publ.c,ly acknowleclgc is both, he has to 8epend more or
less upon local offidials for inforiation and advice. Th.c reports of these pfﬁcers-'

.
. »
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go unchallenged. 'I‘helcorrecti\;e influence of public opinion isabsent. The local
public therefore demand a local machinery for the discussion of provincial matters.
Meetings have been held at different centres, requesting the Government to create at
le2st an Advisory Council, such as was recommended by the Hon’ble Mr. Craddock
m_h;s_ Note on the Reform proposals of this Government. My Lord, is it too
much to hope that Your Excellency will still, before laying down the reins of
,oﬂico;, provide a Leglslatwe Council for the Central Provinces, or, f:ulmg that,
‘an Advisory Council on the lines suggested by the Hon'ble Chief Commissioner.

“ The Central Provinces people also earnestly hope that the recent amend-
_ment of the Central Provinces Civil Courts. Act will lead to the creation of a
Chief Court at Nagpur

“My Lord, the Reégulations framed under the Reform Scheme demand
careful notice. I do not doubt they arc framed with care and the best of motives,
but they are capable of considerable improvement in certain respects. The
rules regulating elections are not popular ; they fail to secure popular co-operation
in the work in the manner contemplated in Lord Morley’s despatch of November
1908. Important classes have no share in the elections ; the educated Indian as
such has no voice ; the masces do not participate in them. These are defects
which the country expects will shortly be removed. In my ohumble
opinion, with a view to associate the people more | intimately in these eleptlons a
few seats on the various Councils should be thrown open to indivigdmal “oting, so
that every respectable citizen may feel he'is a recogniged unit in thes Empire.
To secure proper representation and discourage undue influence In ‘these elections,
it would be far better to provide for individual voting by the members of the local
bodies instead of voting through delegates. The eduoated community should also
have the suffrage, not through universities only, but individually. The veto which
‘Government has reserved to itself should provide the most effective check upon
reckless elections. Government has nothing to fear but moch to gain from the *
suggested changes. The people will then come to take a healthy interest in these
clections, and will necessarily he more intimately aSSO(:lated with the Adm:mstra-
tion. The object of the scheme willsthus be served.

“ My Lord, before I conclude I 'must give expression to the general feeling of
regr(.t felt in India at the termination of the period of Your Excgllency’s offife. It
is a very great loss at the present time. It is almost a personal loss to us who
‘have had the privilege and the plecasure of coming into direct contact with Your
Excellency ; to the general public Your Exccllency’s retirement means the with-
drawal from the Administration of a Pro-Consul who, distinguished alike by.
numerous qualities of head and heart,—firm, sympathetic, and far:s_t_:emg —has done
* much to restore order at an exceptionally diff:cult juncture, and to lead the people - \
-to a niobler, sphere of political activity and administrative utility, thaﬂ before. We
i “all hope, my-Lotd, althoiugh™ reroved from us by cont:nents and ocgans, for long
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years to come Your Exéellgncy will continue to watch over the interests of this
distant dependency, and from a higher sphere of executive responsibility to
moduld its destinies with Your Excellency’s characteristic sympathy and bene-
volence.” '

The Hon’ble MR. JACOB said :—“ My Lord, I do not propose to occupy
the time of the Council for very long. I spoke at some length at the irrigation
debate on the gth of this month, and Mr. Dadabhoy, in the part of his speech
referring to irrigation, has introduced nothing new except a new inaccuracy. It
is only with reference tothis inaccuracy that I should like to say a few words.

“ My Lord, Mr. Dadabhoy and I are both irrigation enthusiasts, but I must
confess that he has beaten me this time. My enthusiasm is on a lower plane -
than his and does not permit me to ignore decimal points or to multiply the
returns of our irrigation works by ten to show what amazing feats our irrigation
officers can perform.

“ When I' spoke on the>last occasion I explained to the Council that
there was only one work which, originally classified as a protective work, had '
ultimatel; proved to be productive. This was the Lower Swat Canal, and I also
explained “hat it was not a case in point as it was awork which should never have
been clasced as productive. Mr. Dadabhoy contests the truth of what I then said.’
He calls attention to another work, and to prove his point he quotes, or
rather inisquotes, from the Central Provinces Resolution on the irrigation report
of 1908-09. He makes the Locai Administration say that provided
certain irrigation rates are imposed on the tank works in the Chhattisgarh
civil division, these works will pay 27 ‘per cent. I would first like to explain
that these Chhattisgarh tank works are not protective works in the way we
technically class them. They are minor works, and I never said that minor
works were not remunerative ; in 2 good many cases they are, but for the
purposes of the Hon'ble. Mr. Dadabhoy’s argument they are frrelevant. But
even if these works were in the protective class, Mr. Dadabhoy is mistaken in
thinking that they are remunerative. What the Local Administration said was

>this. The present ratesare Rs. 1-4 and it was hoped in time to raise them to
Rs. 2, and when they had been so raised the project should pay 2°7 per cent.
and not 27 per cent. as stated b the Hon’ble Mr. Dadabhoy.

“ My Lord, Mr. Dadabhoy in his error can comfort himself in the knowledge
that another famous statesman, Lord Randolph Churchill, found a difficulty
with decimal points and wanted tq, know what all the little dots meant. [ have

) L
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corrected this mistake because it is right that the Council should not be misled.
The Central Provinces irrigation works are doing extremely well and they will no
doubt do better in course.of time, but they are not, and never will be, the El
.Dorado that the Hon'ble Mr, Dadabhoy would have the Council to believe.” .

The an’ble MR. CHITNAVIS said : —* My Lord, three brief years have dis-
solved the hopes expressed by the Hon’ble Sir Edward Baker that the void’in
* our; oplun:revenue ‘ will be made good without imposing on Indian taxpayers a
g burden greater than they can bear.’ The fears I then expressed have come out
true. In the words of Mr. Montagu, 'Under-Secretary . of . State,  India’s strict
fulﬁlrnent ‘of -the agreement has imposed serinus burdens on the Indian Govern-

ment and the Native States” We have so far only lost a fraction of the revenue.
"The budgeted loss in revenue of a little over a crore of rupees, together with a
small increase in the Provincial allotment to East Bengal, has necessitated not only
a loan of a crore-and-a-half of rupees, but heavy. taxation. 1 shudder to think
what the influence upon Indian finances of the total loss of the revenue a few years
. hence will be. The financial difficulty of the Government gives point to the
appeal I made in 1907 for a substantial contributiorr from the Britih Exchequer.
" To place upon India’s weak shoulders the whole of the loss in revenue caused by
the policy of the Imperial Government would be opposed to the noble traditiens of the
English people This is not the first time they are engaged in a moral ,ﬁght ; all
their past services in the cause of morallty have been accompanieq * by opecuniary
sacrifices which have made them honoured among civilibed nations. Why should
India alone be denied that financial assistancé that has been ungrudgingly given
to other countries on similar occasions ? meg to dlﬂicultlps over the British
Budget, it may not be possible to give practical effect to this suggestlon imme- .»

diately ; but all 1 plead for is a contribution by the Home Government after

settlement of its present troubles.

“The partition of Bengal, according to the Hon’ble Finance Member, is equally
responsible with_the opium policy for Government’s difficulties. Notwithstanding

the well-known arguments of adminjstrative efficiency and needs, the multiplication

of offices which an administrative change like the partition involves is an act
calculated to alarm the public. My Lord, in India, judging from past expe- ,
rience, the cost of admuustratlon has a normal tendency towards expansion, and,
in my humble opinion, anything which helps the. growth cannot be too strictly
scrutinised, and, if avoidable, cannot be too severely condemned. The whole
country must view with alarm the duplication of offices in Bengal and the large

increase in cost in consequence of the partition, especially when it imposes

_burdens upon the other provinces. o . N
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“The growth of expenditure under the head ‘ Salaries and Expenses of Civil
Departments’ is alarming. The budget estimate for 1910-11 exceeds the actual
expenditure in 1905-06 by 14 per cent.,, and that of 19o4-05 by 22 per cent.
Such a large . increase in normal years imperatively demands scrutiny.
The police expenditure has grown enormously. Compared to 1905-06
theincrease is 31 per cent, and to 1904-05 it is 40 per cent.! Some-
thing should be done to arrest such abnormal growth, and the Finance Minister
who applies the brake will deserve well of the community. The Finance Minister
himself, speaking of the difficulties of the Government, remarked last year:
‘The occasion is one not for cheery optimism, but for circumspection and
economy,” The lapse of a year has only added force to the weighty opinion.
It should not be beyond the resourcefulness of such a capable Minister as the
Hon’ble Sir Guy Fleetwood Wilson to devise means for keeping civil expenditure
under control.

My Lord, the suggestion for retrenchment and apportionment of cost is made
not ina captious spirit, but with all humility, in full recognition of the good
intentions of Government, under.a sense of alarm at ‘the risks Government
is undergoing in adding to the popular irritation and discontentment by fresh
taxation. Were economy the dominating principle of Indian finance, in spite of
the contraction in the revenue, the recent taxation could have been avoided.
Taxation is aiways unpopular, and introduced at a time of public excitement and
‘unrest, it excites suspicion and becomes a source of danger to the State.

“’My Lord, the Budget under discussion is remarkable in more ways than one,
and the Hon’tle Finance Member is to be congratulated on not only a distinctly
Puritan budget, but on taxation which might encourage, however feebly, home
industries. The country must be grateful to him for his sympathetic attitude
towards the Indian industries. ‘I think Swadesi is good; and if the outcome of
the changes 1 have laid before the Council result in some encouragement of Indian
industries, I for one shall not regret’it.” For a Finance Minister to say even so
much is not a small thing.  No Finance Minister could be expected to evince a
more active sympathy in the present state of India’s fiscal dependence upon the
most pronounced and determined free-trade eountry of the world. The Hon’ble
Sir Gay Fleetwood Wilson has indeed placed the people under deep obligations.
-We all appreciate his kindnesg and benevolence. At the same time we regret the
absence of fiscal autonomy for India, and the limitations under which this Govern-
ment has to frame its industrial, policy ; we regret Government cannot give the
.country a protective tariff forthwith. However excellent free trade may be for a
country in an advanced stage of industrial development, it must be conceded that

» . . :
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protection i$ necessary for the success and development of -infant industries-
-, Even pronounced protagoriists of free trade do not view this idea with disfavour.

* England has not reached her present state of development without protection.

The history ‘of English monopohes of the ‘sixteenth century and the early part
. of the _§_eventeenth points. to an unmistakable moral. That Indian manufacturing

indugtry is in its mfancy, does not admit of controversy. Why should not India
the‘ﬂ" tIaJm sBecrgLPrqthtloq for her ‘undevelaped industry ? Even countries
(- ,'abéfor their m&ugtngl 'e'nterpnse and excellence protect then' industries.
- e "_mted“ S_tat.es of America and Germany are decidedly protectlomst the
L IBr_ghdh colomés ‘have protective tanﬁ s ;. according to the Master of Elibank, they
rm"ﬁ'ﬁ'.'s'é" B Pereeht. duties even upon British imports ; and " latterly there has
come to be a distinctly protectionist feeling in Britain itself. The duties imposed
by the colonies are protective in purpose, scope and effect. They are not like the
Indian import-duties levied .for revenue purposes. .The Indian appeal for protec-
tion cannot in the circumstances be unreasonable. The development of the
industries is a matter of great moment to the Empire, and the popular leanings
towards protectionism ought to engage the’ sympathy of the Govemnment. But,
_my. Lord even taxes levied for revenue purposes, uninspired by economic con-
siderations, excite the jealousy of the British manufacturer, and lead to the imposi-
t‘lOﬂ of countervailing excise-duties. The 1rnposmon of rmport -dutits for revenue
purposes is sanctioned by precedent and principle alike., The Hq.n’b‘le Sir. Guy
Fleetwood Wilson himself forcibly points out: °Ever in free-trade En_gla.nd we
have always imposed considerable customs-dues, not to protect industries, but
to raise revenue.’ And yet for a small import-duty of 33 per cent. upon cotton
goods a. countervailing exmse-duty upon home mantfactures is lrhposed in dis-
-regard of lndian pubhc opinion, and the latest pronouncement of the
:gecfetafy of ‘State . has” ‘dispelled = all our expectatmns of ° the righting of
fhlSJ;F;O‘ilg' “The people 2 agam “feel ‘alarmed at the news Jthat the Secretary of «
State has promlsed to consider the question of an exmse—duty upon Indian tobacco.
We hope the Government of India will strongly resist all attempts to force these
irritating excise-duties upon India. This Government with its knowledge of iocal
feeling and local conditions cannot favour such duties, and they must be fought
with vigour with all the resources of * enlightened states:nanshtp which we, have
come to assocmtc wnth Your Excellency s honoured name. .

1

. “My Lord, for the industrial progress of tife country something more positive
‘than a protective tariff is necessary. I thankfplly acknowledge Government is
fully alive to this fact,as is evident fromits efforts, so fully explained by the Hon’ble,
Sir Harvey Adamson the other day in this Council, for the spread-of technical

.. and technological knowledge in the country. Stich education is fecessary ; but the

T
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question is, what is the urgent nced of the hour? In l_u-y humble opinion, it is the
encouragement of industrial ventures by the cstablishment of model factories and
a* well-devised system of guarantee even.more than mere technological and
polytechnic instruction. The present industrial prostration of the country, in the
opinion of experts, is due principally to want of enterprise and initiative on the part
of the people,—an inertia and lack ‘of foresight which prevent application of capital
to undertakings out of the common groove, and keep it confined within traditional
limits. The immobility and shyness 6_f capital is the chief impediment to industrial
development. Administrative treatment should be directed to this subject first. In
saying this I do not for a moment deprecate the spread of technological knowledge.
1 believe in it, and I believe there is need for it in the country; but drawback
for drawback, even more than lack of expert knowledge that which retards
industrial progress is want of correct inforination about the economic uses of the
raw materials that are plentiful the market for the manufactured article, the
commercial prospects of particular industries, and the method of work. The
State undoubtedly should provide adequately for the technological education of
the people, but at the same time should do something more to encourage and

facilitate the employment of capital in new and remunerative channels by inspiring’

confidence among capitalists. The nervousness of the nation must be got over.
And for this example is decidedly better than precept. A model factory success-
fully worked will provide an object-lesson at once effective and . inspiring. The
Western nations have developed their manufacturing industry not so much by
technological education on scientific lines, as by practical training in the factories.
Japan kas taken all its industrial inspiration from the West. Factories and new
manufactures will help industrial development more than anything else.. The
alumni of a Technological or Polytechnic College are much in the position of
elaborate instruments that have to be emiployed with discretion and skill in order
to derive profit. And they can only be profitably employed by capitalists informed,
imaginative and enterprising. The objective of Government should therefore be
to raise such a body of capitalists in the country, simultanecusly with making
adequate provision foi the wdusisial educglion of the pevple. The requisiic
information should be supplied by commercial bureaus, and confidence must be
inspired by the successful working of model fActories as also by offering guarantees
for the payment of interest upon Indian capital employed in new and promising
ventures. Government, it must be, acknowledged with gratitude, has made a fine
start in the matter of the introduction of the principle of co-operation. The work
has now to be followed up with spirit. Mr. Chatterton’s example in Madras may
‘well be followed in other provinces. But for him probably we would not have .
heard so much about the aluminiym industry and chrome tanning. In industrial
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ventures as in many other matters the initiative must. come from Government.
The development in Indian railways is largely due to a system of State guarantee
which might profitably be extended to other industries. The Government is more

“or less in the position of a trustee of the national wealth, and everything should
be done by it to develop that wealth. These measures are all the more urgent
in that, through Government as - well as private liberality, a large body of young
men are being trained in the various industrial arts, and the promised establishment

~ of technological colleges we advocate will swell the ranks of Indian experts. Unless
an opening is found for their talent and they are employed, they will be idle and
ﬂi$cpntpﬁted, and might be a source of anxiety to Government.

“My Lord, Government should also foster and encourage the accumu-
lation of capital in the country.  With more sympathetic settlements
this object can.be easily attained so far 02S landholders are concerned.
The capital holdings of the malguzars have latterly become more and more
attenuated. It is not that they lack intelligence ‘and foresight; but
under -existing conditions they have seldom much to put by. Mr. Sly’s desgrip-
tion of their condition in his admirable Memorandum of 1902 has a sad interest,
not only forits truth, but for the remedies that a perusal of it will obviously
suggest to the mind : . s

3

‘Comlng to the agricultural population proper, I first take the malguzars dr village
‘landlords. It is an opinion commonly held that during the famines thg malglzars have
suffered even more severely than the tenants. ** * Most reports agree that the burden of
indebtedness has increased, whilst there can be no doubt that the value of landed property
has temporarily decreased, except inthe cotton tracts. Gaqvernment has dssisted them by
large remissions of land-revenue; but these involve corresponding remissions of rent, sc
_that the income of the malguzar is still diminished. The standard of lving has deterio-
rated ; gram and juar are sometimes eaten instead of wheat and rice ; houses are not kept
in such good repair ; and clothes are not so good. Apart frof losses in his cultivation
and in his rent collections, the malguzar has lost largely in his transactions as village
gratn-lender‘ Formerly the position of landlord was as much coveted for the profits made
out of grain-lending to tenants as it was for profits out of cultivation and rent-collecting,

but the famines ruined most of the grain-l.ending business.’ '

“There has been some improvement, it is true, in the congition of malguzars
since 19c2,-but itis still much below the mark. This deteriorationin the condition
of malguzars, coupled with a general movement f village labourers to towns for
lucrative employment, has paralysed village industries. According to Mr. Sly :—

;Inaigeuous village industries, which are of far more importance to the wafate_ of the®
people, present a very different picture of gradual desay.’ . s

LA
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“Every effort should be made for the revival of these industries. They Serve
a .very useful purpose ; they give employment and sccure competence to thousands
of villagers and contribute to the prosperity of the villages, by attracting back
emigrants. Easier assessments of rent and revenue, with a view to leave a suffi-
cient margin of profit to the malguzar and tenant, and longer settlements will, in
my opinion, go a great way to infuse hope and spirit among malguzars, and to
promote accumulation of fluid capital inthe hands of both malguzars and tenants.

““My Lord, speaking of villages and industries, the claims of the principal
industry— the agricultural industry—force upon one’s attention. Government, 1
gratefully acknowledge, has of late. done much to improve agriculture. The
agricultural schools and colleges, the peripatetic lectures on agriculture, the
experimental farms, the Civii Veterinary Department all testify to the keen interest
Government takes- in the improvement of this very important industry. But one
subject in this connection demands an early and sympathetic treatment at the
hands of Government. The question of the preservation of the stock of cattle, to
which my friend the Hon’blé Mr. Dadabhoy has also drawn the attention of
Government, is causing intense anxiety to agriculturists. Prices have gone up ;
and the cattle difficulty threatens to become acute in the near future. It is time
something should be done by Government to tackle this difficulty. A general
survey of the stock of cattle, periodically renewed, will help the authorities in
deciding upon necessary measures. Theincidental cost will be little in case this
survey is undertaken along with the next census.

“ Allow me, my Lord, on’ behalf of the important constituency I have the
nonour to represent on this Council as also of the larger public who are unrepresented
but who feel much as I do, to offer Your Excellency sincere felicitations on the
substantial work of administrative reform Your Excellency has done in this country
and the calm and unperturbed disposition and sympathy that have distinguished
Your Excellency throughout thé troublous years of Your Excellency’s régime,
and to express our sincere regret that Your Exceliency’s term of office will shortly
expire. My Lord, believe me, this is not the conventional language of the

. courtier ; it has its roots in the heart of the nation for whom I am only the humble

spokesman.” , .
' The Hon'ble MAHARAJADHIRAJA BAHADUR of BURDWAN said :— My
Lord, it has been the custom in the past for non-official members to indulge in
making general observations about the administration of India on this the Budget
Debate day, and I therefore crave the indulgence of this Council to bear with me
for a few minutes ia the remarks that I am about to make, which, although they

1 *
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do not directly concern the Budget before us, will, I hope, not be fqund irrelevant in

Tegard to the general administration'of the Government of India.

-

“ M ¥ Lord a strong case was ‘made out the other day for the expansion of

_ pmnary education in this country and the urgent necessity of its being made free
and” compu]sory I need hardly say that the principle of the movement has my

tordial syrnpathy, but certain difficulties have got to be overcome : not only have

wa?“"and means to be found,” but having regard to the pecuhanty of the

. masses of India, other matters will have to be taken into consideration which I
'_leave_ to the Government of India to enquire into. Mr. Gokhale made certain

suggestions:when he moved his resolution in Council, and I hope that when the

Government of India have examined them minutely, the results of such examinations
will be made known to us, so as to enable us to know how we stand. Now, my
Lord, while fully admitting the necessity of considering the question of compulsory
and perhaps free education in this country, I am one of those who like to con-
front the actual difficulties before us before going into matters in regard to which
difficulties have not arisen at present. but may arise hereafter. It is, therefore, that

I think that before § giving attention to the question of primary education, the Govern- .

ment of India should give its closest attention to the claims of those that are knocking
at the door. At the present moment, we are confronted with the modt serious

- problem, that of the educated unemployed. My Lord, 1f we weres*to collect

statistics—a thmg which I do not intend to venture uoon myself, as I°am not an
expert at it like my Hon’ble Colleague Mr. Gokhale—*-an;i to 6nd out what
number of young men whowent up for the M atnculahon Examination and the
Intermediate Examination in Arts got plucked every, year, and out of those who
failed, what percentage went up again for the highér standards and what numbe-.’

left _their studies in search of employment, we wolld get at the bottom of a .

great deal of unrest in this country. It'is not at .all surprising -to find, my,
Lord, that youths should be led astray when they Pealize that even if they

" were to go in for the B.A, M.A., or other higher standards, there were

not sufficient openings. for them in ilis country, and naturally, the minds of
some of these disaffected young men turn to themes of a distinctly anti-
Government nature. It is for-these that | plead before Your Excellency today.
Either retard the progress of education in this country, or' give sIndia’s °
_sons a million or two more in the shape of employ ments as a reward for the educa-
tion that they are receiving.  Larger openings *for them in technical and industrial
lines have become a crying and irresistible négd. The problem is, no doubt, a
knotty one; but | venture to say not insoluble. When at the present momient the
number of the educated- unemployed is overwhelming, it is the -dl.lty of the
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Government to meet as far as possible the demands of these, before launching into
the ‘question of educating the masses ortaking up larger schemes of scientific,
industrial and technical education. By this, I hope I shall not be misunderstood
as being against encouraging primary education in this country or desirous of
hampering the progress of the different branches of education mentioned above
of which I am an ardent advocate; but what I mean to say, my Lord, is that the
other is the greater and more urgent need : and every Minister of the Govern-
ment should give this problem his most careful consideration; for, if you give
education—which you are bound to do, as the best traditions of the English race
urge you to do—more openings, more posts must be thrown open to the inhabitants
of this country, so that they can feel that a broader field is still open for them to
cover, and thus enable them to realize that they are officers and citizens of the
British Empire and not simply British subjects, and as such they cannot afford to
be disloyal to the Government..

“Now, my Lord, I turn to a less controversial question. Much to our regret,
this is the last session in which we shall have the pleasure of seeing Your Lord-
ship preside dver us as Vicezoy and President ; and I, therefore, take this oppor-
tunity on behalf of the zamindars of Bengal, Behar and Orissa, whose suffrage I
have the honour to represent in this Council, to convey to Your Excellency our
deepfelt g-atitude for the special electorate that you have given us. Being a great
zamindar yourself, Your Lordship will realize what hopes, what ambitions hawe
been aroused in the hearts of the zamindars of India by this recognition on the
part of the Government that they are a body of men not to be ignored, that they
are a community whose unflinching loyalty has furthered the cause of the stability
of the British rule in India, and that they are the natural leaders of the people, and,
as such, they have a legitimate claim for a legitimate attention from the Govern-
ment. I admit, my Lord, freely that there have been and there are unfortunately
some zamindars in this country, as in every other country, who have indulged
and indulge in uscless lives of ipdolence; but that is why we feel all the more
grateful to Your Excellency for giving us these special electorates, and thus
helping to bring home to us the fact that the age has arrived in India when
every zamindar must realize that duty comeg first and pleasure afterwards, and
that every zamindar must understand the true meaning of the term ‘natural
Jeaders.’ 1 sincerefly hope, my Lord, that we shall not belie the trust reposed in
us and that some day, though that «lay may be distant yet, India may once more
claim a whole host of useful and capable zamindars, real leaders of the people
and stalwart supporters of the Government.

“ My Lord, in this connection, though it does not concern this Council in

,.particular,’ T beg to convey to Your Excellency, and through Your Lordship
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to the Secretary of State for India, our appreciative thanks for the appointment
of a zamindar to a Provincial Executive Council. By this appointment, the
Government has accepted a principle which is.very dear to us zamindars as®a
bddy ; that is, if capable members of the aristocracy be found, they will not be
debarred from getting portfolios on the Provincial Executive Councils, or, for the

matter of fact, on the Imperial Executive Council in this country. I refer, Sir, to

~ the,_appointment of my, respected friend, ‘the .Hon’ble, Maharaja of Bobbili

to the Madras Executive Council. I see he has been - criticised freely, and
a little bit unjustly too; but I am sure he has a broad back, and that his

~‘common sense and his experience in zamindari management will help him

‘through, and that he will prove worthy of the trust reposed in him, and
that, as he is the first Maharaja to get such an appointment under British
rule in India, he will not fail in his duty; for with him has begun a great
experiment, and on him will rest, to a certain extent, the success which will enable
the door to remain open for others hereafter.

“ With these few remarks, my Lord, and with the hope that my estegmed

_ friend, the Hon’ble Sir Guy Fleetwood Wilson, will not allow the probate-duties

to remain permanently enhznced, and that my colleague, the Honlble Sir
Trevred)rn Wynne, will be able to put the Burdwan-Cutwa Railway project higher
up in the Railway Programme, 1 beg to support the Budget, before us.” »

The Hon’ble MR. FENTON said :—‘ Today is the first qccasion on which
an opportunity has been provided for the official members who represent the Pro-
vinces to touch upon the question of Provincial ﬁnam:e. The vielys+of the Hon’ble

the Finance Member on the subject, his appor.mnrnent of praise and blamr -

among the several members of the administrative family of Provinces, have now

for some time been before the Council ; and the Council, I believe, will not have- .

failed to mark that the proverbial partiality which a paren'f so frequently exhibits
towards the youngest member of the family isfully in evidence in the present
budgzet. When [ contrast the liberal treatiment meted oui o ihe Frovince of
Eastern Bengal and Assam with tHe stern admonitions administered to ‘some
other Provinces, and notably to the Lunjab, I am moved to a feeling of profound

sympathy with the attitude of that brother of the prodigal son fgr whon the'fatted ’

calf was not killed. My Lord, the Hon’ble the Fipance Member in his introduc-
tory statement has not dealt tenderly with the® Punjab. 1 was particularly im-

pressed by the emphasis of his declaration that the Government of India declined

to admit that the Provincial Settlement is inadequate, That its operation has

resulted in a depleted balance and in an appeal for help is, in Sir G."F, Wilson’s
. opmlun, proof not of illiberality on the part of ‘the Supreme Govemment but of -«

.
-
. -
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" uneconomical management by the Provincial administration. We are invited to

examine the causes of what is called the insidious growth of expenditure, and we
aré admonished sharply to check them. Sir Edward Baker is held up for admira-

‘tion as the exemplar to be copied'in this respect. My Lord, during the period

that has elapsed since the financial settlement came into operation four Lieutenant-
Governors have been at the head of the Punjab administration. If there has been
failure, then one and -all of them have failed sharply to check the causes of this so-
called insidious growth of expenditure. And why ? Let us begin at the begin-
ning, for this failure manifested itself at a very early stage. The new settlement

* came into force on Ist April 19o5. On 4th Aprl, just four days later, there

occurred one of the most calamitous earthquakes of modern timies. Its disastrous
effects upon the finances of the Punjab are still in evidence. The immediate effect
was the loss of a considerable sum in land-revenue and a heavy expenditure in
relief operations. - But you cannot restore the public buildings of one of the
largest districts of the Province without making abnormal demands upon the
Exchequer. The rebuilding of the courts and offices of Dharmsala, which is yet
far from complete, is a heavy item in each annual Provincial budget. It is open

.no doubt to the Government of India to say that the Provincial Settlement was a

win or lose, for better for worse, one, but when the cause of failure is of the
nature of the event of the 4th April 19og, I think that the situation is one which
calls for sympathy rathcr than admonition.

“And, my Lord, sympathy rather than admonition is called for in
respect of another failure sharply to check the insidious growth of expenditure.
I refer to the medical charges in connection with plague and malaria. = These
calamities, no less than famine, in the present state of our knowledge and of
the attitude of the people towards remedial measures, are beyond the control of a
Local Government. ‘But when famine visits a neighbouring province the Imperial
purse-strings are loosened. The accounts for the year 19o8-19og show a donation
of no less than 682 lakhs in aid of Provincial resources to Sir John Hewett’s Gov-
emment. Such generosity to the Punjab Proyince in its affiictions ot the past
five years would have been welcomed, and I may add will still be welcomed
should the Finance Member cease to hardeh his heart. I may remind him that
we are not at the end of our calamities, The destruction and havoc that may be
caused by river inundation have begn brought prominently to notice by the floods
which have submerged Paris. To compare Dera Ghazi Khan with Paris may
seem ridiculous, but while in the*I'rench capital the calamity was a temporary onc,
the Indus town is being swallowed up for good and all. Already a third of it las
been wiped out of existence, and inall probability two-thirds will have disappeared
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before the next autumn floods subside. The town includes several Government
‘buildings. After it has gone the civil station with its residences, courts, jail, police

lines and other institutions must inevitably follow. This shadow looming in the
' near future is calculated to dissipate all hopes of building up a Provincial balance
within'any time that can reasonably be forecasted.

‘“ But, it may be said, granted’that the Provincial Gov'ernment is to be
acqmtteﬂ “ of " ré8ponsibility” “for such'causesof increased ‘expenditure 3s
earthquake, plague, malaria and river inundation, there are other causes more
‘amenable to human control. Yes, my Lord, there are. But I venture to
- assert that the-Provincial admimstratlon would have been guilty of a serious
dereliction of duty had its attitude towards the more important of these other
causes of expenditure been that which is advocated by the Finance Member.
If I were asked to indicate by one word the dominant feature in the adminis-
trative situation past, present and future in the Punjab, I would answer ‘ Colon-
ization” Does Sir Guy Fleetwood Wilson desire us sharply to check this
colonization and all the moral and material development which it implies ?
Is this conversion of the arid, waterless Dobs into a vast  and spacious .,
granary to be thwarted and postponed? Are the overflowing stocks of wheat
and cotton to rot in the villages because there are no yoads®to carry
them to the export :markets? Is it possible to durnp down i in the» wilderness
a population of a couple of millions without pm\:ldmg any ~ adrhinistrative
machinery to look after them? These people like others+ cannot be left
wholly uncontrolled. Police must be provided to protect them, and police es-
tablishment and buildings cannot be had for nothing. Judges and.Maglstrates are
called for to settle their disputes, and courts and kacharis cost money. Teacher-.
and schools for their children, medical officers and medicines, hospitals and chspen- .
saries for their sick, are also needed, and some provision must be made for collect:
ing the water-rates and revenue assessed on their lands. *New treasuries, sub-trea-
suries and treasury establishments ; new tahsils and tahsildars and tahsildari es-
tablishments ; new land record agencies, kanungos and palwaiis, must be provided.
These are all a charge upon Provincial funds, and it is charges of this description
that would confront the investigator who sought to discover the reasons for the
insidious growth of expenditure in the Provincial Budget. | s

@

“But, it may be said, all this development'must mean something for Gov-
ermnment. What are new treasuries and sub-treasuries built for but the reception
of treasure? Overflowing and abounding prospenty for the people must mean
affluence in the Exchequer. True, my Lord, Government—thg State, the
general tax-payer, the public purse—is reaping a splendid harvest from these .

. -
- L ]



BUDGET. 637
[29TH MARCH 1910.] - [Mr. Fenton.]

Punjab colonies ; but the paradox of the position is this, that while the
people and the public treasury share in the profits of this magmﬁcent
prospenty. the local administration, the Government of the Punjab, is bemg,
I might almost say, impoverished by it. The Local Government bears all
the expenditure ; the Imperial Government takes nearly all the profit. Out
of every rupee of assessment collected from the Chenab colonist Sir Fleetwood
Wilson takes 15 annas and leaves only one anna to Sir Louis Dane.

““My Lord, that is not the only source in the Punjab of Sir Fleetwood
Wilson’s wealth. There has been some disappointment that the railway traffic
retums of indian railways have fallen short of the estimates, but how
much greater would the shortage have been had not the North-Western Railway
come to the rescue ? The increase of abouta crore and a half in the current
year's takings on this line, which is more than half the year's increase in railway
earnings for the whole of India, reflects the prosperity of the province
from which that railway drawsits income. That income, the gross traffic receipts
of the North-Westem Railway, although more than three times the land-
revenue of the Punjab, does not contribute a single pice to meet the cost
of the Provincial administration. So far from the North-Western Railway con-
tnbutmg to the cost of th: local administration, its action has only the other da.)r'
imposed upoa Provincial funds a new recurring charge of over one lakh per annum
in consequence of first ard second class fares having been enhanced 50 per cent.

=‘§And, my Lord, paradoxical as it may seem, the cost of the Provincial admi-
nistration is in another respect prejudicially affected by the very prosperity which is
50 fruitful for the Imperial Exchequer. The unprecedentedly high prices which
the Punjabi agriculturist is 'realizing for his produce coupled with an inex haustible
demand for labour has inevitably raised wages all round. Though the.coolie, the
menial and the artizan have to pay more for the daily ration of grain which repre-
sents the minimum- of subsistence, yet the conditions of the labour market are
such ihat they arc able to meet the cost. When the caolie demands and obtains the
necessary’ increment in his wage it is 1mpnss1b!e for Govt*rnment to withhold a
similar increment from those ranks of its servants whose wages are little if any-
thing above the rates received by coolies ; and of course in the Public Works
Department all expenditure is aﬁected by the increased rates for labour. The
Provincial Secretariat is at the prc;mt moment full of memorials from all classes
. of public servants praying forea revision of salaries on account of the increased
“cost of lmng, and though the justice of their cause is undeniable the Local Gov-
ernment ,can do nothing without an addition to its resources.
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“ Well, my Lord, the crities of the Punjab administration may réjoin toall this—

granted that the causes which 1 have mentioned—calamities, colonization develdp- -
mepts and rising prices-——-granted that these causes explain the increases in expendi- -
ture, it is nevertheless necessary to overhaul the expendlture schedules as a whole; !

- théy‘may Have” ffém the outset beeri framed on a scale indicative of extravagamce.
‘Now there is no absolute standardin this matter, and the only possible method of

~arriving at-a just-estimate-of the ¢ost-of the Punjabadministration is to. compare it

~with that.of other. provinces, allowance of course being made for the difference in
condttaons,._ It happens that the new province of Eastern Bengal and Assam is
~in,ypany. respect;s pompargble wrth the Punjab. Its area is practically the same.

It consists of 26 dlstrlcts as_compared with 29 in the Punjab, and the system of -
administration—a Lieutenant-Governor, Board of Revenue (in the Punjab a

Financial Commissioner), Commissioners and Collectors—is the same. The com-
parison is instructive. Taking the expenditure figures last available—those of
the year 19o8-190g—it will be found that the Secretariat of the Eastern Province
costs 56 per cent. more, and although the Punjab land-revenue exceeds that of
" Eastern Bengal by 50 per cent. the Board of Revenue costs 25 per cent.
more thanin the Punjab. Commissioners cost 22 per cent. more in the
Eastern Province. and, although it has to ‘pay nothing fora High Court, the
charges for ‘ Courts of law’ exceed by 20 per cent. the cost of the, Judicial
Establishment in the Punjab, which has to pay for a Chief Court of * six»Judges.

Both in the number of officers and in their rates of pdy the Pynjab is more’

economical. For many years the Punjab has been the only one of theeight
major provinces which has managed to carry on with twq Secretaries iw
the Cjvil Department. Even the Chief Co1'nnnssmnwe'ra of the Céntral Provinces:
has. three .Secretaries. .An. application has now been made foy a third officer,
" but, even then, the Secretaries, other than. the Chiet Secretary, will be receiving
lower rates of pay than in any other Province, not excluding ¢he Central Provinces.
‘This inferiority in the scale of pay allowed to officers of the Civil Service in the
Punijab, as compared, for instance, with Eastern Bengal, is found also in the
ranks of the Commissioners and Judges. In the lower ranks of the Civil Service
the disadvantages of the junior officers in the Punjab are still more marked, and
I can testify to the existence of a very widespread discontent in consequence of

the deJay which has. occurred in dealing with the representatfon made on their

hehalt two years ago. .

“The general conclusion then derived from an‘examination of the charges for |

civil administration is that the Punjab is the most economically managed of the *
major Provinces in India. However, let us apply another test. If a Local Governmens -

[Mr. Fenton.) [20TH MARCH 1910.]
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is suspected of indplging in extravagance and if its critics desirc to put their
finger on the particular expenditure which they would hold up for exposure as
evidencing financial proﬂlga.cy, we all know where they will turn. The Publiz
Works Department is the resnduary legatee of Provincial finance. When the
Provincial exchequer is full the Public 'Works Department is the chief benefi-
ciary.. When it is empty it is the principal sufferer. When the word goes
forth for retrenchment it is the Civili Works budget that must yield up its
allotments. Consequently -there is no better test or index to the financial
prosperity or adversity of a local administration than that which is afforded
by its Civil Works budget. I would therefore invite special attention to the
figures in the Financial Statement under the head ‘ 45.—Civil Works.” They are
most significant. Taking the figures for the five years 1go6-1907 to 1910-1911,
the Punjab, with all its colonization developments, has spent less and has less
to spend on Public Works than any other -Provincial Government—between
11 and 12 per cent. less than the Central Provinces and 18 per cent. less than
Eastern Benga] and Assam. The Council will remember that the Hon'ble
Mr. Meston referred most sympathetically to the position of the Central Pro-
vinces and spoke of Public Works there having been starved owing to finan-
cial stringency. And yet the Public Works expenditure of the Central Pro-
vinces for the five years 1906—1911 exceeds by no less than 32 lakhs the amount
which the Punjab has been able to afford for civil works during the same period.
In these circumstances, as might have been expected, the margin available
for new works, as distinguished from repairs and establishment, is in the Punjab
markedly below tLat of other Provinces. 1 have available only the figures of
19o8-1909. They arevanlted Provinces 19 lakhs; the year was one of
famine in the Provinces of Agra and Oudh and expenditure was abnormally

_curtailed ; Madras 28 lakhs; Central Provinces 33 lakhs; Burma 37 lakhs ;

Bengal 38 lakhs ; Bombay 41 lakhs ; and Eastern Bengal and Assam—the Benjamin
of the Provinces—47 lakhs., And what was the Punjab able to spend ?
A beggarly 17 lakhs only.

““ What, my Lord, is the remedy for this penury of the local administration ?

» No remedy can be of any permanent value which is of the nature of temporary

charitable relief. Doles or grants-in-aid are no doubt welcome, but when they
carry with them obligations inVolviag growing expenditure charges, without any
corresponding provision on the revenue side, they tend to aggravate the condi-
tions which produce the penury 6f which I have spoken. The financial settle-
ment of 19o5 was at the time a fair and reasonable one. What we assert‘is
that its character has been very materially modified gince then by the action of

* ’ -
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the Government of India. It has been materially modified by the allotment of
fixed assignments instead of new sources of growing revenue to meet growing
e;dpendnture charges lrnposed by the Gmremment of India ; and in regard to; the
' ifnportant source of growing revenue there has been a recent
retardat:on ‘in the “rate of growth which’ has falsifed the expectations
entertained in 1905 on the basis" “of “previous’ expenence. Such a retard-
I_'_'_'.I_"'_’trgmf'rwe ‘believe, “would " ‘not " have ,occurred "under a régime such as
’ '_tha_ ad‘-rocated by the Royal 'Decentralization Commission. That body has
recommended a larger measure of a.utonomy for Local Governments, not merely

"’esp'édt"‘of Expenditire,- but" also ‘in" matters .affecting the ‘revenue side of
the Provincial balance sheet ; and it is obviously only fair and reasonable that -
at a time when Local Governments are being told that, by hook or by crook,
they have got to make both ends meet and pay their way,—it is only fair
and reasonable that, when this  responsibility is being enforced upon them,
there should at the same time- be some degree of emancipation from that
centralised control in revenue matters which acts as a check upon the develop-
ment of Provincial sources of income in dirkctions suggested by ldcal
knowledge and experience. In matters connected with land-revenue settle-
ments this centralization of control seems to be of comparatjvely *modern
origin. From paragraph 245 of the Decentralization Commission’s Repog? it would
appear that the present limitations have grown up 0n1y since 4880.° During
the past two or three years this tightening of control in the Pynjab has become
more intensified and the instances of intervention by the Government of India
in settlement proceedings more numerous. - This, I think, the. Hon'ble the
Revenue: Member will notdeny. A movement in the opposite direction, in the
direction ' of rélaxation of .the control of the Governtnent of Imdia, is what is

récommended by the Decentralization Commission. They have in fact,

definitely and deliberately advised that in settlement Hatters all the major
Provinces should be on the same foatmg as Madras and Bombay and the
system in Madras and BDmUdy 15 descrbed as plcu.ut..au)- a irce .mnd iin
settlement and cognate matters.’ Were the Royal Commission’s recommend-
ation carried into effect, a more hopeful financial future for the Pun]ab adminis-
tration would be assured, one more responsive to the progress of the Pwﬂnce
more commensurate with the prosperity of its agrlcultura] classes

“ Now, my Lord, just a word about this prosperity. Its existence is attested
not only by the reports of those who live and work among the people and who
witness its actuality, but by statistics of all kinds—statistics of the value of

. surplus produce exported, statistics of the imports of bulllon ard treasdre. which

-
-
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in enormous quantities are being absorbed in the hoards of the peoj le, and statistics
of the phenomenal rise in the mark~t-value of agricultural land and of all kinds
of real property. But it must seem strange to the ears of memters of this Council
to hear mention of the word ‘prosperity’ in "connection with the agricultural
population of any portion of the country—strange because the Council must by
this time have grown accustomed to the constant rancorous, I may almast
say venomous, freiteration Iof that ancient threadbare claptiap regarding
the growing poverty of the people, which in season and out of season is so
regulaily paraded, and which, whether the subject of deb:ite b: silver or
sanitation, railways or epidemics, education or technology, seldom suffers exclu-
sion from the spreches of the Hon'ble and learned Pandit from Allghabad.
This disingenuous cant about the comparative poverty of the Indizn population
is egregiously overdone. If we appeal to our experience, we can, most of us,
testify that in the United Kingdom, partly owing to the unequal distribution of
wealth, and parily to the rigorous conditions of northern winters, there is among
the slum dwellers #nd submerged element in the population far more real po-
verty, misery and destitution than there is in this tropical land, where nature
makes the cond'tions of existence for the poor soft and easy, and where in the
matter «f food, housing and clothing the requirements for bodily comfort are
easily sat'sfied and at a moderate cost. Moreover, the percentage of the popula-
tion reprcsented by the mill'on or so of paupers permanently in_receipt of poor
law relief in the United Kingdom has never, in the Punjab at least, been equalled
even a: the worst times of famine.

“However, if in the invescigation of the question of poverty in this country
vhe Hon’ble Pandit Madan Mohan Malaviya wishes to make an excu-sion into
the vealm of truth, let Lim study the memoirs of the Venetian Manucci, the
Court Physician of the Emperor Shah Alum, and having done so let him tell us
what was the condition of the masses in general and of the agriculturists and
revenue-payers in particul:r in the days of Native rule preceding our own.
But if, witha hig,h flying dislcgatd ul l:d.:g.!:)( ascerialable facts, he persists in
ignoring the enrichment of the people under the Briiish administration and
affronts the intelligence of this Council and %axes its patience by his harping in
that wearisome r_frain on the growing poverty of the people, which he seeks to
associate with the failure of Goverpment to spend on education, sanitation ‘and the
manufacture of examinaticn-room technological experts the sums which he and
‘his friends consider suitable, then I think that the conclusion is inevital'e
chat my ‘Hon'ble friend Malk Umar Hyat Khan was not so very far wide «
the ma'k, at any rale as regards pne member of this Council, when he said

.



642 BUDGET.
[ M. Fenton.) [20TH MarcH 1310.]

that the aim and ob] =t of the supporters of what he called ¢ fanty résolutions *
are to exhibit Governmént in the light of an opponent and énemy of all measures
‘dosigned for thé sdvancement and well-being of the people.

“ But this is a digression. | had reached the stage of showing that one
remedy for the financial difficuliies encountered by the Punjab Government is
the- decentralization in révenue and settlem:nt mters recommended by the
Royal Commission. The other remedy for the present situation also has the

support of the Decentralization Commission. Though the Hon'ble the Finance .

Member has declared with much emphasis that the Government of India will
ddmit of no revision of the setilement of 1gos, yet 1 trust that he will not
vxclude from consideration the recommendation on pages 33 and 292 of the
report issued last year regarding tha substitution of growing revenues for fixed
assignments in the Provincial settlements. The Punjab is specially referred to
as a Province in which fixed assighments have reached abnormal limits.
Moreover, in considering the extent to which Provincial €inances have been
prejudiced duririg the term of the present settlemient by the largeness of the fixed
assignment element, we should add to the 583 lakhs mentioned on page 292 of
Vol. I of the Royal Commission’s Report the 304 lakhs minimum guarantee for
irrigation which up to the present and for years to come promises fo be, nothing
but a fixed assignment; and this circumstance should be borge in ,mind in
explanation of what I have said as to the distrbution of Colony' income.
This question of fixed assignments versus shares of growing revenue is, I fear,
too technical to interest the Council, but it is all important for Provincial
finances. The Puhjab Governmént has indicated to the Government of

India what heads of fevenue aré suitable fdr provincialization. The United Pro--

\1nl‘:es dré, 1 undeérstand, the only other administration which teceives a share of
the land-revenue less than one-half. Whatever other adjustments be made, I trust *
that in this réspect the Punjab will be placed on a footing of equality with other
Provinces, and [ shall not be sutprised if a similar claim is made or behialf of
Sir J. Hewett’s Govertittieht. , '

“In conclusion, my Lord, I would ask the Hon’ble the Finance Minister to
remember that it is customary and in accordance with precedenf to allow to the
official representatives of the Provinces a certam amount of license and latitude in
pleading for their Provinces in these budget debates, and 1 would remind him that the
late Sir Alexander Mackenzie on one occasion likened the dealings of the IF_manmal_
Department with the Provinces to that of the shearer who takes the Provincial,
lamb, throws it down, ruthlessly deprives it of its fleece, and turns it out to shiver
in the cold. 1 have not used such exaggerated language for 1 beheve that the

Vot
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situation is not really so bad as all that, and that thie Provincial lamb, like the
victims of the taxes on silvet, petroleurn and tobacco, may claim a share of that
sympathy, that *blessed sympathy’ of the Hon’ble the Finance Member, whi.h,
if costly, has on otheis been so freely bestowed P

The Hon’ble MR. HOLMS said :— To apportion the resources of a
Province between the Imperial Government and the Local Government is pro-
bably one of the most difficult tasks which fall for a Finance Mewber ; but.
it is an even more difficult—and perhaps, an impossible—task to satisfy the
representatives of a Province as to the fairnéss of that division. While I fully
recognise this difficulty, and while I have noted thé Hon’ble Member’s pronourice-
ment that he sees no prospect in the near future of being able to take on
his shoulders a further share of the recurring expenditure of the Local Govern-
ments, still I have a few words to say about the fihances of the United Provinces.

“The financial history of the United Provinces is well known, how in a
somewhat distant past a probably excessive appreciation of the superior claims
of the Imperial Governiment led to a mistaken economy and to the requirements
of the Provincé being starved ; how when financial settlements came at first
to be made they were based on a comparatively inadequate standard of
expenditue ; and how of late years the Government of India have taken a
wider and more liberal view of the situation, and, in the settlement which
was arranged two years ago, they have made provision for a standard of
expenditure more in accordance with the needs of the Province. This
is all matter c¢f common knowledge. The Hon’ble the Finance Member has
expressed his confidence in the financial future of the Province. The
words he used were ¢ The United Provinces with its new settlement
and respite from famine will no doubt be able to avoid deficits ifi normal
conditions and to build up a strong balance against contingencies.” .1 regret
that the authorities of the Province do not find themselves altogether able
to share this confidence. The Local Gs?crnmcu iv doing what it can to
husband its resources, but there is little to be expected in the near future in
the way of increase to the heads of reveriue nllotted to it from which to meet the
growtn of expenditure which is forced on us by the changed conditions it most
branches of the administratjon. \ L

“1 do not wish to attempt to make an exhaustive, . or anything approach-
ing’ an exhaustive, catalogue of the needs of the Province. In many respects
they are similar to the neéds of the Punjab which the Hon’ble Member who
has just spoken has detailed at sbme length: but I may take a few examples.

. »
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only, which are illustrative of many other needs. The -main judicial divisions of
the Piovince we:e fixed over fifty years :go and a large increase to the courts
of law is contemplated. Again, an enquiry has becn sct on foot regarding the
adequacy of the pay of clerical establishments——pay which was fixed at a time
when the cost of living was much lower than at present—and there is bound
to be considerable increase of expenditure under this hiad. As a further
instance .1 need . only mention the needs of the Province in the matter of
education—a topic which I mentioned in Council this time last year. The net
expenditure per head of the populatign in the United Provinces budgeted for in
the coming year is lower than the similar figure for any other Province in Iidia,
and th's is a significant indication of how far the rcsources left to the
I'rovince fall short of satisfying the wants of the people in this respect.

“In these circumstances the anticipated normal growth of revenue is likely
to proveunequal to mecting the almost inevitable growth of what is practically
unavoidable exp enditure ; and, in view of this ccnsideration and of the very
large proportion of the revenue raised in the Piovince which goes 1 the Imperial
Government, the Local Government may find itself constrained at no very
distant date to ask for a reconside ation of the position, and especiully that
its share in the land-revenue receipts may be brought up to the Ieve‘ of  thut
enjoyed by other Provinces. .

“The Hon'ble the -Member for the Punjab has referred to the ler e grants
which have been made by the Imperial Government to the Government of the
United Provinces. These grants were made on account of famine,” which is out-
side the ordinary Provincial finances ; and in consideging the amcunt of these
grants it should be noted that, at {' ¢ time the last se'tlement was concluded,
the Provinces received no initial grant at all, which is, the usual accompari- ’
ment of new settlements.

“ Theie is vne minor matier which I would mention. In the memorandum
which accompanies the Imperial Firancial Statement the decrease in tle re: erue
estimate for the current yeir undér ‘ Medical ’in the United Provinces is
attributed to heavy lapses in the special subvention made from Jdmperial revi nues
for the improvement of sanitation, The lates.t infoguation that has reached
me is that it is expected that the vwhole amount of this subvention weuld be sj ent
in full during the current ycar and t'at the w«hirtage u:der the revised
estimate is due to less being spent on pligue, and this is forluualely due 10°
plac'ue being less prevalent in the curre: t year.

»
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“In conclusion I am to express regret that the Government of India find
themselves unable to find money to complete the reorganization of the Police
in the Province and to find money for the relief of rural towns from the cost of

their pelice.”

- The Hon’ble SIR VITHALDAS D. THACKERSEY said :—“ My Lord, the
Hon'ble the Finance Member explained in his Budget statement the circum-
stances that compelled him to levy additional taxation. He told us that, not-
withstanding the highly favourable prospects with which the year opens, he could
not expect a surplus without the help of addilional taxation, because of the
reduction in our exports of opium to China and the abandonment to Eastetn
Bengal and Assam of a larger share of land-revenue than it has hitherto
retained. My Lord, it hes already becn urged in this Council that the revenue
from opium has bzen greatly under-estimated; and this criticism has been
amply justified by the further extraordinary rise in the price of opium during
the last few weeks. The larger receipts from opium and the increase that may
be expected in the receipts from rallways owing to the excellent crop and the
consequent heavy trafic, would be in my opinion amply sufficient to carry
through the next year without any extra taxation. My Hon’ble friend
Mr. Gokhale pointed out the other day that it was extremely unusual for Gov-
ernment to levy additional taxation in a normal year. It is therefore a matter of
regret that the Hon’ble Finance Member has not seen his way to make his
arrangements without resort to additional taxation even after the practically
unanimous opposition of the non-official members. Assuming the official
estimate to be ccrrect, it strikes me nevertheless that the decrease in the opium
revenue cannot be given as the cause of the additional taxation. The policy of
reducing our opium exports is three years old, and at the time of its inception
our late Finance Member. His Honour Sir Edward Baker, explained that Gov-
ernment would be able to meet the loss on that account from the normal growth
of revenue. As a matter of fact, my Lord, the opium revenue during these three

years has belied the estimates,  In 1507-08 the receipts exceeded the estimates
by £371,800; in 1908-09 by £1,041,300; and’in the current year, again, we have
“had an excess of £1,000,000 over the estimates. That is to say, in the three
years, vpium has giyen us about 2} million pounds more thanit was estimated
to yield. Probably it may giwe us another million in the next year or it may
not. In any case, it seems to me that the reasons for saddling opium with the

responsibility of the additional taxation in the budget are not very cogent.

“ My Lord, in this connection I request Government to tell the Council in
 distinct tefms what their future poticy in regard to opium is going to be. The
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three years during which China was to have the opportunity of proving her
ability to prosecute her anti-opium policy has expired. ' The Finance Member
told the Council last year that the question of the - curtailment of cultivation and
productlon of opium in China was under enquiry by the International Commis-
sion at Shanghai. He devoted a paragraph to the conclusions of the Commission
in his Financial Statement this year, but I have looked in vain through it for a
definite statement as to whether China has carried out her part of the agree-
ment to the satisfaction of Government. Of course, the announcement of a
programme of reduction for another three years carries with it the inference
that Government are satisfied with the progress made by China ; but I think
the Council would like to have a clear statement especially in view of a recent
interpellation in the House of Commons.

“My Lord, I now come to the increased grant to Eastern Bengal and Assam.
If the grant proposed was due to exceptional causes and was non-recurring,
there would be no great objection to it. Bu® this is not the case. The new
Province is to be credited with a much larger share of its land-revenue than has
been hitherto found sufficient, andto meet the @eficiency caused thereby in
the Imperial revenue the whole country is taxed. My Lord, when the people
of other Provinces are sought to be burdened with extra taxation on account of
the partition of Benga] it must be ‘admitted that they have a good.'cause for
complaint. If it is the intention of Government not to modify tie pattition so
as to make the new Province self-supporting, I am afraid they hawe not adopted
the best method of convincing the country of the wisdom of the existing
arrangement. The justice of finding money for the administration of Eastern
Bengal by taxing an important industry in the 'Bombay f’residency is far °.
from obvious to those who have to bear the larger slare of the burden.

‘* My Lord, from what I have said above, it follows that the new taxes are
not rightly attributed either to opium or Eastern Bengal. They are really due
to the extra expenditure under Interest, Post "and Telegraphs, Salaries ‘and
Expenses of Civil Departments,"i)rdinary Civil Works and Military Services
that have been budgeted for in the coming year. I do not doubt, my Lord,
that all this increase is necessary and that if they lare taken item by item the ’
departments concerned can easily show that every on of the items of
increase is absolutely necessary to the efficieacy of administration. But at the
same time we must all recognise that India is a poor country and that any
increase in the cost of administration should therefore be well within the
normal growth of revenue. I beg, my Lord, to associate myself with the
observation of the Hon’ble Finance Member that he viewed with great anxiety .

3 L ] -
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the s!cad'y growth of our expenditure. The secret of good gov»:rnm.ent
is economical government. Economy in' administration leads to the con-
tentment and prosperity of the people and . to the stability of government.
I earnestly hope that the Government of India will seriously consider and
realise the danger of allowing expenditure to grow as it has been grow-
ing of late years,

“My Lord, I beg the indulgence of the Council for a few observations
which I desire to make with reference to the part of the Financial Statement relat-
ing to Provincial finance. The Hon’ble Finance Member, I think, rath er rebuked
Provincial Governments for their extravagance. The Government of India,
he said, were driven to the conclusion that the Provinces in the aggregate were
steadily over-spending their income by about half-a-million a year. I think, my
Lord, the Hon’ble the Finance Member was particularly hard on Bombay, where,
he said, our cash balances were being somewhat rapidly diminished, and he warned
us that care would have to be exercised to prevent the scale of recurring expen-
diture from settling into permanent excess over the normal revenues. He
observed :—* It will be the duty, disagreeable and unpopular, but inevitable, of
the Local Governments to overhaul their expenditure and to adapt it to their
normal resources.” He concluded this important portion of his statement with
some noteworthy remarks : ‘I can hold out no hope, * said the Hon'ble Member’
‘of any general revision of these arrangements (Provincial Settlements). They
were made, before I came to India, with scrupulous care, and were intended
to foster provincial independence, economy and foresight. Nor do I see any
near prospect of our being able to undertake a further share of the recurring
expenditure of Local Governments. Our own necessities will not improbably
force systematic retrenchment upon us, which will affect Imperial and Pro-
vincial services alike ; and in the meantime Local Governments can best co-
operate with us, and thus mitigate future difficulties, by examining the causes
of the insidious growth of expenditure, and sharply checking them.’

*“My Lord, speaking at the last meeting of the¢ Bombay Legislative
Council, the Revenue Member, the Hon'ble Sir John Muir-Mackenzie
gave expression to some very weighty remarks which I think state the
case from the point of view of Provincial Governments with great force
and clearness. While Sir Johnethought that there was no reason to fear
that the Bombay Government in any way exceeded the bounds of prudence, he
pointed out that the growth® of expenditure had been very rapid and that
even with a continuance of normal seasons the Provincial Government could

¥ N a
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not expect to increase their expenditure at thc same rate as they had
been doing in the last few years. ‘Onthe other hand, he continued, *the
uggent demands for expenditure will not cease. There is practically no limit to
them. To mention a few of our immediate needs, we urgently require funds
to improve the pay and organisation of our subordinate establishmentsin both
the Revenue and Judicial Departments. There is heavy expenditure still re-
quired to bring our Policeup to a full level of efficiency. Large sums are
required for Education. The demands even for primary education which come
‘first are far from being satisfied. Expenditure ought”to be increased still
more in the Medical, Agricultural and Veterinary Departments. All depart-
ments are clamouring for their share of the grant for public works which ought
not, if we can help it, to be curtailed.” He went on to suggest that the only alter-
native to the retardation of the progress of the Province by the undue curtail-
ment of expenditure was the investment of the Provincial Council with the
requisite power to impose the taxation required to meet the needs of the
province.

“My Lord, 1 am unable to detect in the words of the Hon'ble the
Finance Member any confirmation of the earnest hope with which Sir John
Muir-Mackenzie looked forward to the widening of the financial powers of Pro-
vincial Councils. The prospect of Provincial Governments having, ab'ruptly to
lay aside their plans of developmentis nota pleasing .one. Thé largest pro-
portion of Provincial expenditure, indeed 1 may say the wholé of Provincial
expenditure, is devoted to the immediate wants and requirements of the com-
munity. As such, it may bz said to ke entirely productive exXpenditure, while
Imperial expenditure, though it is not less 1mportant is less direct in th=
benefits that it confers on the people. Any curtailment of Provincial expenditure .-’
will therefore re-act more rapidly on the well-being and, consequently, on the.
peace and contentment of the people than a similar reduction in Imperial
expenditure. My Lord, I think there is gredter room for some reduction
in the Imperial expenditure which amounts to over 75 crores than a further
restriction of the Provincial expenditure which amounts t: only 37 crores for
all the provinces combined. - ’

“My Lord, the Hon'ble Finance Member  opened his very lucid and
interesting Financial Statement last month,%ith an account of the procedure
to be alopted for the discussion of the financial proposals of Government. He
pointed out that ample opportunity would be afforded for a genuine scrutiny of
the estimates by the Council and for a criticism which was based .on precise’
facts. * We believe * he added  that the resulf will be helpful to the Gdvernment _
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and will foster the growth of an informed public opinion upon the wital
Jproblems of our public finance.’

“My Lord, I am sorry to say that the experience of the debatcs ‘on the
‘present financial proposals of Government has not tended to confirm these
generous hopes. Weighty and well-considered proposals were brought forwrard
with the object of amending the Government proposals and were argued be fore
the Council by Members having the advantage of possessing first hand inforama-
tion on the subjects on which they spoke. I venture to think that their argu-
ments made considerable impression on not only the non-official but also. the
official Mémbers of the Council, but all the same their resolutions were one
and ail rejected by Government. I need hardly point out to Government
that this has produced a feeling of great disappointment in the country.

“T fully recognise that it is not altogether in the hands of Government to
medify their proposals in response to the criticisms that may be passed on them
in this Council; and I am also sure that the Government of India will give the
fullest consideration to such’ criticism in their proposals in subsequent years.
But, my Lord, it is not always possible to put off the mischief that may be done
by any measure for ‘welve months, and it is, therefore, most desirable that the
Government of India should be given some larger degree of freedom in regard
to the measures they bring forward before the Council.

“ My Lord, we all admit that the financial requirements of the Government
must be previded from the resources of the country. We do not want them to
be borne by Great Britain. We are prepared to bear our burdens and, my L ord,
all that we ask:, is that the country should be allowed greater freedom in choos-
ing the methods of raising revenue. I am unable to see, my Lord, how it will
be injurious to the interests of Government if this Council is allowed a more
real share as regards what erticles shall be taxed and what duties shall be
raiced, ]nr‘ePd’ T helieve that not nn‘y will not Goavernment intareste s1affer
in any way, but on the other hand their prestige and popularity will be greatly
enhanced and the recent reforms will have the stamp of greater reality if, instead
of seeming to dictate to the people what taxes they shall pay, they showed

- greater consideration to the pishes of the people as to the way in which taxation
should be distributed. My Lor& I need not remind the Council that there is an .
impression abroad that in deciding most important questions of the economic and
financial policy the Government of India are obliged to be guided by political

'exlgcm,les It cannot be denied that the excise—duty on Indian-made piece-goods,
which is withouf a parallel in any country in the world, was levied and is continued
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to satisfy the Lancashire manufacturers. Even as regards the taxation of the
ensuing year it is generally believed that if the Government of India had a freer
hand'they would have preferred the raising of the general tariff or a duty on sugar,
which would have been less ob]ectlonable instead of levying the proposed enhanced
duties in the teeth of practically unanimous opposntton of the non-official members
of this Council and the public generally. Again, it is generally believed that the
proposed factory legislation to restrict the working hours of the adult male, in
spite of the recommendations of the Factory’ Commission to the contrary, is not
solely due to a consideration of the interests of Indian labourers. The country
must recognise and is deeply grateful for the strenuous stand the Government of
India have often made against any measures which they consider either unpopular
or to the detriment of Indian industries. My Lord, I can think of no more effec-
tive way of dissipating these and similar impressions, which are injurious to the
prestige of the Government of India and to the contentment of the people, than to
take the public more fully into confidence and to show greater regard to the1r
wishes and preferences. My Lord, the discontent that is likely to _prove really
serious is not the discontent of political theorists but#the discontent which arises
from ill-devised taxation. The bulk of the people are not affected by theoretical
considerations as to what is or what is not the best form of government 80 long
as they feel that their material interests are not liable to'be sacrificed at thgsinstance
of outside influences without regard to their interests and feelings. » ‘My* Lord, I
appeal to Your Lordship and to Lord Morley to crown your great work for India
by removing this serious cause of irritation, and by ensuring, for the opinions and
‘sentiments of the Indian people, an adequate and effectual voice m. .the manage-
ment of their finances. :

“My Lord, as this will probably be the last occaswn of Your Excellency’s
presence at the principal session of this Council, 1 may be,permitted to express
the general feeling of regret at the early prospect of Your Lordship’s completing
your term of Indian Viceroyalty. My Lord, it is the greatest tribute to the high
sense of justice and statesmanship thaj Your Lordship has brought to the duties
of your exalted office that notmthstandmg what we all regretfully recognise
has been a record period of représsive legislation, throughout the lgngth
and breadth of the country, among all classes and creeds, Your *Lordship’s name
is held in the highest respect and gratitude a.long,with' the names of your illustrious
predecessors Canning and Ripon. The large and far-reaching reforms which
Your Lordship has brought about, undeterred by adarchist developments and re-
actionary counsels, will long be remembered among the most beneficent achieve-
ments of British statesmanship. My Lord, b am sure that Your. Lerdship’s

-
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interest in this great country will not pass away, and I humbly hope that from
yqur high place in the counsels of Parliament and of His Majesty you will long
continue to exert your kindly influence for the welfare and prosperity of India.”

The Hon’ble MR. GOKHALE said :—*“ My Lord, when the Tariff Bill was
under discussion in this Council last month I took the opportunity to ‘offer some
general criticism on the Financial Statement which had then been laid before us
by my Hon’ble friend the Finance Minister. In the course of that criticism I
had ventured to observe that in my opinion the estimates of revenue were under
certain heads under-estimates. In reply to that my Hon’ble friend Mr. Meston
told us that it was not usual for any one in this Council to question the accuracy
of the figures supplied by the Finance Department. My Lord, I confess I was
surprised to hear that statement. My Hon’ble friend will pardon' me if [ -say that
my experience of this Council is much longer than his, and it is not only not
correct to say that it is unusual to question the accuracy of these figures, but [
should go further and say that the reverse of that statement will be the correct
one. It istrue that during the,last four or five years no occasion has arisen to~
question the accuracy of the figures supplied by the Finance Department, but
if my Hen'ble friend will turn to the debates of this Council between 1gez and
1905, he will ind that every year a complaint was made that the estimates of
revenue were under-est:mates. During the time of Sir Edward Law no answer
was received to this complaint, but in 1905, when His Honour Sir Edward Baker
became Finance Minister, he took notice of it and admitted its substantial
correctness. If the Hon’ble Member will turn to the Financial Statement of
1905-1906 he will find there a paragraph called ‘Comparison of Estimates
with Actuals,” in which Sir Edward Baker observes as follows : —

¢It is sometimes made a reproach against Government that their estimates of
revenue and expenditure are wanting in accuracy, and that the actual results, when made
up at the end of the year, are apt ‘o differ somewhat widely from those forecasted in the

budget at its beginning. Latterly this charge has taken the form of 2 suggestipu that we
habitually under-estimate our revenue and over-estirhate our expenditure.’

“Then, after comparing the practice of England and several of the contin-
ental countries, Sir Edward Baker goes on to admit that there was much in that
charge that was true. He natdrally says all that he can in favour of the old
practice, and then proceeds :—

-
¢ 1 would not, however, be understood to contend that the criticisms to which I have
referred are wholly without justification, That would be an over-statement of the case.
Even when allowance'is made for the disturbing elements to which allusion has been made’
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above, the figures in the statement in paragraph 52 show that ‘during the last three years
the revenue has exceeded the estimate by more than these causes fairly explain. This
faature probably has its origin in the former uncertainty of sterling exchange. So long
“as all growth of revenuc and the fruits of all retrenchment were liable to be swallowed up
by a fall in exchange, it was common prudence to frame the estimates in the most cautious
manner, and to take no "credit for developments of revenue until they were absolutely
assured. When this factor was eliminated, the traditions of excessive caution remained,
and due allowance was not always made in the estimates for the normal expansion of the
growing heads of revenuc,

“ Here then is an admission by a formier Finance Minister that for a number
of years it was the habitual practice of the Finance Department to under-estimate
revenue owing to causes which have been explained by him. My Lord, this is
in reality a small matter; but the statement made by the Hon’ble Mr. Meston, if
allowed to remain uncontradicted, might cause serious inconvenience hereafter,
because objection might again be taken to any suggestion as to under-estimates or
over-estimates, | believe my Hon’ble friend mistook what is a rule for the new
Council for the practice of this Council in the past. There is #ndoubtedly a.
rule among the new rules that in framing resolutions that a Member wants to

move, the accuracy of the figures supplied by the Finance Department shall noy
be questioned. That applies, however, only to resolutions and not to apy genera]

criticism of the financial estimates that may be offered. . >

“ My Lord, this year's budget has come upon us all as an unpleasant
surprise. The feeling is like that of a person who is wai.king securely on
the ground and all of a sudden discovers a yawnirg gulf ~before him, After
a great number of years—alter ten years—of gonsecutive surpluses we
first came to a year of a heavy deficit, due, as we then’ understood, to
famine. Then there was what appeared to be a =narmal year, and we’
have now another normal year in which, however, extra taxation has
heen imposed on the people. This circumstance, namely, the levying of
extra taxation in a normal year, suggests that something is wrong with the finan-
cial position of the country, and in any case it suggests an inquiry. I have given
some attention to this question and 1 find that the results are such as to cause ,
apprehension. My Lord, for a correct understanding of ¢his questio'ﬂ it is
necessary to pass under brief review the finanges ‘of the ten years from 1898
to 1908, because our series of surpluses began with the year 1898. From
that year we had ten consecutive surpluses tnding _with_ the year 19o8.
Let us therefore see what were the special features of the financial posi?
tion during that time and what use was made of the prosperous financis’

. .
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of those years by the Government. It will be found that there were four
distinctive features of this period. The first was that there was a large saving
in the cost of the home remittances of the Government owing to exchange having
established itself at a steady rate of 1s. 4d. to the rupee in the year 1898. The
second was an improvement in the opium revenue, which before 1398 had been
steadily falling for a number of years. The third was the expansion, the more
than average expansion, of the ordinary revenues of the country. And the fourth
was an improvement in the railway revenues of the Government. These four
causes combined to give the Government large surpluses, and the Government
utilized the position in the first place to remit a certain amount of taxation and
then to sanction a large amount of increased expenditure in various directions.

“I would respectfully iavite the Council to consider this matter carefully. It
has been said by some critics that the present difficulties of Government have
arisen from the fact that during those fat years Government remitted taxation
which should not have been remitted. Now, my Lord, I must protest strongly
agaiast this view. If the Council will look at the amount of taxation remitted
during those ten years, it will find that the total of remissions came to about
four millions sterling or six crores of rupees. But owing to the artificial rise in
the rupee the savings ol the Government on their home remittances also had
come to 1bout five and a half crores of rupees, What had happened was this.
The Govurnment had goue on adding tax after tax in the period preceding the
year 1898, so as to secure a balance between revenue and expenditure and even
a surplus, no matter what the level of exchange was, and thus even when
exchange was at its lowest, 1s it was in the year 1894, namely, at 134. to the
rupee, the Government were able to show not only an equilibrium between
revenue and expenditure but also a small margin as surplus, As the exchange
value of the rupee steadily went up, the level of taxation remaining the same,
it meant a steadily increasing surplus at the disposal of the Government. By
the year 1898 exchange established itself firmly in the vicinity of 16d4. to the
rupee. Now a rise of 3d. in the value of thg rupee meant a saving of 3 crores
in the cost of home remittances. Therefore, when the Government of India
remitted taxation to the amount of 6 crores, they practically gave back to the
tax-payers only waat they had saved on their home remittances. The remis-
sions were thus not taken out of their ordinary revenue : they merely represented
the savings effected in the cost of the home remittances. We may,
therefore, put aside these two items, namely, the savings on the home
remittances and the amount of remissions granted to the people

during the period we are eonsidering. So much for remissions of

s .
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taxation. Let us now consider the amount of increased expenditure sanctioned
in different directions. My Lord, the first six years of this period were a period
of ¢ efficiency ’ or, as one of my friends has said, efficiency with a capital ‘ E".
" The result was that expenditure was pushed up by leaps and bounds in various
directions. A comparison of the expenditure for 1908-og for which complete
figures are available with the year 1898-4g will reveal certain startling results,
It will be found, for instance, that the civil expendituré of the country grew during
this period by about 16 crores, including in such expenditure the charges of
collection, the salaries zand expenses of civil departments, miscellaneous civil
charges and civil works. I may mention that from the charges of collection I
omit for obvious reasons opium and provincial rates as also refunds and drawbacks
and compensations and assignments. The figures for 19o8-o0g9, however,
include the expenditure for Berar, whereas those for 1898-99 do not. It is
necessary, therefcre, to exclude Berar figures from the year 1908-09. Even

then we find that the increase in civil expenditme comes to about 15 crores,
the experditure having risen from about 29 crores to over 44 crores. My Lord,

1 venture to think that this is an amazing increase. If the Council will compare
this increase with the growth of expenditure during the previous ten

years as also with the fve years 1881 to 1886, the contrast wiil> appear
most striking. The Council may remember that.in 1886 Lord Dufferm s
Government found itself in a position somewhat dimilar to’ tiut which
the Government of India occupy today. From 1881 to 1885 the country
had enjoyed what may be called financial prosperity. There was remission
of taxation in consequence and also increased expenditure, and_ the result was

that when lean years came in 1886 and the frontier policy of'the Government
necessitated heavy additional military expenditure, Irord Dufferjn found himself

driven to appoint a committee to carefully inquire into the growth of expenditure ; _
and one of the reasons adduced for the appointment of titzt committee was that

the increase in civil expenditure had been excessive during the five years
which had preceded His Lordship's administration. Now the increase in
civil expendlture during those five %ears had been only about 2% crores, the
expenditure rising from about 22 cyores to about 24} crores. And yet this
increase was regarded by Lord Dufferin as excessive. Judging by that staadard,

1 wonder, my Lord, what we are to think of the jncrease of 15 crores in the
ten years from 1898 to 198 |  Again, taking - the period 1888—1898, what do
we find? [ do not wish to take the Council through a mass of figures, but
I will only state the results of my calculations, giving this assurance to the,
Council, that 1 have taken every care I could to compare likes with. likes only.

Taking the period of ten years immediately pfeceding 1898, we find that the .

- * - 1 ‘a *
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increase in civil expenditure was from about 24} crores to about 29} crores, or
abgut five crores in ten years, agamst 15 crores in the ten years following 1898.
We thus bave the following results: if the increase during 1898 to 1908
had been at the same rate a: during the five years 1881—1I1886, when in Lord
Dufferin’s opinion the civil expenditure had grown enormously, it should not
have been mare than 4% crorss! Had the rate continued to be what it had
been during the ten years preceding 1898, the increase would not have been more
than about 5 crores! But instead of these figures, we have here an increase of
no less than 15 crores! This shows what the era of surpluses has done to push
up civil expenditure! Turning next to military charges during this period,
we find the same kind of grewth. From 1838 to 189S the military charges grew
by about 3 crores a year or from 22} crores t» 25} crores, but from 189S to
1908 they rose by about 51 crores a year, that is, from 252 crores to about 3t
crores. The whole position therefore is this, that during the ten years 1398
to 1908, while six crores were remitted in taxation, the annual civil expen-
diture was allowed to grow by 15 crores and about § crores of additional
expenditure was incurred evety year in connection with the army; this gives
an increase of about 20 crores in civil and military expenditure in the course
of ten years, or an average growth of 2 croresa year. My Lord, every one
must admi* that this is a phenomenal increase considering that the normal
growth of revenue ordinarily has been estimated by a previous Finance Minister
at only about cne crore and’ twenty lakhs. I think these figures suggest—to
my mind they imperatively suggest—the necessity for an inquiry into the
growth of civil aud military expenditure during the last ten years. This need
of inquiry is all the greater because there is a serious situation in front of us
now in connecticn with the opium revenue, We all know that the opium revenue
is doomed, that it will be extinguished altogether, if things go on at the present
rate, in the year 1917, t.e,, in about seven years from now. In this connection
I must express my dissent from my Hon'ble friend Mr. Chitnavis, who
hag urged that we chould ashk the Imperial Government to makc a contiibution
to the Indian Exchequer in order to comipensate us for the loss of opium
revenue. My Lord, Ido not think that ite will be a dignified course on our
part to ask for 'such a contribution. It is we who have financially benefited
inthe past by this opium revenue, and it is we who must be prepared to bear
this loss when the opium revenue’ is extinguished, secing that the stain that
will then be wiped away will ,be wiped away from us. We must face the
situation ourselves, and I think, if only the Government will be suchientljr careful,
it is possible to do and even do well, with a diminishing opium revenue. But
.. one thmg it is now absolutely necessary to do in connection with this opium

¥ » »
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revenue, and that is that from next year Government should take into account
only a steadily diminishing figure as opium revenue for recurring purposes.
What I mean is this—the wholc of this revenue, which for next year is taken at
about 5% crores nett, has to be extinguished in seven years. The Finance
Department should therefore take as ordinary revenue only a descending series
of figures terminatingin zero in seven years for each succeeding year, and
all excess over that figure should be treated as a windfall or extraordinary
revenue to be devoted to extraordinary purposes such as non-recurring expen-
diture on education, sanitation, and so forth. My Lord, I submit this course
should have been adopted three years ago, so that the burden of a diminishing
revenue should have been evenly distributed and the great need of retrenchment
realized in time. I trust the Council will remember that when His Honour
Sir Edward Baker enunciated the new opium policy of the Government of India
three years ago, he assurei the Council that the sacrifice could be made with-
out a resort to extra taxation. That meant that the steadily widening 'gep
made by a diminution in opium revenus would be ,met by economigs, unless the
growth of revenue under other heads sufficed for the purpose. And yet here we
have my Hon’ble friend the Finance Minister coming to the Council in a
normal year with proposals for additional taxation on the ground of a diminish-
ing opium revenue! My Lord, recent discussions have - made jt abundantly
clear that the course I am urging is necessary, if a policy of steady retrenchment
is to be followed and a sudden financial crisis to be averted. , What is happen-
ing at present is this: owing to the reduction in the number of chests the
price per chest is rising. Probably this will go on for some tife; and we may
even reach four thousand rupees per chest. So for some time the rise in prices
will make up, and perhaps even more than make up, “for the réduction in the
number of chests, with the result that during the next two or three years the-
Government may not necessarily get a smaller amount as their opium revenue
than at present ; but when the maximum price’is reached, then there will be a
sudden and precipitate drop, and in the course of three or tour years following
the Government will have to be preparecl to face the extinction of the whole of
this revenue of about 5} crores. Add it is easy to foresee what will then happen.
If all of a sudden, say, 2 crores were to be lost in any particular year, I am quite
sure that the Finance Minister will again urge tht same plea that he has urged
this year, that it is not possible to arrange for economies sufficient to cover such
a loss all at once. And then fresh taxation wilk again be imposed upon the
people as was done this year. Unless, therefore, Government take credit only foe
a steadily diminishing opium revenue and arrapge to keep all gxcess’ above that

- figure as a windfall or extraordinary revenue to be devoted to nlon-recurring -
war
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expenditure, I am quite sure they will not feel the same incentive to retrench-
ment, and the results will be deplorable.

“My Lord, I have urged an early, [ would even say an immediate, inqﬁiry
into the growth of expenditure on two grounds,—frst, because there has been
this vast growth in civil and military expenditure, and secondly, because the
opium revenue is to disappear in seven years. I think the Government has no
choice now but to pursue a policy of rigorous retrznchment, and for that a
necessary preliminary is an inquiry such as I have suggested. But while the
present high scale of charges on both civil and military administration require to
be cut down, an increase, and even a large increase, of expenditure i« necessary
on objects intimately connected with the real well-being of the people —such as
primary and technical education, sanitation and relief of agricultural indebtedness.
And if retrenchment. will not produce the money required for these objects, 1
for one shall not shrink from advocating additional taxation for the purpose.
Only the resources of retrenchment must frst be exhausted, before those of addi-
tional taxation are drawn apon. My Lord, we feel strongly that the present
expenditure on the objects I have mentioned is most inadequate, and unless the
Government are prepared to spend far larger sums in these directions, the dis-
content wlich we see on all sides at present will not in reality diminish.
This question is to us a question of the most vital importance, and it is only in the
measure in which the Government deal with it that they will have identified
themselves with our best interests.”

The Hon’ble MR. ANDREW said :—* My Lord, I have to express the gratif-
zation of the Madras Government at the receipt of the Secretary of State’s sanction
to the scheme for the reconstitution of district and divisional charges, and at the
promise made by the Government of India to finance it, and I am glad to thank
the Hon'ble Sir Guy Fleetwood Wilson for having made a provision of two
lakhs of rupees for this purpose in the Budget for the coming year.

‘“But, my Lord, there is another matter at which 1 must express regret. The
recent abolition of the post of Consulting Engincer for Railways, which in the case
oi Madras had been united with that of Secretary to Government in  the Railway
Branch, had the effect of seuering the connection of the Madras Government with
the direct control of railways in ®he Presidency. In response, however, to the
representations of the Madras Government, the Government of India with the
approval of the Secretary of State decided that as a temporary measure, for two
years, the-Government Inspector then appointed should also be at the disposal of
the Madras Government as Railway Secretary. This period has expired. The
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Government of Madras feel the need for technical advice close at hand,
and they apprehend that by being deprived of their Secretary in the Railway
Department they will be unable to preserve their legitimate influence in railway
matters or to safeguard the interests of the people. I regret that the Secre-
tary of State has not complied with the representations of the Madras Governe
ment that the temporary arrangements under which the Government Inspector
as also Ra;lway Secretalrj,r might be made permanent

“My Lord, last year I referred to the dlﬁiculty experienced by District
Boards in Madras in obtaining satisfactory terms for the construction and
working of certain projected lines from the South Indian Railway Company,
and I ventured .-to press for early and satisfactory settlement of terms,
I mentioned one proposed railway about which negociations had been ' pro-
ceeding for nearly three years. I regret to say, my Lord, that satisfactory
progress has not been made since in respect of this and ather railway. pro-
jects. 1 hope, my Lord, that it may be possible now to obtain satisfactory terms
from the South Indian Railway. Many District Boards in the Madrds Presidency
‘have of late years at the instance and with the encouragement of the Imperial and
Local Governments raised large sums by local taxation with which to build rail-
ways, and they are able to spend but little of this .noney, which *has already
accumulated to over 50 lakhs, owing to the difficulty they éxperience'in obtaining
reasonable terms from the South Indian Railway Company. | have iong been
connected with District Boardsand I know well how keenly interested some of them
.are in this matter, and one of them—Tanjore —won the warm appregiation of Lord
Curzon for setting the example of local railway enterprise to all Tndia. It will be
most discouraging if district boards fail in their efforts to secure sgtisfactory terms
from the South Indian Railway Company. Should they fail they will be forced, 1
have no doubt, to the conviction that they will best serve their own interests by
constructing and working their own lines departmentally or through some agency
other than that of the South Indian Railway. Should this happen the conse-
quences to - that Company may be wery serious when it finds itself confronted by

_local lines affecting its own system and that, not. always perhaps, in an
. advantageous manner. N
.

“ My Lord, a few weeks ago the Hon'ble Mr. Rbbertson, in reply to a question

" put by an Hon'ble Member, stated that the Government of India have suggested

‘to the Secretary of State the inclusion of certain' provisions in the new contract

‘with the object of ensuring suitable terms for Madras District Board railways. ' I«

“hope, my Lord, that the South Indian Railway Company will seg the ‘wisdom of
S
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agreeing to such terms as may be consistent with the interests of the District
Boards and of the people whom they represent.

“Lastly, my Lord, I would urge the nced for legislation to check the growth
of fraudulent Provident Societies. By this I do not refer of course to Insurance
Companies properly so called to which my Hon'ble friend Mr. Dadabhoy referred
in the question he put an hour ago and of which the Hon'ble Mr. Robertson
spoke in his reply. I rather refer to those provident Societies which have been
unhappily very common in the Madras Presidency for many years past, and which
are either organised swindles from the outset or, at best, lotteries of a most
reprehensible character. Even when not worked with actual dishonesty by the
Directors from the beginning, they are worked on such unsound principles that
they are bound to collapse after a few years, and each collapse involves the ruin
of numbers of poor and ignorant people who have been deluded by the promises
held out.

“I see that my Hon’ble friend Mr. Subba Rao has in front of him an in-
teresting pamphlet on the subject by Mr. Ramchandra Rao in which an account
is given of the history of some of these societies in the Northern Sircars, The
rules are all much the same. They are founded on a society founded in Calcutta
some years ago which ended in the prosecution of the leading members and
in the conviction of certair. of them. T'he Hon'ble Mr. Robertson, inreply to
Mr. Subha Rao th's morning, referred to a discussion that took place about ten
years ago when it was decided that legislation was not needed. My Lord, I do
not intend to speak of what Provident Socicties may have done in other parts of
India, but I can say that in the Madras l'residency the evils have assumed
gigantic proportions and I think the time has come for legislation. It may be that
legislation is not necessary all at once over all India, but I think legislation should
be undertaken by this Council, and in any Act that might be passed power
could be left to the Government of India to apply it from time to time to such

P"’ts OE quu_': a5 in ' Ht sCCm unpcr ”:’:‘C. )
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“My Lord, 1 will not take up the time of the Council by going into
details of the nature of the fraugds committed by these societies, but I may say
that it has over and over agam.led to prosecutions for perjury and forgery and
even murders in many Courts. The Hon'ble Mr. Subha Rao, in his question,
alluded to a recent judgment of the High Court in Madras. I may be permitted
‘to refer to a judgment of the Sessions Judge of Vizagapatam a few years ago.
‘The Judge’s remarks are of very general application. Inthat case a man who
_had taken out policies in the names of a number of old ‘men and women

.
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was tried and convicted of the murder of an old woman whose lifc he had
insured, and whom he had made away with in order to obtain the bonus payable
on death. Here perhaps 1 may say that onc of the great evils of. these
societies is that the same conditions apply to every policy-holder, irrespective
of age or state of health. Although the rules lay great stress on the fact that
the applicant should be a person of sound health, he is not obliged to
produce either a certificate of health or to undergo medical examination, and
the rules are such that in almost every society it is to the pecuniary interest of
a knavish nominee to get as his policy-holder an old person who is likely to live
f r not less than fout, months after he takes out his policy by which time he
will have fully qualified, and and to see that the policy-holder dies as soon as
possible after four months. . In his judgment the Judge observed—

¢ This crime was largely the result of the temptation to gamble upon the lives of the

old and feeble thrown in the accused’s way ................. ... These so-called Insurance
Companies constitute a grave danger to the public .. ..... It is probably not too much to
say that hundreds of old men and women are now movtng “about in the : district in the

midst of people who desire their early death .. . themselves being 1gnorant of this, have
no idea who to beware of.’

“My Lord, it has been suggested that the Indian Companies Act, of 1882
should be amended so as to cover the case of these fraudalent provident societies,
but I do not imagine that that would be at all possible, and tl'ns,' I gather from
his reply, is the opinion of the Hon'ble Mr. Robertson himself, for ordinarily
Insurance Companies properly so called are meant for educated and intelligent
people who should be allowed full freedom of contract. But these Societies
almost invariably deal with the poorest and most ignorant classes of the people .
who, not having received the benefits of free primary educatlon, are l"l'llSIEd N
by the promises held out, and constantly fall a prey to the frauds practised.”

The Hon’ble MR. N. SUBBA RAO said :—“My Lord, I may at the outset
congratulate the Hon'ble the Finance Mcember on the lucid and straightforward
budget he has presented to the Council. Thisis the first year when after a
succession of surpluses we are cbnfronted with a deficit. It is well that our
financial position calls upon us, to examine ouj resources and expenditire, for
when our coffers are overﬂowmg we are tenlpted to be generous and feel no
necessity to be watchful. The Hon'ble the Finance Member disarms all criticism
by his candour in pointing to the steady growth in our expenditure and in urging
that the scale of public expenditure should be revised. One of the salient features
in the budget is the rapid increase under civil gnd military charges. *This increase
_has been going on steadily, though under rules and regulations dul)‘ considered*
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and sanctioned from time to time, and unless a careful enquiry is instituted vnder
different heads, itis not possible to reduce the scale of expenditurc. 1 cannot
pretend to dcal with the whole question within the short time at my disposal, and
I shall take up only the question of expenditure relating to the general adminis-
tration, especially the Indian and Provincial Civil Services, and show that there is
need for enquiry and reform in that direction.

“Before I do se, my Lord, I may be permitted on behalf of the Madras Pre-
sidency at this, the last meeting when Your Lordship presides over the Reformed
Council, to express our deep gratitude to Your Excellency for the statesmanlike
insight and wisdom shown by Your Lordship in meeting an extremely difficult
situation in the affairs of this country. For never during the last fifty years has
India passed through such a crisis as the one out of which we are now emerging.

1 say emerging, because though the tension of the situation is much eased and
the critical stage has passed, it cannot be said that we have yet reached the

kaven of contentment and peace.
! »

“The situation which Your Lordship had to grapple with on assuming
charge of your high office was indeed unprecedented. There was the legacy
of deep Jiscontent on the part of the people due to various causes which Your
Lordship was called upon to deal with. The partition of Bengal, which is
disturbing the finances of the country as it has disturbed the peaceful political
evolution of a great people, was, after all, like the ugly boil on the face which
simply pointed to the malady from which the patient was suffering. The root
cause was the conviction created in the minds of the people by the policy of your
illustrious predecessor that they had no hope to rise from the inferior political
status accorded to them in the administration of the country. The
Enlarged Legislative Councils which were welcomed in 1892 had played out their
part and proved ineffective in influencing the administration of the country to any
appreciable extent. It became evident that the children of the soil had no part in
guiding the machinery of the Government or *a free and effective voice in its
deliberations.  Japan’s success drew pointedly the attention of the people to

" their i-ferior status in their own gountry. Under the circumstances intelligent men
pointed to thedang:er signals azead and pressed for reforms in the legislative
and administrative machinery of tit Government. But their voice was unheeded
and it was considered that sfficiency in administration connoted contentment and
happiness of the people. Such was the legacy left to Ycur Lordship and such
the situationYour Lordship had to face. How Your Lordship early penetrated

».behind the veil and grasped the frue position of affairs, how Your Lordship
. ’ - " » .
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adopted measures to meet the growing aspirations of the people and secure their
goodwill and co-operationin the cause of peace and order, are now matters of
Ipstory. It is a misfortune that Your Lordship’s Government had to adopt one
repressive measure after another to put down the exotic growth of anarchy in
this land.

“ It is a matter of congratulation, however, that Your Lordship persevered
in the path of reform in spite of numerous appeals from a powerful party in
England and here that Repression and not Reform should take a predominant
place in meeting the situaticn. The reformed Councils throughout the country
with all their defects mark a substantial advance in constitutional reform and
meet a pressing want. They present a problem to the people as to how to
coalesce the divergent and conflicting elements in India and how to make them
work for the welfare of the country with one mind towards a common goal. I
hope that the experience gained from the working of the old Councils will not be
lost in adapting the new Councils to the changing conditions of the country.
Already the experience gained of the present Council, 1 venture to state, is not
so full of good augury as was hoped. It is becoming evident that no proposal
can find favour with the Council, unless the Government gives countenance
toit. In his memorable speech, sketching the reform proposals in December
1908, Lord Morley, quoting His Honour Sir Edward’ Baker,.said that ‘"The
great task was to adjust the machinery of the Gov_ernnient so that théir Indian
fellow-subjects might be allotted parts which a self-respecting people would fll.
I am sure that with growing experience the legislative machipgry will be so
adjusted as to meet the wants and aspirations of the people. Biit the machinery
of the Government is not only legislative but also adminjstrative, and it
cannot be said to be adjusted to the needs of the situation, unless and until the
administrative portion also is reformed. 2 '

‘1 shall now briefly state some facts to show that there is need for adju;sting
the administrative machinery of the Government as well and for further enquiry in
that direction. My Lord, neasly 40, years after the passing of the Statute of 1833
and even after the Proclamation of 1858, capable Indians continued to be ercluded
{from the higher offices of trust and responsibiliti in the administration of thei,
country. Accordingly the Statute of 1870 wa$ passed by Parliament, by which
power was taken to appoint Indians to places hitherto held by the members of the
Covenanted Civil Service under rules to be framed by the Governor General in
Council and sanctioned by the Secretary of State in Council. These rules
were long in coming, and when they finally came in 1879, one-sixth of the .

ol S—
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offices reserved to the Covenanted Civil Service was declarced open to Indians of
approved merit and ability. Therc were not two separate lists for those appointed
under the Statute and for the members of the Civil Service, and no stigma of
inferiority was attached to thc former. But the system of recruitment was
generally by nomination and not by open competition, and birth was considered to
be a better recommendation than ability, Naturally such a system failed to give
satisfaction. Hence came the appointment of the Public Service Commission in
1886 to devise a scheme which might reasonably be hoped to do ‘ full justice to
the claims of the natives of India to higher and more extensive employment in
the public service. ’

“ The Commission formulated a scheme rccommerding that there should
be two services—one called the Indian Civil Service, mainly European, recruited
in England under a system of open competition, and the other the Provincial
Civil Service, mainly Indian, recruited in different provinces, partly by open
competition and partly by promotion from the Subordinate Service. It recom=
mended that 108 appointments reserved to the Indian Civil Service should be
declared open to the Provincial Service. Among the offices so excluded from
the listed appointments are a membership of the Board of Revenue in
Madras, Bencal and United Provinces and a Financial Commissionership in
Punjab, Under Secretaryships to the several Governmeats, one-third .of the
District and Sessions Judgships, and so on. The Government of India
accepted the recommendation about the establishment of the two services
but reduced the places from 108 to about 9o, and declined to allow some of the
higher appointments, such as a membership of the Board of Revenue and some of
the District Judgships, etc., to be excluded from the listed appointments. The
Government finally directed that so far as the Provincial Service was concerned,
the recruitment should ordinarily be by nomination and not by competition, and so
it has com= to be in all provinces except to a limited extent in the Punjab, as
stated by the Government in its answer to my question on the 23rd instant. I
may in passing mention that most of the Indian members of the Commission who
joined in the report disowned it when they saw the final outcome of their labours.
To continue : the differentiation into two servic8s has been extended to all the special
departments, such:as Educatigh, Public Works, Pclice, Customs, Survey, Forest,
‘etc. Thus two services havé begn created in all departments of the Public
Service, one superior, mainly European, and the other inferior, mainly Indian.
Almost all the important appointments involving direction, initiative and supervision
are kept in the hands of Luropeans. The result is that only about 7 per cent. of
the appoint;nents carrying a salary of over one thousand rupces 2 month are in the

. » » .
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hands of Indians. Lord Curzon took great pains in publishing tabular statements
with his famous Resolution of the 24th May 1904 to convince the public how
laggely and how liberally the Government had been utilizing indigenous agency
in the administration of the country. It is true, as is evident from these state-
ments, that a very large number, and I would say an unduly large number, of
offices in the lower rungs of the ladder are hecld by Indians. But as we go
higher and higher up the administrative ladder, the Indian element practically
disappears. [ submit that the principles enunciated by Lord Curzon strike at the
very foundations on which the administration of this country can be carried on
with honour to the English nation and with happiness to the people.

“ Never before, my Lord, in the long history of India was native talent
divorced so largely from the controlling centres of authority. But now, in spite
of repeated pledges and declarations, we find, as a matter of fact, if 1 may
say so, two practically water-tight compartments in the administration,
one filled mainly by Europeans and the other mainly by Indians, and native
talent bas to find scope in the Native States to the limited extept they offer,
Such a state of things, I submit, cannot last long I need not refer here
to the drain of experience and intelligence from the country caused by this
system nor to its depressing effect on the manly growth of national qndlvlduahty
1 do not now propose to examine the rules framed in conr;ectmn with® dnﬂergnt
special departments which tend to keep back native intelligence from reaching
the highest places therein. But I shall say this, that you cardnot expect a
sensitive people with long historic civilization to rest contented with such a
system, when they come to understand its true inwardness apt* significance.

As Lord Salisbury said :—

-
»

‘No system of government can be permanently safe where there is a feeling of »
inferiority or mortification affecting the relations of the governors and governed.”

F]

“ We are grateful to Your Lordship and Lord Morley for your insight into
the realities of the situation and f8r the courage you Lave shown in making a
breach in what Lord Curzon was pleased to characterize as the ‘ core and
crown’ of British autocracy in this land. Thg appointment of the Hun’ble
Mr. Sinha to. Your Lordship’s Executive Council hak been hailed with j joy by all
classes of people in this country. The receht appointments to the Executive
Councils of Bombay and Madras, as well as the appointment of two Indians to
the Secretary of State’s Council and an Indian to the Judicial Committee of |
the Privy Council, have gone far to strengthen the feeling that Indians are
regarded as much equal subjects’ of His Méjesty, the King Emperor, as the .

- . . Jl ‘ ..
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British. But unless, my Lord, these are followed up by the adjustment of the
servtces the measures adopted will not go along way to meet the just aspir-
ations of the people.

“The Public Service Commission in formulating its proposals point out
‘ that the circumstances of the country and the social condition of the population
change with extraordinary rapidity, and absolute finality in any arrangement of
the kind is not to be hoped for." Your Lordship has noted, in your statesman-
like opening address on the 25th January last, how India has shared in the
general awakening of the Eastern world and ‘how important classes of the
population are learning to realize their own pesition, to estimate for themselves
their own intellectual capacities, and to compare their claims for an equality of
citizenship with those of a ruling race.’ There is no doubt that there has been
a rapid and marvellous change in the general outlook and aspirations of the
people during the last few years. The time is come, if not long passed by,
when it is necessary to examine the relationship of the services in the light
of the altered conditions of the country and place them on a footing of equality,
so that the members of the two services might feel that they are comrades
animated by one single desire to administer the country for the welfare of its
people. I .ould suggest, my Lord, that in any system that may be devised there
should te such an interchange between the two services that the members of
both may have equal facilities and equal opportunities to rise to the top of the
service, and that the badge of inferiority should not be attached to the Provincial
Servicé. Itis only when they are placed in a position of equality, that there
can be real mutual respect, and this will be a more potent cause for pronioting
iriendly relations between the two communities than all the social gatherings that
may be conceived and all the palliatives suggested by the Decentralization
Commission. I need hardly mention that it is only when the Indian is respected
in his own country and by his Government that the Colonies would accord due

respect to him.

“ 1 submit, my Lord, that this reform is essenual inthe interests of economy
as well, and it is a necessary complemeut of the scheme of reform which Your
Lordship has taken in hand. alf the troubles of the present situation are due to
the dissatisfaction felt on account,of the privileged position which is secured to
the Europeans and the inferior status accorded to the Indians under the rules
and regulations framed by the Government. I do not blame the members of
the distinggished Indian Civii Service. Their whele-hearted devotion to duty,
their marked ability, and their esprit de corps are worthy of admiration. We

. »
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are concerned here more with the. system and ' not with men, more
with the safety and well-being of the Empire than with the interests and
copvenience of individuals, My Lord, you may spread universal education
throughout the country, as asked for by the Hon’ble Mr. Gokhale. You
may establish a Central Technological Institute and Provincial Polytechnic
Institutions in different provinces, as asked for by the Hon’ble Mr. Mudholkar.
You may stud the country with irrigation works, as asked for by the Hon’ble
Mr. Dadabhoy. But all these and many more like these will not remove dis-
content in the land, so long as the present differentiation continues. For if you
touch the self-respect of a person. you touch that which he values more than life
itself. My Lord, I have ventured to place this matter before Your Lordship,
because I feel that on the proper solution of this question depends the harmonious
evolution of Indian progress and the permanence of British rule in this
country. '

“ 1 am aware, my Lord, that this is a large question and has to be examined
from several standpoints. What | submit, my Lprd, is that there are good
grounds for looking into the matter at this juncture and readjusting the adminis-
trative machinery, and | trust that the question will receive due consideration at
the hands of Your Lordsbhip’s Government. )

1
N '
b

‘1 shall now say a few words about Provident Funds whlcﬁ are domg so
much mischief in the Presidency of Madras, 1 am glad that the Hon'ble
Mr. Andrew has given his warm support to the necessity for legislation to check
the evil caused by these societies. The plan on which they afgstarted is very
simple. A few people join together and call themselves directors. Subscribers
have to pay one rupee a year as well as an entrance fee frm one to three
rupees. Nearly half the amount collected each year is distributed among the -
subscribers, who have no voice in the management of the concern. The
directors receive generally about one-fourth of the amount of the subscriptions,
and it is calculated that together w1th interest and lapsed policies, etc., the
directors receive nearly two-thirds of the amount paid by the subscnbers.
The bait placed before ignorant and poor people is that a lump sum of about
Rioo or Rz2o0 would be paid at one time to ti:¢ nominee oa the death of the
subscriber. - There is no limitation practically as to he life that can be insured.
The result is that old men and women are sought out and their lives are insured
without their knowledge, and the nominees who are the real subscribers gamble
on their lives. Of "course these Societies collapse after a few years and largee
numbers of poor people are cheated and ruined., Some of the So_cietiiz-s. had as
many as ten to,thirty thousand subscribers. The Hon’ble Mr. Andrew has drawn -

. . ,.}"
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the attention of the Council to the pamphlet published by Mr. M. Ramachandra
Rao, Chairman, Municipal Council, Ellore, which gives a lucid account of this
mdvement. My Lord, I join with the Hon'ble Mr. Andrew in urging that
legislation should be taken in hand as early as possible. At present the
strong arm of the law is impotent to reach those that deal in these lotteries.
The Hon'ble Mr. Justice Krishnaswami Iyer, presiding at the first
Co-operative Conference at Salem on the igth instant, pointed out that it was
very difficult to bring those dealing in such funds and enriching themselves at
the expense of poor people within the reach of the Penal Code. | submit
that it is necessary to undertake legislation in this matter not only to check
the evil but also to extend the protection of the law™ to bond fide
Societies started for the mutual benefit of the members and encourage the
growth of societies whose objects are similar to those of the Friendly Societies
in the West. By bringing these societies within the purview of the law, a small
fee for registering them might be levied, and I dare say the Hon’ble the Finance
Member will not despise to receive from this source a small addition to the Ex-
chequer which is badly in needq of funds.

“ Before I resume my seat, I associate myself with my Hon’ble colleagues
in giving expression to our sincere regret that Your Lordship’s term of office is
fast drawing to a close and pray that Your Lordship may be spared long for a
career of greater usefulness in a higher sphere of activity in your native country.”

The Hon’ble MAUNG BaH Too said :—“ My Lord, | am much interested
in the proposed establishment of a separate University for Burma. There is
little reason to suppose that a system of - education applicable to Bengal would
also be suitable for Burraa, or that a body of men who have a very small
knowledge of Burma and the Burmese would regulate satisfactorily the higher
educational affairs of che province. In practice we have seen many unfortunate
results. The Burmese undergo, much difficulty in having to come to Calcutta
for certain practical examinations. I think it highly desirable that we should
have a well equipped University in Rangoon &nd that our young men should not
need to go either to Calcutta or to Longon for qualifications in law, medicine,
engincering or other professions, The sooner we make a beginning, the better.
Our people will be more eagerfto qualify themselves when they see a chance
of participating in the managemert of a University.

“Until the last reduction 6f salt-tax in 1go8, Burma had an advantage over
other provinces in the rate of salt-duty. This was, I believe, supposed to be a
set-off for the lewy of capitationstax in Burma. Now, however, the capitation-
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tax is still levied, and Burma is at a disadvantage. I am glad to hear that
the local salt-industry is not to be taxed out of existence. I have heard it
said that Burma contributes too little to the salt-revenue. But I see thzt our
?o% millions  of people paid nearly 19 lakhs of rupees. And if allowance is
made for the movement of salt from Madras, Bengal and Bombay to other
Provinces and Native States, I think Burma will be shown to pay its full
share of this revenue. 1f we cannot get any advantage again in this takation,
we should like a set-off ina greater share of the general revenues. And we

look with -jealousy at the relief promised to Madras in the matter of village-
cesses:

‘“ The opium policy of Government has checked the rising generation of
Burmans from acquiring the opium habit, but this policy, which has the
approval and sympathy of the grecat majority of Burmans, leads both to
diminished revenue and to increased expenditure. 1 do not think that the
preventive and detective establishments can be reduced in the near future, and
the charge for them ought to be accepted as part of the normal expenditure of
the Province. In fact there will be, as in othef items of normal cxpenditure,
an increase from year to year, not large but reasonably proportioned to the
growth of population. '

«1 think that the administration of the Post Offic¢ in Burma ought to
be brought more into touch with the Burmese. The Department’ is much
too full of Indians at present. I should like to see zn officer of the Burma
Commission made Postmaster General of Burma. He would, ypderstand how
to obtain and manage Burman assistants. 1 do not wish tJ disparage Mr.
Lalkaka, who worked hard to develope his Departmeat and accpmplished mnuch
useful work ; but he and his predecessors and successors have all laboured under,
the great disadvantage of knowing little of the country ard the people. 1 may
point out that little is seen of the Burman in Rangoon.

“In the Telegraph Department, as in the case of the Post Office, I
want to urge the greater employment of the Burmese.”

The following are the observations of the Hoa’ble Raja PARTAB BARADUR
SiNGH, which were, by the permission of THE PRHBSIDENT, taken as read :—

L4 .

“My Lord, on the Financial Statement that has been laid before the Council
I 'have the following obscrvations to make. -

“It is distressing that in a year of comparative prosperity, wghexi the, Govern-
‘ment has not been called upon either to meet the expenses of a war or a famine

1
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or an epideinic, the country is face to face with a deficit and the Finance Minister
has to resort to, however reluctantly, fresh taxation of a people, ‘a large propor-
tion’ of whom, he himself admits, are poor, an appreciable proportion very poor.

‘“ He has my fullest sympathies when he says towards the close of his speech
“that no right-minded man can impose an additional taxation on India with a light
heart.” His deficit Budget has, however, not much resemblance to an average
deficit Budget. Here we have every item provided for, sometimes with the
remark that it is not expected that the whole grant will be utiliz-1 during the year.

“One of the largest of the spending departments is the Military Department.
What have we then in this year of deficit? The figures speak eloquently—

Rs.
1907-1g08 . .. . . . . . 28,87,25,310
190f<1gog . . . T e . . . 29,40,44,8 20
190g-1gto . . ‘ . . . . . 28,84,96,500
1910-1911 . . . . . . - . 29,55,97,500

“ More money is to be spent on this head this year than was spent during any
of the previous three years.

“ The most disquieting feature of the new taxes is that they are not levied to
mee: meraly 4 passing 2mergency. The Hon’ble the Finance Minister announces
his intenticn of  strengtheaing the basis of our revenues,” which being put in plain
language means tliat the taxes he has imposed are going to .stay and are not
to be expected to ‘be removed on the passing away of the present demand.
This is not conscling to a lay mind in a year of general prosperity. What are
we to expect in a less prosperous year ?

“ As to the objects chosen for taxation, I am in full agreement with the
Hon'ble the Finance Minister when he says that it is better to have * substantial
duties ona few articles of comparative luxury rather than interfere with all-round
uniform rate upon a variety of less important articles, many of which may be
described as necessaries. > And under this, I'beg respectfully to congratulate the
Hon’ble the Finance Minister on having chosen imported liquors and tobacco. But,

my Lord, I have doubts as to the suitability of petroleum for such a purpose, and

‘also of silver. /
E ]

“ As to how the duty qn silver will affect the cotton trade my HHon’ble friend
from Bmbay has already spoken eloquently. Onthat aspect of the duty I do
not wish to add anything more. But this duty on silver is likely to have effect on

, prices in India also, and this is what I wish to point out to the Council.

-

o
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“ My Lord, at present we have the good fortune of having a very good
harvest ; but in this country the price of agricultural products depends largely on
the rains. How much the calculations of even so exalted an individual as the
Finance Minister depend on rain has been pointed out to us by the Hon’ble Sir
Guy Fleetwood Wilson. But suppose there is not enough rain next year or the
year after next, will the prices of agricultural products remain unaffected by the
new tax under those conditions P 1 fear not. Mr. Montagu in the Houpse of
Commons might state that the effect of enhanced duty on price had been extreme-
ly small. May we not point out that the time given to the observation of the
phenomenon had been very small also? Later on there may be a different tale

to tell. My apprehension is all the greater as even this tax has been levied with
an idea to 'strengthening the basis of our revenues.”

“As té petroleum also, my Lord, I fear I am unable to agree with
the Hon’ble the Finance Minister on looking upon it as an article of
‘ comparative luxury." It has now become a necessity with the poorest people,
who purchase it in small quantities. The vegetable oils that were formerly used
by the people have now become too expensive for them owing to the great' rise
in prices, which is one of the most marked features of the present day. A cheap
and satisfactory illuminart is one of the greatest comforts of life, specially of a
class who have no luxuries to boast of. This tax will tell heavily, upon them
without, I fear, doing corresponding good to the Burma dil industry. "On these
and other grounds I am told a tax on petroleum in the 'past had, beeii rejected.
Besides all this, my Lord, there is the general objection to indirect taxes. The
subject has to pay a great deal more than the State receives. And when
this applies to a necessity of life like light used by the very poorest of the poor,
its significance is really very great. At this stage of she proceedjngs it would be
useless to suggest other or more durable objects of taxation, if taxation be
necessary. But, my Lord, may I be permitted to suggest that in the framing of
the Financial Statement the Government will he well advised to associate some
of the representatives of the people; for, my Lord, the real burden of the _
taxation falls on us; and, in spitesof all the trained skill and knowledge that the
officials can command it is but humgn nature that they cannot realise the exact
bearing of the evidence of a tax so well as thosg who have really to pay it. °

Your Lorship’s régime will te remembered always \as the régime of reform, in
spite of untoward circumstances and in the face of great difficulties. But,
my Lord, the people do not derive the full measure of the beneficence of your
intentions till they are taken more into the counsel of the Government than is
implied by being a member of even this distinguished assemblage. . ’

El
)
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“Lastly, my Lord, I wish to say a few words on the condition of the United
Provinces and their relation to the Supreme Government.

“From his place in the Council last year the Hon'ble Mr. Holms, speak: ng
on the Budget, pointed out that the United Provinces had been ‘starved in the
past’, and although the Supreme Government had been somewhat more liberal since
then, compared with the large amount of revenue raised in the Provinces, the share
allotted was not adequate to meet the wants.” One of the principal causes of the
deficit this year had been the large sum of money given by the Supreme Govern-
ment to the new provinces of Eastern Bengal and Assam. My Lord, I do not
grudge the sum allotted to the new, provinces. But I only wish to point out that -
the United Provinces too have a claim on the generosity of the Government-
For a long time the provinces had suffered greatly from plague and
malaria. Famine had come in their wake last year. The rleed of sanitation was
very great. Sir Jolin Hewett was alive to these needs and was doing all that
could be done for the people. But his hands were tied up on all sides by the want
of money.

»

“ Technical education, too, was greatly needed, and in this matter also the
Lieutenant-Governor was fully alive to the situation ; but here too, his beneficent
energies were crippled by the want of funds.

“ My Lord, this is the first time in the history of India since the British con-
nection that ihe representatives of the people have been allowed to discuss the
Budget, so freely, and in the spirit in which the reform has been initiated 1 have
made "bold to present to the Government what appeared to me to be the short-
comings, I have ventured to suggest also a small matter of further reform which
to me seemed imperative. But before resuming my seat I wish to convey to
the Government the sense of gratitude of the Talujdars of Oudh I have the
honor to represent for the great concessions made by the reforms. Your name,
my Lord, will henceforth be litked with those of Bentinck, I.awrence and Ripon
and be enshrined in the grateful hearts of the Indian people, for whom Your

Lordship has laboured so dauntlessly and so well.”

The Hon'ble ZULFIKAR ALl KHAN said :—* My Lord, at the end of this
session it is onlv appropriates to congratulate Your Excellency on the successful
working of the first year of this feconstituted Council which Your Excellency’s .
political foresight has created, I do not think it is possible for human ingenuity
to establish ideal conditions, but under the existing circumstances no better
method could be devised te satisfy the aspiration of the educated Indmns and to
secure their co-operation ia the administration of this country.

i
1 »
.
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“ The official members have displayed excellent splrlt in accommodanng
themselves to the changed environment, and 1 am sure that | am giving expression
_to the unanjmous opihion of my colleagues when I saythat weare all sensible
_ ofthe great courtesy and consideration invariably displayed by them in their
attltude towards non-ol’ﬁcul memberq.

*

" Thc Prmlege of movmg resolutwns has been iully exercised, and those

meqt \vlth unhqsntatmg cordlallty and willingness,

T The codntry is qgam grateful to Your Excellency for appointing two
indmns to the Executwe Councils of their Excellencies the Governars of Madras
and Bombay.

“ The different Communities in India have reason to rejoice over it, for I

am sure they will get their proportionate share of these high offices m due
course.

“ My Lord, I bdg to be allowed to make a few observations i connection
with the Budget, and although several of the prominent features have already
been thoroughly discussed yet enough remains which calls for remarks. » It is a
matter for regret that the first Council should have imposed new, t3xes on
the people, and though I am sure the Hon'ble the Finance’ Member could dot
avoid the exigency of meeting the deficit by fresh taxation, ye{ I chink he
could have spared the petroleum, which is. so commonly used by the pcor in
this country, by taxing some other luxury such as sugar or £opntry liquors.
However 1 am sure that our ingenuous Finance Member will sooh announce that
he no longer sees the necessity of continuing taxes on such necessifies as are in
~"daily'use among the poor.

“ My Lord, another point which claims attention is the ungenerous treat-
"ment of the Province to which I belong, I méan the Punjab. It is not for
me to enter into details, for the ofﬁclal members from my Province will, I am
scre, fully explain the situation ; but I canuot refrain from saying that in certain
departments more than half the revente is appropnated by the Imperial (.xoyem-
ment and less than half left to the Punjab. Consqlermg thatethe Province is
not a rich one, the Government of India could be reasonably expected to treat
the Punjab more generously than is actually done. There are many reforms
which cannot be initiated for. want of funds, and it would be only fair if some-
thing more is left to the Province to cope with the demand for improvement *
which is felt in all directions,, e . .
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+ “My Lord, I must draw the attention of the Government of India to the
recent enhancement of railway fares over most of the Indian railways. The
teridency all over the world is to reduce the railway fares, but in India these
have gone up by large figures. The sole justification is sought in the diminished
railway receipts in recent year, but if this decreased income is still sufficient
to ensure a decent percentage of profit on the capital outlay on the railway
lines conoerned, surély there is no justification for the enhanced railway
tariff.

“While I am about this subject I may as well invite the attention of
the Government to the desirability of river bridges in the Punjab belng
thrown open to traffic free of charge. This concession has been made in
the United Provinces and it is time it were extended to the Punjab also,
particularly as some of the bridges there have already brought back a consi-
derable proportion of the money spent on the construction of these bridges.
I think a beginning may be made with the Jumna Bridge at Delhi and the
Ravi, Bridge at Lahore. -

»

“ My Lord, thereis one more point which 1 would bring to the notice of
the Governmeot of India, and it is the necessity of increasing the emoluments,
of the low-p=id clerks and similar Government servants in Government offices
in the Punjab, especially the offices which are subordinate to the Government
of India, such as the Irrigstion and Public Works Departments, Accountant
General’s Department, R.ilway and Postal employés.

“ In view of the enormaus rise in prices in the Punjab it is essential that
something should be done for these men, who will greatly appreciate the
beneficence of Government if their condition in service is improved.”

The Hon’ble MR. QUIN said :—* Like the Hon’ble Mr. Fenton I also
desire to say a few words with zeference to some remarks which fell from the
Hon’ble the Finance Member in the ccurse of the speech in which he intro-
duced the Financial Statement on the 25th February last. When dealing on
that occasion with the financiai position of the various provinces the Hon’ble
Sir Guy Fleetwood, Wilson gave the Council to understand that the situation

-of some of them—and among#t those he included Bombay—was not altogether

reassuring. He went on to add, Wwith special reference to Bombay, that the
existing substantial balances were being somewhat rapidly diminished, and he
attered a note of warning as to the care which would have to be exercised to
prevent the ‘scale of recurring expenditure from settling into permanent excess
over the normal revenues.

-
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. “In respect of both these matters 1 desire to offer a brief explanation,
and, first, as - to the diminution of balances. Itis of course true that for the
;e’arj 1910-11 the Government of Bombay have estimated their expenditure At a

1gure which will involve the reduction of their balance from Rs. 76,84,000 to
._.Rs GQ,By,ooo, that i is, by nearly 16 lakhs.

T Thl.s I' admit, is no 1ncons;derabie sum, but i in ouIer to understand the

_'.Beanng of this reduction on the general pohcy of Government ‘in deahng with

“"theit balances it is necessary to see what the situation was a few years ago, and
L to compare it with the situation existing today.

e The baladce at the begmnmﬁ of 1903-06 was Rs. 76,73,000. The balance
at the end of 1910-11 is' expected to be Rs. 60,87,000, so that in 6 years
the net diminution will have amounted to Rs. 15,86,000 only, that is to say, the
balance will have been reduced at the rate of not much more than 2} lakhs per
annum on the average,

“In only one of the five years between 1905-06.and 19og-10 has there been
a really large draft on the balance. That was ifi 1908-09, when it was reduced -
" by 26 lakhs, of which it may be said roughly that half was spent on police
reforms ard half on educatior. In two of the years the balance whs drawn
on to a small extent, and in two an addition was made to it.: LYY |

“ On the whole then and especially looking to the fact that in 1905 -06,
the sum of 5o lakhs was given to Bombay for the express purpose of expﬂnd:-
ture on public works and other objects, provision for Whlch had {allen into
‘arrears owing to the famines, it will I think be agreegd that the.'Government of
Bombay have made only a very moderate inroad on their balance

“ 1 may add that the expeciéd balance .at the end of Ig:o-u is more,
than three times the minimum prescribed for the Provinee?

“1 come noew to the Hon’ble the Finance Member’s wamning as to. the need

for taking care that the scale of recurring expenditure should not be allowed %o
exceed the normal revenues. Well, 3l I have to say about this is that the Govern-
.ment of Bombay are already fully alive to the necessity for carefulness in this
rhatter. It will be seen from the Budget.estimat® for 1910-13 that the figures

of recurring expendituré have beeén rigorously 'l.{épt',ddwn" to ‘the limit to which

the revenues are expected to attain, which means that all the money taken from

the balance is to be devoted entirely to meeting charges of a non-recurring

nature.” So much for the past and the present. .

Fl

“It remains for me only to take upon myself the thankless fole of tﬁg prophet
and to say a féw words about the future. 3 -
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“1t would. be foolich to ignore the existence of the tendency forexshadowed
m the warning of the Finance Member, a tendency fraught with very grave signifi-
cance, which is asserting itself yearly with increasing force, and which it will be
very difficult to hold in check much longer without running a serious risk
of impairing the efficiency of our administration.

“1 rcfer of course to the tendency for the growth of the demand for tresh
but necessary expenditure to outstrip the natural expansion of the share of the
ordinary revenues of the province which have been assigned to the G overnment

of Bombay.

‘“ The total expenditure has risen from 525 lakhs in 1905-6 to 639 lakhs in
1910-11, a rise of nearly 22 per cent. in 6 years, during which time the revenue
(exclusive of the fixed allotment from the Government of India) has risen by
about 18 per cent. Notwithstanding this very substantial increase wwe are still
confronted with the immediate necessity for further additional expenditure.
I will spare the Council the details, but I may say that funds are urgently
required to improve the pay ahd organization of the subordinate establishments
in voth the Revenue and the Judicial Department. Heavy expenditure has
still to be incurred to complete the measures of reform rec ommended
by the Pclice . Commission and thus to bring the Police up'to a state of full
efficiency, and large sums are required for education, especially primary
education, as well as in many other Departments.

“ There is but little hope in these days of diminishing receipts from opium
and of fresh taxation that farther Imperial subventions will be made to Bombay,
ahd it is most unlikely thyt there will be any such expansion of the share of the
normal revenues assigned to us as wdl be in any way adequate to the new
demands,

“ In these circumstances, if there is to be no revision of the terms of our
seitlement, one of two things must happen. Either it will become necessary to
call a halt in the forward march of our administration or we shall have to come
to the Government of India for powers to acquu’e new sources o f revenue by

means of provincial and local tixation.
L]

“1 have very little doubt that the Hon’ble the Finance Mmber is already
repeating to himself the goed old adage about cutting one’s coat according to one’s
cloth, but it seems to me that in the life of the body politic, as in that of the human
body, there: comes a time when instead of endeavouring to cut your coat according
. to the dimensions’of an obviously undersized piece of cloth it is the course of wisdom

. "
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and of prudence to request that you may be supplied with a larger piece—a piece
léige' enough indeed to allow of 'ybur fashioning from it without difficulty a
garment - of the .additional amplitude rendered necessary by the growth and
- éxpansion of. the body. - The present however is not the time nor is this Council
-+ chariiberthe"-place to enlarge upon the suggestion which I have just put forward.

This suggest;on raises issues which are both 1mportant and complex and [ will, -
‘ '-therelore, -conclude these few remarks by saylng only -that “it is one to Which
I <hdve" llttle doubt it will be found necessary in the not far distant future to
-'-'-'devote very serious consideration.”

""'The Hon'ble Mr. GATES said :—* My Lord, I am sorry that it falls to my
lot to address this Council on the Provincial assignment of Burma; I wish
the circumstances were such as to render no speech frqm me necessary. 1
am conscious that the claims and grievances of Burma are not interesting to a
majority of the Hon'ble Members of this Council. Still this is ‘the
place and this is the time which have been recognised as suitable for

* representation of this kind ; and perhaps, 'Hon’ble Members froth the more

. fortunate provinces .may derive some pIeasm'e"rom contemplating our misfor-
tunes. After all they havc some interest in our tale of woe. Our band is
against them. Thgy were equlpped in the days before 1871 with estabhshmcnts.
‘roads and buildings when all the Provinces Scrambled for monsy Trom sthe

common bag, We were less fortunate in those days, For nearly 4o years

Arakan was a neglected division of the Province of Bengal, S» ¥ar as Arakan

is concerned we are able to sympathise. with what has been described today

as the Benjamin of Provinces. Tenessarim also was®an isolated division directly

.under the Government of India for a similar period of nearly 4o years, Pegu was

-_a_nother isolated division  for a period of ten years. Even after 1862, when these

threg dms_lons were consolidated as the Province of Lowe; JBurma, the voice of *

the Province was feeble and its cries from across the Bay of Bengal attracted

- little attention. Consequently Lower Burma ehtered into the system of

Provihcial assignments in 1871 with a poor equipment. Upper Burma was

acquired in 1886 and in 1892 was brought under the system of Provincial

assignments. At that time it was ‘even worse equlpped than Lower Burma.

Consequently the United Provmce of Burma has never had a fmir start ana has

now a great deal of lee way to make up. When we hear clamours for grants

from the Central Exchequer for primary educat_nop, for samtat!or_l and for
technical cducation, we fcel that Burma, with *its increasing revenues, and
with its present comparatively small population, is being asked to_pay more®

than iits share. These old established and « powerful provinces with large .

* -

- J; u'.
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populations and- comparatwely small revenues are trying to obtain from the
Central Government grants for their amenities, after -being provided with
their necessities.

“ Now, 1 have mentioned our bad start as a 1&3son why we should be treated
with special favour, and I will mention two other reasons in support of the
same argument. The first is the high yield of taxation in Burma, and the
other is the high level of prices and wages obtaining in Burma. 1 find that
the average yield of taxation per head in Burma was a little over Rs. 7

~against less than one and a half rupees in Bengal and under Rs. 3 in Madras.
That is for what are generally known as the principal heads of revenue ; namely,
land-revenue, stamps, forests, excize, Income-tax and registration. Salt and
customs are not included for either Burma or the other two provinces, because
it is impossible to say how much of the revenue received at the Custom
Houses of Calcutta and Madras is borne by the populations of Bengal and the
Madras Presidency. Then there are special taxes levied in Burma which are not
levied in the other Provinces, for instance, the capitation-tax and the tax on fisheries
and the thathameda. The last mentioned tax is an income-tax levied on the
smallest incomes and is paid by agriculturists also. We do not grumble unduly at

. the high rate of taxation, but we think it gives our Province a claim for a larger
share of ‘he yield. '

“ Now I turn to the question of high prices. 1 have not time to develop
the statement, but the fact of the high cost of living in Burma is notorious and
can be verified from any: volume of statistics. It was only yesterday that
‘1’was informed that there would be a difference of about Rs. 100 a month
_in the establishment of a European officer, between living in Burma
and living in Simla and Calcutta combined. That perhaps will indicate
to -the Council the high level of wages and prices obtaining in Burma. Now
it is not the higher officers of Government who get higher salaries in Burma.
They get the same as the officers in Bengal, or in some cases they get less.
Nor is it the officers of the Provincial Services who get higher salaries in Burma.
" It is the labourers, the menigls, the clerks and the members of the Upperand
Lower Subordinate Services who have to get higher rates. We have a great
deal of lee-way to ‘make up im- establishments as well as in Public Works.
‘Not long ago we had first plass Magistrates and Subdivisional Officers drawing
as little as Rs. 175 a month, and even now we employ officers of the Subordinate
‘Civil Service on duties which in other Provinces are assigned to Decputy
, Collectors or Extra Assistant Com'issioners.

-
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“ Now having estabhshed that Burma ought to be treated with special favour,
let me demonstrate to the Council that it suffers the reverse. The present Pro-
vincial Settlement was based on the Budget figures for 1906-07. -But some of our
estimates of revenue were raised on the ground that we had shewn a tendency to

‘under-estimate revenue, and some of our estimates of expenditure were lowered
on the .ground that we had shewn a desire to over-estimate expendlture

in'-particular -the grant. for ‘Public- Works~ was cut down by over 35°lakhs.
The fact is that we made strenuous efforts to please the Finance Department
by sanguine estimates of revenue, and we have been only too successful as the

figures - supplied . by  Mr. = Meston -to - the Decentralization Commission:

shew. I will give the Council one instarce. The figure for stamps in the
Budget of 1906-07 was 3o# lakhs. That was raised in the Provincial Settle-
ment to 41 lakhs. We, received 40 lakhs in 1907-08. The figure was 38
lakhs for the next year and we expect to get 37 lakhs this year. For next
year we estimate 38 lakhs. Now the settlement estimated an increment of
one and a half lakhs a year. We have not got that; we have not yet
even reached the basis figure. Our estimate fore land-revenue was ‘accepted,

but it was too sanguine, and in the two years 1907-08 and 1908-09 we have b

received 15 lakhs less than was anticipated. The result in the two 'y'ears
‘just mentioned is that on the revenue side we have' received 46 lakhs less
than was anticipated, and we have reduced oure pendrture bejow “what *was
anticipated by 7 lakhs. Now we knew that at the beginniing of the settiement our
expenditure would exceed our income and we expected to reduce our opening
balance of 62 lakhs; but we  did not éntfcipate this enormoug drop in fevenue.
When the Lieutenant-Governor discovered this dropshe took imfediate steps'to
limit expenditure Hewas not -able to avoid the expenditure to which the Province
‘was_committed. in 1908-09 But the total expenditure: of the Province has been
reduced from 465 lakhs in 1907-08 to 450 lakhs in the current year 1909- io. 'We
were blamed by the Hon'ble Finance Member for not postpomng certain items of
expenditure in 1909-10. These items have been examined. It would take too
long to put before the Council an explanatmn in respect of each of them,
but to most of them the Local Ad;mmstranon has a sufficient answer. * Some" of

these items we did postponeé ; in one case the’ .Govemment of 'Iridia’ dqclmed '

to allow us to economise. But we value the:goodiopinion of the Hon’ble Finance
Member; if we could obtain some of his blessed sympathy, we might also
obtain some of his blessed cash. Therefore when he contrasts our profligacy
with the virtue of another Province we feel moved to protest and to explanatlon

Now the fact is, my Lord, that the financial virtue of my Province is of a very

high order. In the years 1897 to 19o2 we accumulated a ‘crére “of fupeesand,

‘o
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‘Lord Curzon’s - Government g'adly recognised that the Lieutenant-Governor was
not led into extravagance and rewarded him by a very much less favourable
séttlement for the next five years. When this financial crisis came upon us we
managed to close the year 1908-09 with a balance of tén lakhs and we budgeted
to close the present year with five lakhs, but owing to sundry economies we now
expect to close with not less than 18 lakhs.

“ This is exclusive of any grant which may be ma'e to the Rangoon Port
improvement scheme. Now the Province of Bengal, which received some
sympathy and a good deal of cash from the Hon’ble Finance Member, closed
the year 1908-o9 with 8 lakhs; they budgeted to close the current .year
with nothing and now expect to close with 7 lakhs and they are to receive 30 lakhs
in addition from the Central Exchequer. I submit to this Council that Burma
is a more virtuous Province than Bengal and that we ought to have got
both sympathy and cash. 1 suppose it is out of the question now that Burma
should receive a grant. Of course a grant would be acceptable, but I quite agree
with what lias been said that grants do not go to the root of the evil. What we
want is a revision of our assignment ; 93 out of 452 lakhs of our income in 1908-
o9 were due to a fixed assignment; that means -that over one-fifth of our
income is fixed and the same of course cannot ,be said of one-fifth of our
expendituze. In the - purreint year this condition is a little aggravated. The
Central Government has thrown back on the Province of Burma a charge
for certain subsidies. We have received Rs. 2,89,000 to cover them. This
charge.may increase; the fixed grant will not.

¥

“ Now there are three main reasons why we should obtain revision of our
Prbvmmal ascignment. ' The first is that we are worse off than  other
Provinces; the second is that we meet expenditure of a kind which is  not
met by other Provinces, or not to a like extent ; and the third is that the present
system has grown by degrees and without due deliberation,

‘“ Madras, which is a fortunate Provinee, has a minus fixed assignment.and
other Provinces started their Provincial settlgments with fixed assignments of 5, 7
and ¢ lakhs respectively. The fixed assignments have grown since owing .to

grants for famme, pol:ce, edueation and sanitation, but nowhere areithey.near eur

proportion. *

“ Then we spend a consiflerable sum—58 lakhs—on military police which
“rélieves the army and defends our frontier. Our land-revenue expenditure is bound
to incréase rapidly. We have to give one rupee for every ten collected and we have
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to increase from time to time the number of revenue-surveyors. The Government
of India were asked to share this expenditure, but they said it was of an adminis-
-tratwe characier. Well, 24 lakhs out of 68 are of an administrative character.
“23 lakhs -are spent on direct collection, glakhs on survey and settlement ; 1.4
lakhs on supplementary survey and "land record services, which in our system

are intimately connected with the expansion of the revenue.
¥

' «“The third point is that the systen‘r came about by degrees. The original
¢ figure of - fixed assignment - in the first stage of the discussion was 65 lakhs,
“Then the ‘estimate of growing revenue dropped by 18 lakhs and political expen-
“diture of 5 lakhs was handed over and there were some minor adjustments, and
the result was that the figure fixed was go lakhs. It has grown a little since
and now stands at 99 lakhs. We say that the circumstances have changed; that
other Provinces, and particularly Madras, have got a revision of assignment,
and we appeal to the Government of India for a revision of ours. My Govern-
ment quite understands the reluctance of the Hon'ble Finance Member
to interfere with arrangements concluded before his arrival, bt when.the
eircumstances have changed, when it can be shewn that a state of affairs Jhas
‘arisen which was never contemplated, that the expenditure must grow fasger than
‘the revenue, then I think it, will be admitted that a case has been rnade out for
a revision of assignment and we begthat the Finance Member will give, us seme
hope of a revision of the arrangements in the early futurc.”

“The Hon’ble MR. SACHCHIDANANDA SINHA said :— M'y Lord, it is-a
matter of thankfulness—on the principle of being thankful even for small mercies—
that the Government modified their first proposals refatmg to the stamp-duties

_which, if passed in their original form, would hate seriously affected the

2
-3

“exchange brokers. But while grateful for this, it is to me a matter of extreme. .

regret that the Government did not see their way to modify their proposals in
regard to the levy of the imports on silver and petroleum. It may be that,” in
due course, the conditions brought about by the raising of the duty on silver
may be able to adjust themselves, bufit is certain that at present, and perhaps
for some years to come, it will advarsely affect our cotton-industry. As for the
enhanced duty on petroleum, Indian opinion is well nigh unapimous, and’it is
supported on this point by someof the leading organs of Anglo-Indian public
opinion, that the rise in the cost of this illumthant will necessarily hit hard the
poorest classes in the country; and with the greatgst deference to the Hon’ble
the Finance Member, I feel bound to demur to his inclusion of petroleum among,
¢ articles of comparative luxury,” which he very properly proposed to, tax. It

a
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is regrettable that the Government did not see eye to eye with the majority of

the non-official members of the Council as to the desirability of enhancing the

import-duty on sugar and levying an export-duty on jute, the principal staple of
East Bengal, to meet therequirements of which province a portion of the additional

taxation was alleged to have been necessary. Duties on sugar and jute would have

brought in a substantial sum, and would have been much less unpopular than

those on silver or petroleum. I earnestly hope that the Government will take

the first favourable opportunity to remit the enhanced duty on petroleum. In

connection with the new duties, we have learnt with considerable apprehension

that efforts are being made by some members of the House of Commons to' induce
the Secretary of State for India to force the hands of the Indian Government
to impose an excise-duty on Indian tobacco to countervail the import-duty.
My Lord, I earnestly hope that Your Excellency’s Government will not yield
to any pressure from the Home Government. The import-duty levied on
tobacco is - ¢m tedly for revenue purposes and it is not at all of a protective
character. It is bad enough, in all conscience, that an excise-duty is imposed
on he products of our cotton-mills, but an excise-duty on indigenous tobacco
would be so indefensible that I 2Zm not surprised to find that even some of the
Anglu -Indian papers have begun to enter emphatic protest against the suggestion.

The Home Government has alr.-ady forced the Government of India to relin-
quish the opium-revenue ih order, as Lord Morlty is reported to have
said,  to satisfy British righteousness at the costof Indian revenue’. I trust
it is not too much to hope that no further pressure will be brought on Your
Excellengy’s Government to impose an excise-duty on our tobacco.

“My Lord, 1 would ilke t6 say a few words on the question of Prévincial
findnce, with reference to .the remarks of the Hon’ble the Finance Member
that ‘ the finances of the provinces is a subject which has recently caused no
small embarrassment to the Government of India.” Sir Guy Fleetwood Wilson
gave the Provincial Governments excellent advice when he asked them' ‘to
confine their expenditure within the limits of their resources.” But this,
though a consummation devoutly to be wished for, is not very easy for the
Provincial Governments to attain, with all thei} efforts to meet with the wishes
‘of the Gevernment of India, as expressed by the Finance Member, when he
‘asked them ‘to overhaul their, expenditure and to adapt it to their normal
resources.' I shall be* very sorry %ndeed, and would never forgive myself, were
to do any injustice to sp con51derate and sympathetic a Finance Member as
the Hon'ble Sir Guy Wilson ; but it scems to me—unless 1 am greatly mistaken
. ——that the .:,ur_n and substance of his appeal tothe Provincial Governments comes

F]
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to this, that they are to carry on the administration of their respective provinces,
as best thev can; with the {unds at th‘ll‘ disposal—-funds admittedly insufficient to.
meet their growing needs and reqmrememq, and the only result of whlch
yould be indefinitely postponing works of public utility and ‘shelving measures-
of reform .calculated. to benefit the people. In recent years, on more than one
occasion,’ the view that the Provincial Governments—some of them at any
rate—are Senously handicapped for want of adequate funds to cope with their
requirements, has-been pressed in this Council by not only. “non-official but
also, I believe, by some of the official members, and there is almost a concensus
of ‘opinion amongst educated Indians that unless the Government of India would
. plage. at, the, disposal. of the Provincial Governments more money than what
is available to them at present, it would be impossible for the latter to carry
out measures urgently wanted in the interest of the people committed to their
charge. 'And the Provincial Government which is perhaps most seriously
handicapped for want of funds is that of the United Provinces of Agra and
Oudh. '

“To my mind, my Lord, there is hardly a questlon in which the pcople
are more deeply interested than in that of provincial finance, for larger funds -
at the disposal of the Local Governments mean direct and tangible benef?t to
the peop]c of the various provinces, whereas the curt‘nlment of expendlture by
them—so kéenly desired by the Hon'ble the Flnance Member—m pJosclbl.e I
fear, only at the cost of useful public works and benefitial schemes of reform.,
So long therefore as the Imperial Government will continue to claim the
lion’s share of the revenues raised by the Provincial Governments, there
is very dittle chance of improvement in the condition of thi'a.b'eople and the
administration of the provinces can hardly make any satisfactory progres.

."The fabric of the Imperial Government is so costly and stch large funds
are required for. some of its spending departments that it has all along’
had to appropriate to its own use the fruits of the improvements effected
by the Provincial Governments, and some of the > members of this Council rﬁay
remember the complaint of the late Sll’ Alexander Mackenzie about the ImperlaI.

\Government’s shearing the provmmal sheep and leaving it shivering in the cold.
»

‘ But apart from this aspect of the questl'on therc 1s.a.nother to which T
may bespeak: the attention of the Council. THis is the quest:on of the want
of an uniferm plan on which the present system of provmclal settlt,tncnts is
based. Taking for this purpose the figures of the year 1908-g  as given in the
* Finance and Revenue Accounts of “the Government of India ’ for that year—a
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_the last for which the accounts are available—we find that the percentage of
revenues appropriated by the Imperial Government ranges from 3o per cent.
in the Central Provinces and Berar to over 44 per cent.in the United Pro-
vinces and over 45 per cent. in' Madras. In the above calculation I
have left out of consideration the revenues derived from customs, salt,
opium and tributes from Indian States, as, though the two former are nominally
included .in the revenues collected in particular provinces, their weight falls
over the whole country, while the two latter are not paid by the people. Leaving
these four sources of revenue out of consideration and confining ourselves to the
major heads, we arrive at the following results :——

Name of Province. Total Revenue. | Provincial share. | Imperial share. Sc;f£;;?i€?
. to Provincial.
Rs. Rs. Rs.
Central Provinces gnd Berar 2,91,89,432 2,03,29,062 88,509,470 30
Bombay . . . | ‘77745000 | 530,03,212 |  2,47,42,688 318
Buma . . .| 6:37,620093 |  412,56,256 |  2,25,05,837 35
Lower Provinces . .|’ 7,34,38,653 4,61,27,151 2,73,11,502 37
_The Punjab . . T 3.46,44,414 | 2,00,47,387 | 1,36,07,027 | . 39
Eastera Bengal ana Assam . . 4,21,22,206 2,50,54,038 1,70,67,358 40°5
United i:’rovinccs . . , 9,00,41,330 4,99,22,552 4,01,18,778 444
ladras . . ol 09258265 |  538,19,662 |  4,54,38,603 45'5

“Qut of a total rtevenue of nearly three crores in the Central Provinces and
Berar the Imperial Governmeny takes a little over 88 lakhs and a half, or 30 per
cent. of the whole. In Bombay, out of a total revenue of over 73 crores, the
Imperial Government takes nearly 23 crores, or 31°8 per cent. of the whole. In
Burma, out of a total revenue of nearly 6} cipres, the Imperial Government takes
just ¢ little over 2} crores or 3 per cent. of the whole. Inthe Lower Provin-
ces, out of a total revenue ofsa little over 7% crores, the Imperial Government
takes nearly 2% crorés, or 37 per*cent. of the whole. In the Punjab, out of a
total revenue of nearly 3} «rores, the Imperial Government takes a little over
1} crores or 39 per cept, of the whole. In Eastern Bengal and Assam, out of
a total revenue of nearly 47 crores, the Imperial Government takes nearly 1%

. ]
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crores, or 40§ per ceiit. of the whole. In the United Provinces, out of a total
revenue of a little over g crores, the Impenal Government takes a little over 4
crores or 44'4 per cent. of the whole. In Madras, out of a total revenue of
nearly 10 crores, the Imperial Government takes well over 43 crores or 455
per cent, of the whole.

“ My Lord, the diversity brought out by the above statement is too
marked, and though there might be good “reasons for it, yet, I confess, thdt to
“the average person, the system seems to be more or less arbitrary.  I'trust I
am not asking too much in expressing the hope that the Government of India
“will be able in due course to see their way to so adjust their financial relations
-with the Provincial Governments as to leave them not less than two-thirds of the
revenues raised in the province. At present only two of the provinces,
namely, the Central Provinces and Berar and Bombay, have at their disposal
two-thirds, or rather a little over two-thirds, of their revenues; all the other
provinces are laid under contribution by the Imperial Government in a
larger measure, the percentage being the highest in case of the United
' Provinces and Madras. If the Government of Ingdia could only bring them-
selves to limit their demands to one-third of the revenues raised in the pro-
vinces, it would mean a substantial relief to six of our larger provinces and but
a slight strain to the resources of the Central Provinces,and Bombay, which at
present retain just a little over two-thirds. It will no doubt be sald Ehat any
such adjustment will materially cripple the resources of the Goverrment of
India, but surely when the Provincial Governments are being’called upon to
practice retrenchment and economy, and to ‘ mitigate future  difficulties by
examining the causes of the insidious growth of exXpenditure and’ by sharply
checking them’, it is not too much to expect that the Govelnment of India’
“will not be content with merely offering precepts to the Provincial’ Governments
but will set an example to them ¢ by examining the capses of the insidious
growth ’ of their own expenditure, which has been going up at an alarming rate
during recent years ‘ and the steady growth of which’,the Finance Minister
has “told us, he views ‘with grave, anxiety.” Retrenchment and economy
might well begin with the Government of India, and an ounce of practice by the
Imperial Government will be certamfy better than a ton of precepts to,the
Provincial Governments. It is not necessary for me to dedl .here with the
specific proposals to reduce the expenditure of Government of India, as they
‘have been made [rom time to time, by Indian public men both in and
outside the Council, and they merit careful considération at the hands of the
Government. . ’

-
L3 . .
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“ My Lord, the broad outlines of thc economic conditions of India are
such that he who runs may read. A very poor country—one of the poorest
in the world—has to sustain the fabric of a very costly system of administration,
the revenue and expenditure of ‘which at best balance in average years, even
if—as in the forthcoming year—no additional taxation is necessiry in normal
times to avoid a deficit. The incidence of taxation—relative to the tax-
payirg capacity of the people—is at a high level, and which cannot be en-
hanced except by inflicting upon them some kind of privation of even the
necessaries of life—as in the case, for instance, of the enhanced duty on
petroleum. Of the revenues raised, comparatively speaking, a much smaller
sum than is absolutely necessary is left at the disposal of the Provincial Gov-
ernments for expenditure on such works of public utility and beneficent measures
as are indispensable for raising the material and moral condition of the people;
while by far the larger proportion of the revenues is spent on the army, which
alone absorbs more than the total land-revenues, and on other departments.
At the same time, we are faceto face with diminishing returns in the opium-
revenue and threatened, in course of time, with its disappearance. Though much
is heard of the recuperative powers of India, it is difficult to contemplate with
equanimity the present financial position of the country, specially in view of the
threatened extinction of the opium-revenue. With the new imposts recently
levied, we have reached the farthest limits of taxation, while our growing Tequire-
ments, specially for education and sanitation, will make a heavier demand in future
on the Finance Minister’s resources. These broad facts of our economic situation
have got to be grappled with in such a way as will redound to the prosperity of
the peép]e, wichout a sacrific: of efficiency in administration, I have no doubt
~that Your Excellency’s Government, which has done much for the progress of the
Indian people, will not fail to devise schemes which will meet with the requirements
of the situation. In the meantime, ! earnestly hope that the Government will
devote a substantial portion of the surpluses to two such beneficent objects as
-education and sanitation, which are the crying needs of the country, Such a
response on the past of Your Excellency’s Government to the appeals of the
Indian members of this Council, who have pressed the Government to be generous
in expenditure under these two heads, will not only evoke their gratitude but of the
educated Indian community thrbughout the Empire.”

The Hon’ble SfR SASSGON® DaAvID said :—* My Lord, I rise to say a few
words regarding the characteristics of the Budget for the year iglo-11.

“ As a merchant fhe taxations embodied in the Budget suggest to me the
term ¢ cliow chow ’ or peddling. <It will, I think, produce the minimum of revenue
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‘with the maximum of disturbance, and anxiety -in a number of directions, .
If there was any real necessity for enhanced taxation, it would, I think, have been
much better to increase the import-duties “generally, by say 1 per cent., which
wduld, I see, yield something like Rs, 1°4 crores. ’

“ The stamp-duty as modified will bring in a small revenue, and I wish

Government had seen their way to omit it entirely. The revenue to be derived
from it will, I think, be found to be far from commensurate with the annofance
‘caused. If, in the place of this duty, Government would make compulsory the.
registration of transfers of shares, the effect would be not only toacquire a sub-
stantial sum in revenue without friction, but to institute a system greatly neglect-
ed in several parts of India.

“ The silver-duty has awakened serious anxiety about India’s trade with the
silver-using countries,

“ The tobacco-duty I admit was justifiable, but I see it has evoked a
singularly unfortunate suggestion as coming from England—that of an excise-
- duty upon Indian tobacco. 1 earnestly hope thatiueans will be féund to close |
at once the discussion of a project that is sinister both in nature and origin and,
as | believe, quite impracticable in maintaining a staff capable of collecting the
excise, '

‘““ 1T must advert agam to the silver-duty, not with the intention of , repeatmg
what 1 said on a previous occasion but because it seems to me simportant to nail
to the counter one or two arguments that are fallacious to a dangerous degree
One of these is the contention that the large extent’ pf India’s ifiports of silver .
proves that the business is very profitable. I assert, on the contrary, that it is
precnsely the enormous volume of India’s imports of silver that satisfies the
market and keeps profit on a single operation at a mogerate level. This isin®
accordance not only with theory but with practice. The price of silver is ruled
by the London and New York markets, ‘and its price in India follows the Home
rates closely. I see that it has been,stated that the effect of the enhancement of
this duty in the world’s price of silver must be small.” I do not know on what
‘figures the estimate was based. 1 find however ,that the world’s productlon of
silver is some 174,000,000 ounces on the average o.f the 5 yeats ending 1908-o9,
and that in the same years India imported ngarly 101,000,000 ousices per annum or
about 58 per cent. of the total. It seems clear that if, as is argued, the effect of
enhanced duty is to raise the value of silver as a” store of value, existent silver
hoards must appreciate and further hoarding be for a timé discouraged. By my

L . o
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reckoning, India should under such conditions only take about 51 per cent. of
" the world’s silver instead of 58 per cent. I make no prognostication as to the

decline likely to appear in the world’s price, but, I do not doubt, the decline wlll
be sufficient to be felt in our trade  with the silver-using countries.

“1 donot propose to recapitulate the burdens under which the Indian
cotton-industry is suffering at this time, but I am sorry that there was
not “on- the Goversment side a more frank admission of the reality of the
fresh burden to be imposed by the new silver-duty on the trade with the
Further East. It may be worth while to give one or two figures that show
how that important branch of the trade is already being impaired. It should
be borne in mind that formerly Japan was amongst one of our best customers,
and in 1888-89 she took from us more than 23 million pounds of yarn. Now
she takes none, but takes instead, large quantities of raw cotton, thereby raising
the price of our raw material while lowering the price of our finished products
in the. Chinese market, The largest quantity of raw cotton shipped to Japan
in a single year was 2,525,200 cwts.in 1goI1-02. But in the eleven months
of 'the current year 19og-jo no less than 2,873,400 cwts. have been shipped.
In the face of these facts and of the increasing activity and efficiency in the
Chine<e spinning-industry it is vain to pretend that India’s trade with the
Further East is in a position to stand any superfluous handicap whatsoever, and

I forecee injury to- India’s cotton-industry from duties that have now been
imposec.

‘“ My practical knowledge of the opium trade may perhaps be accepted
as atoning in some measure for the fact that I am personally interested in it.
It may perhaps be ‘useless at this time to suggest a doubt as to the expediency
of the abolition of this trade at the expense of the Indian tax-payer who will
before long have to make good a lost opium-revenue of five or six crores

of rupees annually, while the balance of trade will be weakened by a shrink-
age of some ten crores in India’s export.

“ I have already asserted that the estimated price of Rs. 1,750 per chest

for next year is too low. The first sale in the new tinancial year takes place

in :. week. I prophesy that it will bring in about Rupees thirty laksin excess of

. the estimate for that month. At the end of the year, if no change be made in the
programme, there Wwill be an extes$ on this account amounting to not less than

3% crores. This is mere than double the Budget deficit, and I hope that this

excess will not be ,presented to [us as a windfall of an entirely unexpected kind

and be,éxpended in the manner commonly associated with windfalls,
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“Itis accepted that China has greatly restricted poppy cultivation. But
‘China is notoridusly ‘going through a process of awakening which demands
.money.  .Opium .cultivation is a possible source of ‘revenue. Is it certain
that all Chinese Finance Ministers will be able to resist temptation ? We know
that it is not ; and i one should fall, what will be the result ? India will have.
ﬂacnﬁced a lafge revenue China will enjoy it in her place. "And the position
of. tbe -usef _of oplum in thc Far Ea,st will be as at present. For this reason I
s urge “that under 3 any further mtcmatlonal agreemcnt that n:y be concluded the
contmued abstlnencc of India from engaging in the opium trade should be made
B cbntmgent on the perpetual absﬁnenca of China. This will not only secure to
“India” the rlglﬂ' ‘to ‘profect herself in the event of a backsl:dmg‘on the part of

China, but it will pretty nearly ensure the furtherance of those philanthropic aims
for which we.have to pay so dearly.

* Turning to the question of the Gold Standard Reserve, the Hon’ble the
Finance Minister in his speech of the 25th February 1910 said:— .
“The whole of our coinage profits without reservation will be paid into the Gold
Standard Reserye until such time as the gold ke/d by us, in fhat Reserve and in®the

Paper Cu rrency Re:erwe combined, reaches the figure of £25 millions sterling.’ N

(1) When referring to the ‘gold held by us *does Government mean
“only *gold coin and bullion’ or * gold securltles and gpiés toin and
‘bullion "? .

(2) For fixing the limit, if any, up to which proﬁts on camage must be
credited to the Gold Standard Reserve, I deprecate the. com-
bination of the Gold Standard Reserve, with the Paper Currency
Reserve or.with any other Reserve.

-
-

cem - . ’ 1

“Gold in t-he.Gt-ld Standard Reserve is the true Reserve, whereas gold in
~thhe Paper Currency Reserve resembles rather working eapital, as part of the
-security for currency notes in circulation.

)

b A

“ Suppose at a given date Govergment decided to give an arder to buy silver

and coin ‘Tupees. :
L]

“ Suppose at that date the gold in the Gol.d Standard Reserve and #aper
Currency Reseive together exceeded %23 mﬂhqps

““Under the new scheme the profit on the comage *of the. sald rupees need
not be credited to the Gold Standard Reserve, no matter how large a proporbnn .
of the said £25 millions be held in the Paper Cyrrency Reserve,, .

- -
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u Suppbse the proportion to be £15 milli(;ns in the Gold Standard Reserve,
410 millions in the Paper Currency Reserve. '

T Suppusing also that the year folloﬁring the said order for coinage were a bad
one, it might .conceiveably happen that the 410 millions of gold would leave
the Paper Currency Reserve and the total gold would thus be reduceed to £ig
milllqns

“ And if the next year were good and the gold came back again Govern-
ment might again give an order for.coinage, the profit on which would not be
credited to the Gold Standard Reserve,

“Thus it might happen over a series of cycles of good and bad years that no
further additions [rom coinage profits were made to the Gold Standard Reserve,
which would remain at #is5 millions, in spite of Government’s increased liabi-

lity in respect to the fresh rupees coined during that period.
L]

“ Therefore in that casé the true reserve would be in my opinion only f£15
millions, not’425 millions, whereas £25 millions appear to be none too much
as o minimum true reserve.

“ Consf_:quentl'y I think the limit, if any, should be fixed only for the gold
in the Goid Standard Reserve, quite irrespective of the gold in Paper QGurrency
Reserve cor in any other Reserve.”

The Hon’ble Mk. MESTON said :—*“ | wish to say a few words about our

Currency policy, more especjally with reference to the Gold Standard Reserve.’

I am grateful to the Hon’blé Sir Sassoon David for giving me an opening on the

subject, for otherwise .it" would have been difficult to break the traditional

practice by which Government makes its statement of, Currency progress once
a year and then stands to be shot at for the rest of the twelve months. But the
firing this year has been particalarly active, the aim has generally been indifferent,
but all sorts of bullets have been used,—not always in accord with the Geneva
Conventicn! I have collected a few specitmens which may interest the. Council.
To our old and valued critic, Mr. Webb &f Karachi, I need only refer very
briefly. He hits hard, and he Zenerally hits fairly, but his recent catalogue of our
14 deadly sins in curtency wds a volle)r that went, in my humble judgment, a
little wide of the mark. There is, however, a much more inveterate sniper,
Mr. Moreton Frewen. In a long series of attacks which he has scattered over
.the Press of three continents, he has accused our Currency policy, among other
gentle args; of the following :—abolishing the Decalogue, famines, drunkenness,

L]
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lhlevmg, and wholesale mansla.ughter to which he, or one of his disciples, has
“thrown in the unrest in India, bombs and the deportatlons. Thus Mr. Moreton
Frewen, fresh from the Far West. It would be very wrong and mischievous zll
thls if it. were hot so ludlcrous, so laughably overdone. The Hon’ble Sir Sassoon

also comes from the west but he has dealt wlth us very tenderly to-day.
I

. What our more temperate ¢ and thoughtful critics generally urge is the com-
?lamt that we are not suﬂic;ently stea.dfa.st in oyr Currency policy and that we allow
. our é;id Reserve, which is the backbone of our Currency, to be manipulated too

]argely in the interest of the London market. In developmg their indictment, they
12y stréss on thrée main counts :—

(1) that our Reserve is not big enough,
(2) that it is not held in India, and
+  (3) that it is not held in solid gold.

"1 should like to say a few words on thesn; charges: I will'try to show
“‘that there is another side to each of these questions, a side of which we never seem
to hear very much, and then I shall leave it to the Council to form their own
]udgment on the points at issue, -

0
3 ¥

“ On the first charge, we are told that the Reserve should be aHowed to grow
to a much more imposing figure than any that has yet been named. The
Hon’ble Finance Member explained in his speech introducing the Financial State-
ment that we mean to accumulate gold up to 25 mllhops befofgswe divert any

- of our coinage - profits to other purposes. Our clitics say that 25 millions
Q_:- _”ndtcateSA an altogether . imperfect recognition of -our*liabilities. « Well, does it ?
‘In theory, we ought to accumulate gold enough to ensure the convertibility of.
all the rupees in circulation. How much that would be, is difficult to say—
probably “about™ 160 millions; a much higher figure if we include hoardings
and rupees which are in other ways out of circulation. Any how we may take
the figure as somewhere. . between 150 and- 200 millions sterling; and of
course that figure has only got®to be named to show how much room
there is for difference of oplmon as to the exaét amount that we should put
into our Reserve. As a matter of practice, We know "that no substantial
fraction of the total circulated is ever 11Ee]y to be called upon. * Rupees are
not like bank notes: you cannot conceive every«upée being collected in haste,
‘as Ee‘éple collect their notes for a run on a bank, @nd hurried off to our.
Currency centrés 'to be exchanged for golds The whole lifg, of thg country
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would be paralyzed. I nced not labour the point. But I go further and say
we could hardly conceive any substantial part of the circulation suddenly being
thrown upon our hands. .There is a natural limit to the possible drain on our
gold. Everything which tends to contract the circulation also tends to make
further contraction more difficult. Discount rates are affected, prices of imports
rise, imports are checked and exports encouraged, and so more Currency is wanted
again ~and equilibrium is gradually restored. If we can weather this process
with our Reserve, then our. Reserve is strong enough for practical purposes. In
1go7-8 we found 8 millions enough to keep our system afloat. The test was
not so severe as can be easily imagined, but if we build up 25 millions, and if the
Secretary of State covenants—as he has done—to make the whole of it readily
available at need, and if heis prepared, should the worst come to the worst—as
I have every hope he would be —to supplement our Reserve, if needed, by gold
borrowings—then 1 would ask the Council if they see much wrong with the
25 million standard, not in theory but as a working business proposition.

“But in the second place, we are asked, why not hold our Reserves in
India? Evety sovereign that we mow hold in London should be realized
and shipped out here, to be kept in our currency vaults in Calcutta. Well, Sir,
I have used every endeavour to get at the foundation of this belief. 1 have
discussed with all sorts ang conditions of men and I have had to come to the
conclusion that it is very iargely s:ntimental. It would be very wrong to decry
.sentiment. Even in tho money market, sentiment exercises a great deal more
influence than we often imagine. But I do not think it carries us through this
problem. The gold, say our critics, belongs to India, and we should have it 1n
our own land. Its mere prqsenée would give people a confidence in the reality of
our Gold Standard which no amount of published accounts can give, and we
could always stop a siump in exchange by opening our vaults and pouring out
our gold.

“Now, the other side to this question is this. We do keep a supply of gold
in India—nearly 6 millions today—-—-and we are ready to hand it out in support
of exchange when the people are genuingly willing to take it into circulation as
a substitute for silver. But when a slump in exchange threatens, what is really
wanted is gold for export ; and instead ofgwmg the trade gold in Calcutta which they
will have all the trouble, expense and delay of shipping to’ London, is it not much
easier and in every *way more &atjsfactory to give them an order on the Bank
of England, where they will find the goid already exported for them, ready for
immediate use at the centre where it is wanted and where a fall in exchange can
"be most eﬁecttvd}r cou:tered. That is what we arrange,and 1 think the
. practical’ conSLderatlons far outwdgh the sentimental.
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“ Thirdly—and this i is the chief accusation against us—the Resenre should
‘be kept in solid gold, and not invested. 'Its investment, We are assured, is simply
a device to gratify the City, who make a convenience of 'our gold and drive
Iadia’s interests to the wall. Time is too short to give you the other side: of
. this story so- fully as I should like. But I would only ask you to remember this.
.London that we raise practlca]ly all our loans for our railways and our
_‘_.canals, .1t 15 irom London that our commerce and industry draw the funds~which
. areg ecessa.ry to tht’ll.' development London is the clearing house of our trade with
~th world,  We have no wish to feed the speculator in Throgmorton Street, but we
. must- walk. c‘arefully when there is any danger of disturbing the chief gold market
of the’ Word, ‘or 'of creating or exaggerating anv gold stringency ‘which willsreact
on Indian finance as surely as the day iollows the night, 1 do not think that any
one will question the skill with which the Secretary ol State and his advisers have
handled our sterling loans and all the complicated problems of our remittances
between England and India. I submit that we should give them credit for equal
skill,-and for anequally vigilant watch over India’s interests, in their custody
of our Gold Reserves, I must now end. We have passed through many
changes in Currency policy and made not a few mistakes, But the broad lines
of our action and our objects are clear and unmistakeable, and there has been
no great or fundamental sacrifice of cons:stency in progress towards our ideal.
Since the Fowler Commission that progress has 'been real and, unbrcﬂien There
15 still one great step forwsrd before the ideal can, be reached. | Wg have
linked India with the gold countries of the world, we have reached a gold
exchange standard, which we are steadily developing and improving.
The next and final step is a true gold »  currency. ".*That, I have
every hope, will come in time, but .we cannot force it. The backwardness of
< --our banking arrangements, the habits and suspicions of. the people, the infancy
of co-operatlon—-all stand in the way. But the final stepalglll come when the*
country is ripe forit. I trust that will not long be delayed ; for when it comes, it
will obiterate all the mistakes, all the inconveniences, all the artificialities, of. our
present position. In the meantime I would ask our critics to continue to help us
with their, advice, and to assist us in ca.rrymg out the development of the policy,
not on grounds of theory, not in atfeconomlc vacuum, so to speak but in t0uch
mth the reahues of busmess and the wnde interests of Il'ld.l&l'l ﬁuance. .

“1 cannot sit down mthout acknowledging the comphment thch the Hon’ble
Mr. Gokhale has paid me in today’'s debate. Thee Hon'ble gentleman - has
reminded me that he is a veteran in this Council, and that | am only a newcomer.,
I fully admit the truth of this: and if a newcomer may venture so far, b \gould like

‘ Fl
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to express the admiration which we newcomers feel for the high influence which
the veteran so clearly -exercises land for the high level to which he has raised
tire debates in this Chamber. When therefore the veteran mounts his biggest
war horse and orders out his longest spear, to tilt at one of the newest of his
colleagues, I take it as a true compliment.

“But in his onslaught the veteran has made free use of a very old trick,
the use of the red herring. 'On the occasion to which Mr. Gokhale refers
he had assured the Council that our estimates cf revenue for next year are under
the mark; and he built up his argument on the contention that our Bengal opiurn
is likely to give us at least Rs. 250 a chest more than we took in the Budget, 7.e.,
our revenue forecast is really some go lakhs short of what we are certain to get
under this head alone. In answering Mr. Gokhale, I made a casual opening
remark about the unusual character of his argument, and then went on to say that
even if he was right in his opium estimate, we should have been very imprudent
to budget for and spend an abnormal receipt of that nature. With Your Lord-
ship’s permission, 1 will quote exactly what [ said. It was this :—

‘If the receipts from opium.iu the near future should rise far beyond our expectations
as the result of an artificial market, let us treat the excess as a windfall. That is virtually
what we have done this year. Itis what I hope the Government would be prepared to
consider should similar conditibns recur. I have no desire and no authority to commit the
Government in this matter mn any way ; but if the market should happen to yield the ‘extra
90 lakhs which the Hon’ble Mr. Gokhale hopes for, I trust that the money will not be spent
in recurring expenditure which will only increase our difficulties hereafter, but will be in
some way reserved for special purposes which we have been unable to provide for in the
budget now before the Council.”

“Now, the Hon'ble Mr. Gokhale has taken my innocent opening casual remark
as his red herring and dragged it across the trail of the - whole question of the
opium revenue. For what does he propose today? He advises Government to
fix a descending scale of reverue from opium so as to discount the inevitable
fall: and he then urges that any revenue which we may get from the artificial
prices now ruling should be set apart Butside the ordinary expenditure of the
year, for some beneficent purpose. In what respect does this differ from the
suggestion which,I hazarded ot the 4th of March, and what has become of the
Hon'ble gentleman’s strictures on our under-estimates? 1 can assure him that the
descending scale of revenue which #e advises has already Leen framed in the
Finance Department andethat, his views are welcomed as strong support of .the
course which some of us would like the Government of Ind:a to follow. Heand I
are on the same trail, and 1 hope, that he will now bury the red herring.”
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~ The Hon'ble KANWAR SIR -RANBIR SINGH said :—“My Lord, before
offering any remarks on any. of the points that have been -under discussion during
“the - present Budget debate I venture to say a few words regard.mg the peace and
' Il:'l To enumerate the advantagrs and 1mprovements of the last forty
_ x&a&i 32‘ 130 easy task and one - Which will ﬁl] volymes.... But T may. be allowed to
X ér to a few matfers whlch are fione the less 1mportant—--[ mean the participas
educated Inchans in the admlmstratlon of the country. The number
of*lndums' appointed to the most 1mportant posts n all the Departments of Gov-
“érnment 18 daily on “the mcrease “and this i a state ‘of affairs that cannot but
fill the hearts of all Indians with, feelings of gratitude and thankful-
ness. The increased outlay on railways is not without its advantages
when we consider the facilities in communications and the opening up
of undéveloped areas. Similarly, the beneficial effects of irrigation are
boundless. The activities of Government in" various other directions afford us
ample scope. for satisfaction. }The freedom of speech and the opportunities fpr a
. full discussion of public affairs n the enlarged Councils are boons which cannot be
forgotten - >

v 2
“ Turning to the points in the present debate, there is one to which,l attach
- particular importance, namely, the general state of education in .this xcountry-
1 think that the present system is one which requires overhaulin ;.thodgh there
has been a great deal of discussion on introducing free primary educatior into
the country, yet the want of free intercourse and the exchange ofs jdeas between
teachers and students appears to me to be a point which requires early attention.
. Another defect is that the ‘boys enter into_political discussions tqo early, -when
- they ‘have hartily any definite' aims and objects. It is this matter ‘on which
Indian parents above all things, as well as the teachersfghould exercise their
_influence, and exert their utmost to keep the boys agay .from politics. = A system
of education on a residential basis, which will afford .ample opportunities for
free intercourse between the teacherseand the students, cannot but be productive
of excellent results, and I trust the Government will see fit to take steps towards

he achlevement of this object.” . ' . . s

"The Hon'ble BABU BHUPENDRA NATH Basu Sald --—"My Lord, the one

« noticeable feature about the Budget is the imposition of new taxes following
years of |surpluses. My friend the Hon’ble F1nance Member ascribes this
situation to the shrinking opium revenue and to the increasing cost of the new °

. - J.
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province of Eastern Bengal and Assam. As regards this opium revenue the
shrinkage was foreseen years ago. I wish, my Lord, that this increasing
cost of the Eastern Bengal province had also been foreseen. Unfortunately,
buried in huge surpluses, the Government in those days were unable to see into
the future. . Lord Curzon was pleased to say that the reduplication would cost
India eight lakhs of .rupees a year, and His Lordship with his characteristic
eloguence -said that that would be a very light cost for the inestimable blessings
that the new province would enjoy.. My Lord, light cost indeed! These
inestimable blessings have cost us innocent lives of men and women, they have
cost us very repressive legislation one after another, they have compelled . our
Ministers to travel 'to Austria and Russia for precederts in the admigistration of
British territory, they have cost us, my Lord, what we were ill able to spare —the
good relationship. which ought to exist between the rulers and the ruled.

“My Lord, the Finance Member has said that we are abandoning to East
Bengal £255 ooo out of land-revenue and we are making a cancellation of the
overdraft ir regard to opmm and paying the Government of East Bengal on a
su‘_*stan_t:al_ basis by giving it a minimum cash balance of 12 lakhs. The
Finance Member makes.a present of another £246,000. Roughly they come np
to about 8o lakhs or a little more. If this were all, if we felt that these 8o lakhs
would meét the demands of East Bengal, something might be said. But we
have recentiy had before us the Financial Statement which the Hon’ble
" Mr. Kershaw of that province has placed before the country. He says that the
Government of India have undertaken to pay the charges of the Port of Chit-
tagong' He has also indicated five large schemes of administration—very big
schemes, indeed, my Lord, which he knows are imperative and which he says
the Government of India have undertaken to finance out of its surpluses.

“I do not see thuse surpluses, they have vanished like the proffered millions,
and I do not see how sustenance may be found for the discarded bantling of
Lord Curzon. We have taxed petroleum, a prime necessity, notwithstanding
what has been said, to the peasants of Inde. I have no doubt that the peasant
of India will follow the sagacious advice of the Finance Member and to save his
oil will practice the good old smaxim of ‘early to bed and early to rise,” but he
-will be a sadder, ifa wiser, man. Lord Curzon gave us an assurance when he
launched forth this Scheme of tle partition of Bengal—reconstruction as he was
pleased to call it—gave us the assurance that the cost would be light and the
benefits would be gregt. He had also said that the cost of housing this re-
duphcated mach:nery would only’be about 8 or g lakhs of rupees. In answer to
a question of mine it has been elicited that more than a crore of Tupees has been
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spent in these last- five years for housing this reduplicated administrative
machinery. - Lord Curzon was in great haste: he pointed out to the Secretary of
State:-that if time was given those troublesome agitators who were fighting against
the partition would carry onthe. agitation, and he ‘urged upon the Secretary of
..Btate:toraonsummate the measure of partition as soon as he could, with the least
poss:ble delay, as Lord Curzon expressed- himself, and - the result was that the
: G_ovemmentaof East Bengal was held-under- canvas and in borrowed houses °for a
_longitime:s. All these were pointed out in a memorial to which I am glad to find
ambngst the .signatories were my Hon’ble colleagues, the Raja Bahadur of __
_ p_gghagatmd Maulvi, Syed Shamsul Huda, pointing out the heavy outlay whlch
the new.prgvince would entail upon the resources of the country. To all those
remonstrances Lord Curzon, like the proverbial adder that ‘stoppeth her ear, which
will not hearken to the voice of the charmer, charm he ever so wisely,’ turned
a deaf ear. The cost of administration has risen from 3 lakhs before the partition
to 13 lakhs to-day.” The cost of inspection on education has risen from Rs. 50,000
to 5 lakhs ; there has been a large increase in the cost of police administration.
My Lord, ‘band to hand, there has been an increase, in the cost of education, «for
imparting, for formmg, for expandlng the mind of the youth of East Bengal, and
increased cost in police for putting that mind under fetters. My Lord, in,all thlS
cost not a single rupee has been taken asthe cost pf maintaining the High
Court, the entire burden of which falls upon the shoulders of West B'cngal We
maintain the fifteen judges and the whole staff of the High Court There are
other heads which I have not got the skill nor the materials to discover, items of
expenditure lurking under other heads as in the case of the great pageant at’ Delhi
which was shown to have cost the country pracfigally nothing. My  Lord,
with this growing expenditure, with the five schemes, still to be carried out;
““with' the” demands of thé Eastern Bengal Province, *how are we. to cope ?
Your Lordship will remember that more than balf of thesarea of the Eastern
Province is covered by Assam, and more than half of Assam is covered by
]ungle there Is no prospect of an increasing revenue, and it stands to reason
that all this increasing cost will fall ul{imately upon the shoulders of all India.

“This has been the financial result of the new province. I have_ got
somethmg else to say, butas I am llmltcd to tlme I would ask Your Lnrd-
ship's ‘leave to read ‘my speech rather than 'delivef it as regards that portion.

. I believe it is no longer necessary for me to demonstrate the unwisdom of
the measure; men bettér competent to judges | than the people concerned
have récorded their opinions against it. Lord Macdonndll, than whom a higher <
authority on Indian affairs so thorougnly conversant w1th Bengal does not

. ..
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exist, pronounced it to be the greatest blunder of British Government i in India
‘since the Battle of Plassey. In the famous debate in the House of Lords, no
one was ‘willing, not even Lord Curzon, to acknowledge its paternity. My
Lord, it was openly asserted that the measure was intended to divide and
weaken the Bengali community ; it was a serious charge to make against the
Government of the country. It was repeated in the House of Commons. It
has never been denied. 1 shall quote from the speech that Lord Morley, then
Mr. Morley, made in the House. He said—

“So far as my information goes I cannot assent to the views of those gentlemen  who
have said that the movement for the partition of Bengal arose from politica motives and
from the desire to repress the expression of its political opinion. Whether the original
motives may not have taken on some colour of that kind Iam not in a position to affirm or
deny.” j

“ This shows, my Lord, the real force of the opposition, this shows—

The I[on’ble SiIR HARVEY ADAMSON : “I submit that the. Hon'ble
Member is out of order. This has no relevancy to the Budget.”

" Kis Excellency THE PRESIDENT :— [ think the Hon’ble Member is out of
order, I must ask him to confine his remarks to the Budget.”

L]

The Hon’ble BABU BHUPENDRA NATH BASU: “As your Lordship
pleases. My Lord, we Indians owe to Your Lordship a debt of gratitude
which, we can never hope to repay. Your Lordship’s quiet and dignified
attitude amidst gathering clouds and brewing storms, betckening that rare
‘'virtue, - the courage of the spirit, has reminded us the Hindus of India that the
days of our * Rajarshis’, the sovereign and sage, are not yet over. You have
not " suffered the misdeeds of a few perverted and fanatical youths to divert:
you by a hair’s breadth from the course that Your Lordship set before your-
self in the discharge of your high duties. You have allowed misrepresentation of
your conduct and action to pass by you as the idle wind. My Lord, whatever may
be our differences in the way that the great reforms inaugurated by you have been
put into execution, we frankly acknowledge’their generous and far-reaching charac-
ter, and in the fulness of tin‘le, when they will bear fruit, Your Lordship’s name will
ever be remembered and cherished as the great ruler from whom emanated
India’s first charter of constitutional government. My Lord, you have liber-
ated the deportees, amongst'whom were men held by us in the highest esteem
for the ,purity and ‘piety of their life, from their silent prison. You will excuse
the libérty if on behalf of the *people of Bengal and in their name I venture

- -
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to offer Your Lordship our humble thanks for your. noble and kindly act in
the 'f'ace of the embarrassments - con[ronting the Government. My Lord, wily
it be too much - to appeal to you in- the closing year of Your Lordship’s ad-
mlmstx'atlon to mitigate if not to undo the great wrong done to Bengal ? Asto
: "’_the'character of the measure and how it was carried out, [ shall again take the
libe:ty of quoting from Lord -Morley. Referring to the: partition of Bengal
_ hB“'S&ldf“-" It was,-and - remains, undoubtedlyan administrative operation which
et ‘wholly and decisively agamat ths wishes of most of the people concerned.
o Whtther the partition was a wise thing or not when it was begun, I am
nund to.say. nothmg was ever worse done so far as the disregard which was
shown to the feeling and opinion of the people concerned.” My Lord, we
do not desire that the privileges and advantages which the partition has
conferred on our Muhammadan fellow-subjects in East Bengal or on the people
of Behar should be curiailed by a single iota. It stunds to reason that in
East Bengal, where the Muhammadans form two-thirds of the population, and
Beharis in Behar should have the full benefit of their numerical s: rength it also
stands to reason that communities which through gntoward circumstances have
come to be looked upor as backward now, should have specix! facilities accorded
to them. Lord Curzon while touting through East Bengal drew a. viuid and
alluring picture of the greatness in store for the town,of Dacca and the, port of
Chittagong, for the people of East Bengal in general and the Muhgn’:marlans in
particular if they were severed from West Bengal. May eVery line of that picture
be realised! But, my Lord, that is not the way of Government, 4lluring individu-
als and communities from their common allegiance. History knows it.by an
unpleasant name.” My Lord, I shall quote again from the writings of Lord Morley,
. .which to me have been a constant source of profit and igspiration. ‘Moral forces’
' "detidé the strength and weakness of constituticnal contrivances. The hunger for
breakfast and dinner has not been the master impulse in the e history of civilized :
commumt:es Selfish and interested mdmduahsm has been truly called non-
historic. Sacrifice has been the law-sacrifice for Creeds, for churches, for kings,
for dynastles, for adored teachers, for pative land.’ However that may be, [ can
assure Your Lordshlp that we Hmdus of Bengal are prepared toenter into u
solemn league and covenant to give up, if need be, all our c!alms to the expapded

Councﬂs all our claims to Government emoluments, if only *our Province is
reunited.” ' . ® .

His Excellency THE PRESIDENT: “1 must again interrupt the Hon'ble

- Member. The question of reuniting the Provinces “of Bengal and Eastern Benga]

and Assam has nothing to do with the Budget. andl must agam ask the Hon’ble
Member to confine hfs remarks to that subject.”
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The Hon’ble BABU BHUPENDRA NATH BAsu:—" As Your Lordship
pledses, 1 do not wish:o go iito the qu estion of reconstltutmu Bcnoa] on
different lines, except on the ground of financial relief,

“Ifit can be reunited if it ought to be reunited, if for nothing else but
financial grounds, what is it that stands in the way? Is it a feeling that any such
altempt would be interpreted as a sign of weakness : my Lord, we ourselves have
never looked upon an act of grace on the part of those who have the power to bind
and to unloose as a sign of ‘'weakness. An act of justice will not weaken but
strengthen the prestige of an all powerful Government.”

The Hon’ble SIR HARVEY ADAMSON : —*'1 submit the Hon‘ble Member is
more out of order than before.”

His Excellency THE PRESIDENT:—"“1 am afraid I must again call the
Hon’ble Member to order. I have already twice called him to order.”

The Hon’ble BABU BHUPENDRA NATH BAsu: “In giving to Indiaa
constitutional government, in releasing the deportees, in appointing our countrymen
to high odices of state, Your Lordship has disregarded the fears of the weak, and
the misgivings of the timid. -’ Have these acts been treated by the Indians as signs

of weakness ¢’

His Excellency THE PRESIDENT:—“I must again interrupt the Hon'ble
Member. Heis making a purely political speech on the state of India. The
release of the d-:portees has riothing to do with the Budget, and I must again ask
hirn to conform to the rules pf this assembly.”

The Hon’ble BABU BHUPENDRA NATH BASU: —“As Your Lordship pleases.

I was only thanking Your Excellency for having released the deportees and did

not intend to deal with the subject of deportation at all. By your recent acts

you have rallied round yourself and the Throne of England all the forces of law

and order in this vast continent. Do us this®supreme act of justice and yoyr name,

, my Lord, will live through passing centuries ®s one of the great benefactors of

India, as one of the, strongest pilfars of British rule, proclaiming to unborn gencra-

tions and distant time, like the "monohths of Asoka, a message of peace and good
will from England.and India.”

- The Hon'ble MR, LYOI.\I said :=—* My Lord, Your Lordship’s ruling
with reference to a great part of the Hon’ble Member’s most earnest speech—
sand [ am Sure all ‘Hon'ble Mt.mbers will recognise the earnestness with which he

* has spoken—-has- reheved me fmm something of a dilemma, as [ am sure it would
have taken me a good twenty minutes tfo lay befm'e the Council ¢the other side

. o? the partitiorl of Bengal, and theh I should have had to ask for the indulgence
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of Your Lordship for some little time to talk about the Budget. However, I
think but a few words will be sufficient to deal “with the financial side of the
Bartitlon There ‘has been a great deal of exaggeration about the cost of the
partition. The critics of that measure have recently been cowmunicating their
“views on the subject to the Press at length, and they and the Hon’ble Member have
left the lmpressmn of enormous sums expended as the cost of the partition. Ithink
:th;s Qxaggeratlon may be best explained to the Council by an analogy.” Most
“Hon’ble Members of this Council know that in a well known game it is cus-
tomary to dmde your score by ten or a ]arger numher -before you record it. I
think in this. case it is the invariable practlce to multlply by ten or a larger
number before you make the record. The actual figures arenow before us in the
statement * which has recently been placed before the Council. It has been shown
that the partition of Bengal has cost ten lakhs of rupees inrecurring charges, and
that sum may be arrived at from calculations oLher than those given in the statement
which was laid on the table today. In the settlements that were made in 1906-07
in the two provinces after the partition, the basis taken was the actual expenditure
in these two provinces at the time of partition. That is, the estimates of expendi-.
ture for the year 1905-06 were taken as the actual expenditure of the time, and
an addition was made on the side of Eastern Bengal and Assam of nine lakhs
to meet the cost of the partition, while four lakhs were added to Bengal
on account of the transfer of Sambalpur from the Central Prbwm:es. The
total of the existing expenditure in the two provinces taken ¢ogether in
Bengal and the old province of Assam was 684 lakhs, 606 lakh} for Bengal and 78
lakhs for’Assam. The total of the expenditure allowed forip the new settle-
ment which was made the year after the partition” gas 697 Iakhs, the difference

. of 13 lakhs being due to the additions that I have meutloned But in additionto
".this . recurring cost there is'a statement showing the ncm—recurrmg expenditure as

56} lakhs, and I invite attention to the fact that the sum of over a crore which has ~
just been mentioned as expended on buildings-in Eastern Bengal has practically
nothing to do with the partition. The Hon'ble Member has added up the
whole expenditure on buildings in qur large province and has implied that there
would have been no expenditure on buildingsin the province if there had been no
partition, I need scarcely point out that there are vast sums spent on buildings °©
in every provinge in India. The actual sum js 563 lakhs of rupees, which
is still in course of expendlture in the prowince. But thisssum has nothing to do
. with the present financial position, and I think the Hon’ble Fihance Member will
‘bear me out in this statement. Thirty lakhs of rupees were givento ‘the provmce
as an initial grant to meet this expenditure four years ago and the remainder
ot the expenditure, except a -small amount paid by Imperial *Departinents, has.

** Vide Appendix €.° « e
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been met by the province out of its ordinary resources.- Therefore, the 30 lakbs
that were given to the Provincial Government four years ago and were provided for
in the estimates of that yeal‘ disposes of this question of 56% lakhs so far as ‘the .
present financlal ‘position is concerned, and 1 do not think that anybody will
argue seriously that an addition of ten lakhs of rupees (o the provincial expendi-
ture of one provmce four and a half years ago is the cause of the imposition of

- additioaal recurring taxation amounting to a crore and a half in the present year.
It may be argued however—in fact it has been ajgued by my Hon’ble friend—
that the wholé cost of the partition was not arrived at in the year it was carried .
out, and that there has been an enorimous increase in expenditure since which is
partly due to the partition. I do not think that an examination of figures will
support this. The increase in the expenditure of the two Bengals has been 28%
per cent. in the last four and a half years, that is, it has risen from 684 lakhs in
1905-06 to 880 lakhs in 1g10-11. In the same time the expenditure of
Bombay has risen by 26} per cent. without any partition ; the expenditure of the
United Provinces has risen by 47 per cent. without any partition ; the expenditure
in Madras hjs risen by 62 per cent. I do not think that we can place the rise
of 28% per cent. in Bengal to the debit of the partntlon.

‘““ 1 pass nextto a charge which has been made very free]y in this Councﬂ
against our province, and that is that we have been extravagant in our adminis-
tration and.have poured money out like water, and, mirabile dictu, it has been
said that the Government of India have supported us in this extravagance.
I think that Hon’ble Members who know the Finance Department of the
Government of 'ndia will agree that this is a most extravagant charge to. make.
But although the charge is unfounded we quite realize in Eastern Bengal that -
in the present circumstanccs, when new taxation is being imposed and one of
the reasons given for the imposition of that taxation is that a subvention
is required to meet our growing needs, it is quite reasonable that we should be
asked to explain the nature of our expenditure gnd to show that we are not
extravagant. | hope the figures that [ am about to give will justify us in the
claim that we are economical. The total expenditure of our province will be
next year gos lakhs, which is ‘below the general level of expenditure r any of
the larger provlnces of Indi> Tested by the usual tests of administrative
expenditure, Which dre the' cost per head of population or per area of the
tei:‘rimry administered, it will be seensthat we, with our gos lakbs, are spending
one rupee per head of our «population as against Rs. 1-1-6 in Bengal, nearly -
Rs. 1-3-0 in"the Unjted Provmces Rs. 3-4-0in Bombay, Rs. 1-10-0 in
Madras; atd | would invite the Hon’ble Mr. Fenton’s spemal attention to the
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fact that this expenditare is Rs. i-'g-o in the Punjab.’ If we take the cost per
square rmle, ‘we are spendmg Rs. 308 per square mile, as compared with Rs. 494
in Bengal Rs. 525 in- the United Provinces, Rs. 493 in ‘Bombay, Rs. 397 jn
M@dras and agam Rs. 360 in the Punjab. With reference to the Punjab I
_Cannot adm t: the comparison which has been . made by. the Hon’ble Member
“fom t tﬁ’it fsrovmce between Eastern Bengal and his promnce We are in the
nor th-fea_stem corner of India, he isin the north- western the consequence is that
o “cost: f'l;vmg, in cost of labour and matena‘l in rates of wages, in evary-
'_thmg"th_ goes to. make an admlmstratlon expenswe the balance is much agamst
“our. pmwnCe The. Pun]ab is also.a smaller province and it has a smaller popu-
- lation;"and-ir spite of “these facts and of the high- charges from Whlf.‘h we suffer
the Punjab spends more than Eastern Bengal and Assam by over 40 lakhs in the
year.

‘““There are one or two heads among the detailed figures which it is perhaps
worth while to mention. I would specially refer to the Police. My Hon’ble friend
‘(the Hon'ble Babu Bhupendra Nath Basu) has talked about expend:ture on
Police, and 1 can only suggest to him that it would Qe desirable tha he should
‘come to take up his residence in Eastern Bengal and As:am; he is much lgss
likely to meet a pollceman in Eastern Bengal than in any other province of India.
We have only 10,000 civil police in our province as compared with 21 1400, in his
own province and 33,900 in the United Provinces. Putting this intd Statistital
. form, we have one policeman for 9 square miles of our area as against one police-
man for 5 square miles of Bengal, one for 3 square miles’ of the United
Provinces and one for 4'8 square miles in the Punjab.”

The Hon'ble BBy BHUPENDRA NATH BASLf‘ “On a recent visit to;
Dacca my. Lord, I. iound two pohcemen following me frop Sera]gnnge

The Hon’ble MR LyoN : “ No doubt when a distinguished visitor comes'to
_our Province we taks every care of him. Orto Jake the test of populauon,
whereas in the Pun]ab there is one policeman guardmg every thousand of the
population, in the United Provinces ona for every-1,400, and one for every 2,300
in Bengal, 'thre is only one for every 3,100 of.the population of Eastern Bengal
and Assam. The cost of our- police is somewhat higher,” but that ‘is beciuse
we=have to keep up a large force of military police to guarll the north-eastern
frontier of India, the Army being conspicuousdy ts absence in all parts of the
province. But even with that and with the heavy cost of living ‘which ‘adds to
our charges, our expenditure is only Rs. o-2-10 per head gf .the population as
compared with Rs. 0-2-8} in Bengal, with Rs. 0-4:0 in the Punjab and with larger

3 3
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ﬁgures in all the other provinces I have.mentioned ; and as regards area the
cost isless in Eastern Bengal per sjuare mile than in any other province of
India,

“ As to Education, I need only 'seiy a very few words. We have paid
unremitting attention to this subject during the last four and a half years. We
have dealt with cvery stage of educational reform, improved our schools and
colleges, given. many gra,nts for pnmary education, and have encouraged
Muhammadan educational institutions and the cause of female education. We
have also spent large sums in adding to and improving the supervising and
inspecting agency, without which most of our expenditure on educational reform
would have been wasted. But even with all this improvement and all this
expenditure our 27 lakhs of expenditure on education compares badly with the
59 lakhs spent in Bengal, 38 in the United Provinces or similar sums spent in-
Bombay and Madras; and whether it be per head of poPulatnon or' per sqguare
mile of area, we pay less for education than any other province.

“[ have no time to deal with the general administration figures mentioned.
by the Hon'ble Member. Reduced by the cost of the old Assam Administration
which has been absorbed in the new Government they will be found to . ;come
‘within the ten lakhs, a good deal within the ten lakhs, which has been acknow-
ledged as the cost of the partition. And as for Civil Works, our expenditure has
been heavy, but we have great need for it, for the cost of building generally is
heavier in Eastern Bengal than in other provinces, and building work has been
neglected more than any other duty of the administration in the outlying d1=tr|cts
which we took over from Bengal.

“ | must come now to the third charge, that we do not pay our way,
and that we have had to come upon the Government of India for a larger share
of general revenues than that to which we are entitled. I think thereis a great
deal of misunderstanding on 'this subject. The recurring assignments to be
made to all provinces this next year amount to 370 lakhs, out of which our
share, 50 lakhs, is not, I think, a very extraordmary proportion. Among the other.
assignments which are to be made to othef provinces, I notice 54 lakhs to be
made to the Punjab, 55 to the Central Provinces, 88 to Bombay and 92 lakhs to
Burma.. It must not be supposegd that we are receiving an assignment and that
others are receiving none. Morewer, in Eastern Bengal we suffer from
the financial disadvantage of =permanent settlement, which means that large sums

- ordinarily paid by the cultivators for the use and occupation of the land go not into -
the coffers of the State but into 4he pockets of middlemen, leaving very little to

* - '
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filter throiigh';. as ~a * contribution to:- the: cost ‘of Government. But ewen.
with' “these. "disadvantages,” we cstill pay our. fair share to the revenues
of the Supreme Government. Including the assignment which I have mentioned,’
. we pay out -of Provincial revenues raised i in the province 34 per cent. to the
lmpénal ’&' re“aéixtjf as compared ‘with ‘36 per cent. pald in Bengal 35 in
Burm.a} 3;7! in Bombay and 31 in‘the Central Provinces. '1 think, therefore, that
. We n'iay élaxm that we hav‘e taken our place among ‘the provinces of India reling
on Bur own Tesources and paymg our own way. [would suggest finally, my Lord,
tha.t if there ha.d been no fresh taxation thlS year, there would have been less
Cl’lthlSl'n of our ﬁna.ncxal ai’fa.u's The new settlement has come at an unfortunate _
tlme, when the ‘Government of India have becn unable’ to meet the exigencies of
the situation without recourse to additional taxation. But this very circumstance
adds strength to the case which I have to lay before the Council, for Hon’ble
Members may rest assured  that our affairs must have received the closest
and most jealous scrutiny before the admission of our claims. The Hon’ble
the Finance Member in introducing this budget ‘gave expression
to the reluctance and deep régret with which he asked for the imposition -of.
fresh taxation. It may be well understood that our claims would have receivgd
but short shrift had they not been based on solid grounds. As matters stogd, we
welcomed that scrutiny and we awaited its results with confidence, and we only
hope that the public in general will have an opportunity of testing tl;o“se results
We have not asked for special treatment, for indulgence ; we have asked merely
for financial justice in order that we may do the right by the vast population of
our province. We believe we have governed that province with gconomy in the
past and we have no desire to stray from the paths of ,financial caution in the
future. We are grateful to the Government of India for the recognition they~
hiVé accorded to our urgent néeds, and we earnestly belfeve that the Hon’ble
Méembers of this Council and the tax-payers whom they repsesent will not grudge
to our people that help and encouragement which this new settlement will aﬂord ”

The Hon’ble Raja PrAmADA NATH RAY OF DIGHAPATIA szid :—* My
Lord, being éomparatlvely a new member of this Council, I feel quite diffident to
criticise the many intricate questions Jf Imperial ﬁnance ; allthe same, 1 cannot
allow this occasion to pass by without deploring. the necessny othat has fol‘ced
the Government of India to resort to fresh tgxatfon in 3 country which the
Hon’ble Finance Member has himself admitted to be * very poor.’. Coming from
the, Province of Eastern Bengal and Assam, I deplore ‘it all the more that our
Province, in the opinion of the Hon'ble Finance Member? has been one of the -
chief causes. for disturbing ‘ the imperial financizd equilibrium.” But, wy Lord, :

. L]
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the Government of Eastérn Bengal and Assam cannot be taken to task for
asliing for a fresh grant, as we bave it from the Financial Statement itself that
the cost of the development of the new Province was “largely guesswork.’

‘“ Having started a new Province, it is incumbent on the Government of
India to help in the development of its railways and the improvement of its
education, sanitation, and other useful institutions so that it may be brought
into line with the progressive administrations of the other Provinces of the
Empire.

“ As regards railways in the new Province, it will be found from the Budget
that the sum of R4,000 has been charged to provincial revenues under a
separate head and that sanction has been given for the expenditure of about 10
lakhs of rupees for more railways to be provided from imperial revenues in
1910-11. It is a regrettable fact that our Province has about the least number
of railway mileage in comparison to the other Provinces. To make the capital
of the new Province more accessible, it is necessary to extend the Dacca-
'M}'mensmg Railway ‘o a point*opposite Goalundo, which will save the uncer-
tainty of river navigation and bring Dacca within easy reach of the metropolis of
the Empire, . Some means, my Lord, should also be found at an early date to
link Norta Bengal direct with the capital of the Province, as the pecple of
Northern Bengal have got a just gnevance that they should be so far away from
the seat of their Government. They are, in fact, much nearer to Calcutta and
Darjeeling than to Dacca and Shillong.

“ There is another part df our Province which requires opening up very
badly. Of all the district head-quarters, Rajshahye is perhaps one of a very
few in our Province whick remains in an isolated position even in these days of
general advance and pregress. Its connection with the outer world can, however,
be easily effected by diverting the proposed line between Godagari and Santahar
through the town of Rajshahye to Natore. By this diversion, the whole of the
District of Rajshahye may be opened out apd the line also in all probability may
be a few miles shorter than the oue proposed, It will not only benefit ali’classes
of the district itself but will alsa be a great boon to the whole of Northern
.Bengal, as the town of Rajshahye is the only important educational centre in
North Bengal and is quite a big neartafor rice.

“ It was only the other day we were informed in this Chamber by the
Hon’ble Home Membér that almost every Province in India were making
attempts to found good schools fer the study of the higher branches of the
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mechamcal and industrial arts and- sciences ; but our Prownce, my Lord, 1 regret
to say;. 1is )ret far from belng blessed with such an institution, though there “are
~bne or two msngmﬁcant and ill-equipped technical schools here and there. It
f;_;__wouldmot itherefore be out of place to appeal to the Government of India for
' thc es 'abllshment of a high-class Institute of Technology in the Province.

i_'-w-wwc 1

‘will be“seen from the Financial ‘Statement, under head * Medncal ’ that
"!1 ea.vy lap”ﬁe ‘occurred in our Province in the spec:al subvention made from the

' 1mpenal revenues for the improvement of sanitation in last year’s budget. My

v -I;ordmn ~a: Province which - is  notoriously unhealthy and almost the home of
‘malaria, such lapses of imperial grants are very unfortunate. Probably the
lapses occurred because the conditions under which the money was available
could not be casily satisfied; but, my Lord, if the conditions are made more
elastic in future, people will not be slow to take advantage of them. Itis also
highly desirable that wider publicity should be given to so kind an intention of
the Government to help the people in bettering their sanitary condmons

M Lastly 1 bave to congratulate the Government of Eastern Bengal and
Ass;am for its attempt to reorganise the Police Service and for their bemg al-
‘lowed a larger grant of money from the Impenal h)xchequer for this purpose.
‘We fervently hope that after the reorgamsatlon we shall hear less. of” ,dacaeities
that have been rather frequent of laté years and that ths reorganised., force will

show greater activity and better ability in detecting crimes and >et'adlcat1ng anar-
chism from our Province. ' '

“ My Lord, the Hon’ble Mr. Lyon has mentioh;d that thv.;'.ﬁastern Bengal

. and Assam Government are under a disadvantage owipg to the Permanent Settle.-
““ment.” " All that I can say in’ rcpl}' to this charge is that the Permanent Settle-

ment has been keeping off so many famines from East agd.West Bengals. '

“ Before I sit down, my Lord, 1 think it smy duty to acknowledge the
deep debt of.obligation the people of India have been laid under by
His Excellency the Commander- it-Chief and His Honour the Lieutenant-
Governor of Bengal for having enferced considerable. economy in the expen- o
diture under their control. I have no doubt that the couraga and thoroughness
" exhibited by two such high officials in overhau]mg their expenditure will be ,
generally followed by the various provmc;al‘ Admlmstratlons and also by other
oﬁicmals who have the control of the large spending departments of the State.” .

The Honble MR. SuaMsUL HUDA said —“l had no mmd my Lord; tp take any
part in this debate, but having regard to the fact that I represent a constituency *

Nl - -
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which forms the majority of the population of Eastern Bengal and having regard to
the fact that the new province has been attacked right and left from different points
of*view, I consider it my duty to say that so far as partition is concerned it is a
measure that has been greatly beneficial to the Muhammadans in that province.
I will deal withit in its financial aspect. 1 am aware that the question of partition
asa general question has been disallowed. But unfortunately it was disallowed
after a great deal was said about it. A reference was made by my learned
friend to my having signed a document against the partition as to which I will
only say that I am not ashamed of having grown wiser as years have rolled by.
As regards the financial aspect of the question my Hon'ble friend Mr, Lyon
has demonstrated by facts and figures that when Hon’ble Members attacked
the partition' as being almost solely responsible for the financial difficulty
they did so meore from imagination than from real facts. If the new
province requires more money it is because the new province at the time when
it formed part of Bengal was greatly neglected. My Hon’ble friend Mr.
Bhupendra Nath Basu also has attacked the partition from its financial
aspect. It has been said, why should the other provinces suffer for the wants
of a new province which cannot pay itsownway ? I do notthink it necessary to
reply to the attacks made by members from the other provinces. But it comes
with a singularly bad grace, from those who represent Bengal to attack Eastern
Bengal nn that ground, because they have benefited for very many years out of
the reveiues of Eastern Bengal and have paid very little for its progress and
advancement. Defore the new province came into being, Eastern Bengal
was a sort of step-child to the Lieutenant-Governor of Bengal. The most influen-
tial people were those who lived near about Calcutta. The best of educational
institutions, hospitals, and all other public institutions were those near about
the metropolis. No onc thought of Eastern Bengal atall. It is since the parti-
tion that the Government of Eastern Bengal has been trying to bring the Province
in a line with Bengal; and it is natural that that should cost money. There is
another thing, my Lord, which the new province is trying to do, and it is this,
At the time when Eastern Bengal formed a part of the province of Bengal,
Muhammadans were considered a sort of negligible quantity whose wants were
seldom seriously consulted. ,In the new province they are providing educa-
tional and other inszitutions according to the requirements of the majority of
the population. That also costs money. Without entering into the various
details of the financial diffculty, I will only say that if Eastern Bengal now for -
some years costs money, and I that money is to come {rom any province outside
"East Bengal, it should come from Western Bengal, and the members from that
, province’shouid ot at any rate grumble at it.

-
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“ Now, - my Lord, having - said so. far about Eastern Bengal I will only
make one or two general-remarks.  First fas regards taxation. As regards the
tax 1mposed on cigarettes and liquor I would support a tax-on those articles at
all- times: -whether money was or was not required. -As regards the tax
»ons:petroleiim;~a great deal has been said about its being one of the neces-
‘of  life.’ No doubt in one sense this is perfectly true, but that
T L T i*whlch falls .so. lightly-upon .the. tax-payer that. I..do not..thinl> any
- SHhE 4tidividual -in. the -whole'of India will feel it at all. Calculation shows
- that£his  tax ‘has only increased, or has thé effect of increasing, the value
Lok Rgtrqjggm by .2 annas per tin. . Now:the agricultural population, I mean the
poorer classes of pec-ple do not spend one tineven in two months, and if the tax
falls at the rate of 4 pice on a family I do not think any one has a nght
to grumble. As regards the tax on silver I do not feel competent
to speak; but I congratulate the Hon'ble Finance Member on making
the best choice he could make when it was necessary for him to impose
additional taxation, because as I pointed out I cannot conceive of any other
' articles upon which the taxes would have failen mgqre lightly or would have been
* less felt than the articles upon which he has imposed them. I will also
say a’ word as regards the requirements of the province of Eastern Bengal and
Assam in 'regard to sanitary improvements. It is an -unfortunate fact
that in looking into-the report of Eastern Bengal and Assam as: regarcfk sansta=
tion, I find that every year 675,000 persons die of fever alone. I would appeal
to Your Excellency’s Government—and 1 feel very great hesitation in making an
appeal after all that has been said about the lavish generosity with -which -
Eastern Bengal has been treated—to make a large grant to Rabtern Bengal

... for the purposes of sanitation. The next thing I would say is about Law

“~ dfdMustice: -~ As regards that, the first thing that I Would suggest'ta the Hon’ble
Finarice Member is this. Inshowing theaccounts, I find that stamps, judicial *
and non-judicial, are grouped together and shown as distinct from income, from
Law and Justice. It seemsto me somewhat illogical that the revénue derived
from judicial and non-judicial stamps should be shown together, because so far
as judicial stamps are concerned they have absolutely no connection with
non-judicial stamps and the incomé under judigial stamps, 1 would suggest,
should always be shown under the head of receipts from,Isaw and Justice.
1If this is so shown, it will appear to what exteqt tHe country pays in the shape
of court-fees and other expenses of litigation. Havmg regard to the large
_income derived from these stamps and other recmpts from Law and Justice,
1 would put in a plea for better treatment of the memdbers of the Judicial *
Service. .1 refer, my Lord, to the Munsifs mnd Subordmatb Iudges hard-

N >
.
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working men whose pay and prospects are certainly not adequate to the work
that they do and that they are expect=d to do, and I would submit that samre-
thihg should be done to increase the number of Subordinate Judges and to
increase number of the Munsifs in the several provinces. My experience is
confined to Bengal and Eastern Bengal. I feel that on account of the paucity of
men and -the large work which is thrown upon them, our judicial officers canraot
give that attention to the cases that come before them which the importan-ce.
of those cases demand. .Another way in which the work of these Munsifs may
toa certain extent be made lighter is, I submit, by having a system of something
like. Village Munsifs introduced in Bengal as well as in Eastern Bengal.
Looking to the statistics I find that in East=rn Bengal alone, the only province
as to which I have got the figures, there were 362,476 original suits instituted
in the year 1907. These are the only figures that were available to me.
This number is simply appalling. In every case there would be about 5
persons concerned, and taking, my Lord, that there are about 5 witnesses in each
case, we find on both sides about 36 lakhs out of 3 crores involved in sorme
shape or othet in litigation in;my Province. The countryiwill be very grateful
if something could be done to put a check to this extravagant litigation, and
my humhle suggestion to Your Excellency is this that an attempt should be
made to appoint honorary Judicial Officers as there are honorary Magistrate:s,
so that willage disputes may be decided in the villages themselves without
being brought to the Sadar Courts, so that there may not be a large number of
appeals in all sorts of petty cases.

“1 have finished, my Lord, and in conclusions will only express my gratitude
tc. Your Excellency’s Government for the consideration that has been shown
1o my community in the matter of the reforms that have been introduced. .As
we had no occasion before to refer to this matter I beg to say that my corm-
munity is extremely grateful to Your Excellency for the considerate treatmemt
that it has received. It would be presumptuous, my Lord, for me to say any-
thing on the administration of Your Exce]lency all these years. All [ can say is
that the whole country is grateful to Your Excellency for what has been
. achieved during Your Excellency’s administrition of this vast empire.”

"The Hon'ble -"MR GHUZNAVI ’ "My Lord, the dominant feature of the
Findncial Statement and the Budget is the new taxation. Curiously enough,
on ‘the very first ‘occasidn when a public statement of the finances of the
country was made and on the first opportunity of a public discussion of the
‘budget’ sévente¢n years ago, the Hon’ble Finance Member had to provide
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against -a deficit,” as in-the present year, which maugurates a new era in the
discussion of the country’s finances. I cannot help congratulating the Hon’bie
I"ma.nce ‘Minister-on- the ‘way he has provuded ag”amSt the’deficit and on'tapping .
such_’-‘ ew. sources® of - revenue ,as are- embodied‘in the scheme ‘of taxation that’
sidévised+Thetaxation is indirect, and it'is soin spite of ‘the fact that
thefHonEble :Member. .could have . -withdrawn the remissions:of income-tax- that
'-were:'ﬁu\;de a-few years-agoiIt is-alsorsatisfactory to'note* the tno-incredse i
“.thew al'ﬁ-d‘utya was ..resorted to'even when its reduction was held to have created
“a; financial reserve for the : Government - of India, to 'be drawn upon ‘whenever
ge ﬂ_@gg:* l'l;hggg,,fag;gg. of omlssmn»and ;he=tax on:shch luxuries as i wmes, 'spirits
and fobacco are sufficient to indicate the solicitude of Your xcellency s Govern--
ment for the poorer classés and the earnest desire not to tax their necessaries;
The only tax about which I had some misgivings, my Lord, is that on petro-
leum, which is really a necessary of the poor in India. As however the enhance-
ment of the duty on foreign petroleum may benefit the petroleum industry. of.
the country,; my doubts as to its expedlency are to some extent removed. But
‘if an -excise-duty . on petroleum is imposed, it will.swallow up all this advanthge.
*The copsideration of ‘an ‘excise on tobacco that Government ‘has undertaken
will, we are confident, lead to the conclus:on that the revenue from such 2 source

will be quite disproportionate- to the-cost of its eollection and the a,ttendant
inconveniences thereof. - v >

) @
.

“ My Lord, the people of this country of all classes and creeds are practically
unanimous with regard to most of the measures necessary to be adop,ted for the
i advancement of their country swelfare. Systemat:c end gradual extension of
pnmary education, the provmon of a‘ modern’ side tos sec-::mclz;mr;r schools, the
;:" makmg B all edﬁcatlon more efficient by the supplylng of trained teachers- and ,
better equipment and supervision, education yet again, te¢hhical and techno]og1—
cal, and industrial research for the industrial deveLopment of the country, th?
fostering of agriculture by the diffusion of the knowledge of scientific and
economic methods and by the relief of agncullural mdebtedness* sanitation and
extension of medical aid, form a comprehenswe programme on whlch the co.mtry
is united, as was recently pointed  out by my dtstingmshed co-rel:glomst % His
Highness the Aga Khan. These are .also points : which: toich closely the most
sympathetic instincts of this Council, Financtal stringency may have hitherto
prevented an adequate tackling of these questions, butewe have lhe fullest .con~
fidence and faith in the ability and,statesmlanshgp of the, Government of India,
in finding a solution to these problems and in providing for rthem.._in,ﬂl}c,,pour\sc,_._ :
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*‘ My Lord, allow me to express my gratitude to Your Excellency’s Govern-
ment for the degrees in Agriculturc that have been recentiy istituted. The
‘grants that have been made in recent .years towards the development of
agricultural research, demonstration and instruction, are a source of considerable
gratification to the public. I need not say, my Lord, that this country enter-
tains the highest hopes and expectations from the extension of scientific educa-
tion'¥ agriculture and experiments in agricultural farms, the latter of which
should ' be widely distributed over the country, according to the nature of
the sml and the produce. I venture to submit, however, my, Lord, that
the. frmts of such an education, of such experiments and of the valuable
researches of the scien-tiﬁlc officers at the Pusa Institute, obtained at great
cost, will not give us an adequate return, if together with them systemalic
attempts are not made to place their results within the reach of the vast agri-
cultural population by means of pamphlets, itinerant preachers and by instruc-
tion in off-seasons or at night schools. We also look upon the measures that are
being taken to' relieve agricultural indebtedness with great satisfaction, A
genédrous policy of agricuitusal loans and takkavi advances has been followed in
recent years, Co-operative credit societies are also progressing favourably under
State pa‘ronage throughout the country, and it is to be hoped that the financing and
management of these will ke more and more a labour of love to the moneyed and
leisured classes as the'years go on.

“My Lord, on behalf of Eastern Bengal and Assam I beg to be permitted
to convey our thanks to Your Lordship’s Government for the generous recog”
nition of its financial claims, * It is with great satisfaction that I note the raising
of the status of the Chitiagong College to the first grude, and the more liberal
gra'ntls to high schools. Mubammadan hostels are very much needed in our
“province, and I am- glad to find that our requirements in this direction
have been met to some extent ths vear. I have confidence that this necessity
will not. be lost sight of. A grant of 10 lakhs of rupees has been allotted for
" the construction of a very pecessary railway line helpful to the tea-industry,
and grahts to the extent of about 16 lal(hs of rupees have been givén for the
construction of lines in progress. We hope that these grants are an earnest
for more to come, as the new province tequires more facilities in communi-
cations for its materi‘al progress.® o

~“ My Lord, some of my Hon’ble colleagues have qucsuoned the mcrea.aed,
‘grants that have been gwen to the province that I have the honour to represent:
, 1do not t’hmk my Lord, that the Government of India ever maintained that the
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part1t1on would entail no: addltlonal expenditure or that the increased efficiency of

+ administration, which it was-urged would be brought about by the partition, wnuld

R Liee -

TEEL I My Lord Iassocmte myself unreservedly with® all the expressmns -of

-be effected ‘without' any increase of cost whatsoever.' The only - question . now °is

w'hethbr the.ificreased efficiency and advantages have b:en  commensurate - with.

the: eased éxpenditure. - Any . one acquainted with the conditions of the new
proymcg: before and afjer the parhtwn will be convmced that the progress achieved

+zhas; ‘heen- well worth*the L) R S A e e 2

¢ My Lord, }beg 1eave to add that the increase of grant to the new province
s, nothmg exceptlonal The provmc:al contracts of all the provinces have been
*‘rét.*eﬁﬂy‘ réVigedPactbrding ‘Eo ‘the* new" System of @rz&s:-péi'manent- settlements
that have beei introduced, ensuring expanding “revenué and ' self-dependence in
the provinces. Under this system a larger share of the divided heads of revenue

has been given to the different provinces. The revision therefore means much’

inore, my Lord, to the other prov'incés with old-established administrations than
it does to Eastern Bengal and Assam in the infancy of its administration. The

_grant given to East Bengal and Assam i is thus small compared to the incregsed

grants t'nat have been- gweu in recent years, undef thlS system, to all the nther
provinces, and this small grant should be beyond all ca\rll specially when we fake
into consideration’ the area of the province and’ 1ts populatlo n per sqaire mile.

“'My Lord some of my ‘Hon'ble colleagues have Iald the responslblhty of'the
new taxation on the shoulders of my province, but they forget that the decline
in opium-revenue, in the net I‘ELEIP'ES of railways and the recent’years of famine
and scarcity throughout many -provinces, together with thie necesg:tz for increased
expenditure in many directions, have been the real catu;;e of the imposition of the
new,. taxes,, ) . e J

regret that have fallen from the llps of Hon’ble Membersswhen referring to yotir

_|mpend1ng relinquishment of the reins of government. Th:s first session may

possibly be the last in which Your Excellency Wlll preside over the deliberitions
of this enlarged and reformed Councilwhich has bee' brought-into being by the
foremght and statesmanship of Your Excellency. This Council will remain an
everlasting monument to your- deep symphthy «for the people of India$ and
‘ Sympathy.’.in my.humble opinion-has been: the keynote - of * Your ‘Excellency’s
policy. The clearest indication of this sympathy has again Been recently given

to us, my Lord, in the prompt action that has been taken in the matter of the _

emlgratlon of indentured labour to Natal, -

‘It is during your réglme too, my Lord, thgt for the first time in the history
of British rule’in India, a distinguished countryman of mineé sits on the Executive

4 “e

e aa e . - 1 - .
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Council of Your Excellency. The reforms scheme, my Lord, may not satisly
wslonanes but in overcoming the limitations of actual facts and of the exigen-

. cles of the moment, in its emmcntly practacal character, it is its own vmchcation
For such statesmanship and sympathy your name will go down to posterity as a
maker of Modern India and as one of her greatest benefactors.”

The Hon’ble MR. PHILLIPS said :—* There are two points in the Budget
which have an important bearing on the administrative progress of the Central
Provinces, and on which I should like to make a few remarks. Onerelates to the
grant which has been made by the Government of India to the Province: to
restore its depleted balance. The amount of this grantis something over 7
lakhs. 1 have been specially instructed by the Chief Commissioner to express in
this Council his extreme gratefulness to the Government of India for the timely
and generous aid which has thus been afforded. Having said this I fear it will
appear somewhat ungracious on my part when 1 go on to say that never-
theless there has been some disappointment that the amount of the grant
was not considerably larger. ’I'venture to submit, however, that the Central
Provinces Administration has a substantial claim to even more generous
treatment at the hands of the Government of India, and I propose to state as
briefly as I can the grounds on which this claim is based.

“In dealing with the famine conditions which supervened on the drought of
1908, the Chi=f Commissioner made a considerable departure from the course
which ‘was clearly indicated by the Famine Code. In the matter of indirect relief
indeed he had iesort to most of the expedients which are recognized, such as
suspension and remission of revenue, the grant of forest concessions and the
advarce of lozns for laand improvement, But in the matter of work-relief,
instead of opening regular famine relief works'in accordance with the provisions
of the Famine Code, works which inevitably are accompanied by a certain
amount of waste and by a certain amount of demoralization, he merely extended
the programme of ordinary works carried out in the usual way under contractors.
I need hardly say that this policy was *adopted after the most careful and
anxious consideration. Not unnaturally at the time it evoked a consider-
able amount of adverse crititism. I do not think I need enter into that
point, because in the «vent 'the policy was completely successful.
I feel justified in putting this *for¥ard, because its success was warmly recog-
nized and handsomely ackhowledged by the Government of India. Not only did
the policy meet the roguirements of the situation, it also avoided demoralisation
and secuget] economy. It is however, with the financial aspect of the policy
! that I now mish to deal. Naturally famine conditions cannot be coped with
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without expenditure o[ a considerable-amount of money, and the policy pursued
involved an extra expenditure of noless than 22 lakhs of rupees on the part of the
_(gen_ttal Prcvinces Administration. Moreover, the conditions prevailing led to an
‘indirect;loss of revenue which amounted to another 22 lakhs. Of the direct
-expenditure about 15 lakhs were spent on the contract works to which I have
referred. Now if the Chief Commissioner had followed the ordinary course and
--'had' a?alled himself strictly of the provisions of the' Famine Code, as the state of
tl 'hs fully entitled him to do, the result would have been this, that not only
would " that expendlture of 15 lakhs have been thrown on to the Government of
India, becguse .under the contract they werc bound to bear that charge, but a
verjr much larger expenditure would also have been entailed on them, because
it is notorious that famine relief works, however well they are managed, and
with whatever precautions tney may be hedged round, are always much more
costly than ordinary works. The Government of India- did indesd give some
money to meet the conditions, for there was a certzin amount of gratuitous relief
given and there was relief in other forms, but the total amount  of expenditure
which the Government of India had to meet was less than 15 13khs. 1f "the
Chief Commissioner had followed the course which he was perfectly entitled to
. do and opened regular famine relief works, there is no doubt that the Zxpendi-
ture which the Government of India would have becn obliged to incur would
have been nearly 60 lakhs instead of 15 lakhs. I think thig constisutes ‘a cfaim
for consideration. The Chief Commissioner ot only saved lhe Government of
India a large amount of expenditure, but he depleted his own resources in the
process, We gratefully acknowledge the generosu)r of the’Government of India
in making a grant of a little more than seven lakhs,abut we consider that there
‘is. a .claim for avery much largzer sum, I think thatas a matter of fact the 2
~Hon'ble Finance Member is really at. one with me whenl make this claim, forin. .
the speech which he made when he introduced the Fnantial Statement he was
good enough to say ‘ The Central Provinces finances . have been severely tried
by the recent famine which was administered with a care for the interests of the
general tax-payer which the Government of India cordially appreciate.’

“ The result of the Chief.Comthissioner takipg upon his own shoulders the ~
expenditure which = he rmght have thrown on _the Govesnthent of India has
been that he is now preciuded from mcurrglg éxpenditure on works of - varisus
kinds which are really of very pressing importange, but *which in .the
present state of the finances it is impossible to undertake. 1 hope therefore the
Government of India will recognise that there ‘is a strong claim for ,a further -
subvention from them. 1 know it is useless so far as. the présert Budget is con-

2
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‘cetned to expect a further grant, but if the revenues of India are going to expand
in the way some have pro'phesied if, for instance, the opium-revenue is going to
bring in the enormous increase which has been foretold by the Hon’ble Member
who usually sits at my right, then I hope some of it may be granted to the
Central Provinces.

“ The other pomt to which I wish to make some referece is Trrigation.

We have already heard in this Council a good deal about the Tandula Canal.

Here I mention incidentally that the name Tendula, which has got into the
official literature on the subject, is wrong. The name of the river, which gives
its name to the canal, is really Tandula, and that is what all the people in that
part of the country, where the river is, whether they are literate or illiterate, call
it, It is for the Tandula Canal that the Chief Commissioner is most znxious to
get a grant, and he is very much disappointed in finding a statement in the
memorandum attached to the Financial Statement to the effect that no grant for
that purpose can be given. It is very important, if something could possibly be
given, that the money should be given now. The progress in the people’s appre-

ciation of irrigation in the Chhattisgarh Division, where the canal will
lie, has been extraordinary. Five or six years ago, had you asked any
Revenue-officer, not only in this division but in the whole of the Province,
whether che people in 't,hat part of the country would ever avail themselves of
facilities of irrigation, he certainly would not have committed himself in his reply
to a definite statement that they would. However, certain storage tanks were
made and facilities for irrigation from them were offered, and the extent
to which these facilities have been availed of is most encouraging. As one.of the
tanks is in that part of the country through which the new canal will run, we now
feel certain that the canal will be availed of, if not at once, at any rate in a short
time. It will have the effect of making practically the whole of the district
quite -immune from famine. The project was sanctioned by the Secretary
of State several months ago, and it was hoped that some grant would bave
been made which would have allowed of the work being begun in the coming
financial year. I have been requested by the Chief Commissioner to.say that
even if 3 lakhs are given in the coming year® the sum will be gratefully accepted
and it will prove an enormous boon. I ‘may mention as a further argurnent for
this grant that, although the* wo;k has been classed as protective, there is now
every hope that it will really prove productwe I am afraid that the Hon’ble
Mr. Jacob will perhaps be'reluctant to accept this view. . But after all what he
hasstated as to no protdctive work having proved a productive work refers only
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to the expenence of the past. There is no reason why.in the future a work ori-
gmally classed as protectlve should not eventually prove productive. Anyhow
1n§upport of the view which I have put forward I may mention an incident which
came “within my petsonal- experience. Less than 18 months ago 1 was on tour
in that part of the country, and I.asked one of the malguzars whether he
would be _prepared to pay in the comlng year for water from the storage tanks at
. the “riﬁé of Rs.z'an acre—he was’ then paymg 12 annas—and somewhat to
my amazement and without much hesitation he said he was quite prepared to
_ .pa.y Rs..2.. He said : ‘Why should I.not pay Rs. 2 an acre for water, when
““the *value of ‘the’ produce of my -field is increased by Rs. 20 an acre by using
that water ? When that is the attitude of the - -peoplé, we may feel confident
that the project will be fully availed of. I may mention that in one part of. the
Province water is already paid for at the rale of Rs. 4 an acre, and 1 think it is
not too sanguine to hope that Rs. 3 an acre will be readily paid for water
from this canal; and if a rate of Rs. 3 an acre is obtained instead of Rs. 2,
. the highest rate provided for in the estimate, the work will prove progluctive

*I'am sorry, my Lord, that both the points to which T have alluded should

involve me in' the position of a supphant to the Government of India, but, 1 hope
that | have made out some sort of case on both pomts

a‘i

The Hon'ble Rao BAHADUR R. N. MUDHOLKAR said —-‘My Lord, I
do not propose to go over the ground Ihad to traverse during the previous
stages of -the discussion on the budget, the discussions on the legislative
measures rendered necessary by the additional thatmn-lmpose-d-thls month

and those on the resolutions moved by the Hon’ble® Mr. Gokhale and myself,
:":-,'_'j..'._-What I-am. going to submit--now will not.be a repetition of what I urged on
" those occasions.

“My Lord, most of the non-official Indian members of this Council have
gwen expression to the demand which is commg from all quarters of the
country, for larger expenditure out of the public revenues than has been provided
hitherto or is proposed to be done by, the present budget on primary education,
on industrial and techmcal educauon and on sanitation in rural and urban
tracts. Hon’ble Mem bers “who spoke on behalf of the &overnment in these
discussions, while admitting the need for darger expendttm'e on these objests,

" _contended that Government had given as much for these purposes as the
state of the: finances would allow and that more could not have been gwen
with a falling ofl in receipts and the uncertainty of the op:um-revenue M)'

" - Lord, it has been shown both in this Council and outside it that Whatever

- -
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the ultimate fate of this last:-named source of revenue, it has not yet failed us.

On the other hand, the predecessor of Sir Guy Fleetwood Wilson has expressly .

sta'ted that the Government of India  were quite prepared to lose the opium-
revenue in the. course of ten years and if the diminution came gradually no
additional taxation would be necessary. My Lord, I believe, in common with
several Hon’Me Members here and informed persons outside, that it would
have béen quite feasible to find substantially larger funds for these purposes if
the expenditure stde of tne present budget and of the previous budgets had not
been increasing in a larger ratio than the income side, and most of our difficulties
are due to this disproportionate growth of expenditure. Beginning from- 1902-03
what we find is this :—

Year, Milione Donnds | Millmre Panas a;linis:;}‘:rspll;l:énds

Sterling. Sterling. Sterling.

190203 . .+ o+ e . 430z 4014 306
190374 . . . . . 4503 42'03 2°99
1904-05 . . . - . 4791 44°45 3°45
10506 . . . +. . .| 4660 | 4459 | z09
1906-07 . oL 4895 47°36 1'59
1907—08 . he e e s 47700 4670 030
Aainual average . . I . . 4711 4502 2+08
F’.-e.r.cent-age of i.ncrgase over 1903-04 - + 461 +711 —30°47
Ditto ditto igoz-03 .|  +goz + 1215 —38'56

]

% While preparing ﬁgures of increase iy gross revenue and expenditure I
read Mr. Wacha’s letters in the Times of Indm and after checkmg have taken
the above figures from him. The other ﬁgures are compiled by me. Letus
come to the subsequent years.and this is what we find :—

"« The Apprepriation Report “issSed the other day shows that while the
income from the Principal. Heads of Revenue was in I1go8-09° more by 12
millions pounds sterling than that for 1g07-08, there was a total deficit in R evenue
, of over 32 mllhon.pounds stecling, due mostly to falling off of railway earnings and
“ina cons-lderably less degree to falling off of mintage and miscellapeous receipts,

. » » *

o
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The. expcndtture side, however, shows an increase from 70’7 millions pounds to

73°5 millions pounds. There was instead of an expected surplus of 86% lakhs  of
rupees n net deﬁcﬂ: of over 5% crores of rupees.

K___epang aside the case of Railways for the present the increases in
iture in the qulnﬂuemuum endlng with 1907-08 was thus disteibuted : —

rmy chargcs 11 per cent.

2, Collectmn of Revenue 14°g per cent.
B e L GRS S PR

3. “Civil Departments ‘mints 14'7 per cen.

4. Civil Works 325 per cent.

Taking one of these heads, the collection of revenue, we find thatin 1908-09
there was an increase over the expenditure in respect to Land Revenue, Stamps,
Excise, Customs, Assessed Taxes, and Forests of about 46 lakhs. There is an
‘increase of 24 lakhs of rupees in 190g-10, and the;Budget prowdes for a further
“addition of about 32 lakhs. That is, during the three years of deficits,the
. collection charges increase by a crore and 2 lakhs. Opium and Salt haye been
:.excluded, asa charge on their account consists for a large part of cost of produc- :
tion. There are similar large increases in the expenses of the (ﬁvﬂ Depart-
ments, The Appropriation Statement issued the other * day states “the chief. /
increases occurred under Land Revenue, mainly in Survey and? Settlement and
Land Records charges, under Excise and under Stamps Iin regard t6 Railways
the Statement points out that their net traffic earnirgg fell short by three millions
seven hundred and seventy-one thousand pounds andyet there is not only-a
- gFeater activity in increasing the mileage and strengtheming. the brldges and the
rollmg stock, about which there is something to be said, bptsin creating additional’
'superior appointments and in increased pay of stan My Lord, the Rallways are
not the only spheres where the creation of supenor appointments in times of
stress and strain is carried on. Therg is a very strong body of opinion among
educated’ Indians, of men who have studied Indian finance and public affairs, that
there is very great scope for retrenchment in the public expenditure of this country. ©
They point to the extraordmary growth of .expenditure on the r’nachmery of the -
administration and to the springing up of highlp pald posts.* This opinion does
" not take up an unpractical stand and an irresponsiblg attitude! - Admitting the
. . necessity of an efficient administration, it urges that the t:orking expenses should
be kept down at a minimum consistent with that efficiency and that the capaclty
of the country to bear increasing taxation should be kept in new. ThlS oplmorx .
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of theirs is supported by writers in the English Press in the country. There
is here eminently a case for inquiry and action, and I can quote the Hon'ble the
Finance Member and the high officers of Government to the same effect.

“ My-Lord, is it not possible to curtail the expenditure incurred over some
of the Departments ? - To mention one instance, is it not possible to effect a
material reduction in the Survey Settlement Department by carrying out the
principles enunciated by the Government of India 28 years ago in a resolution
remarkable alike for its breadth of view and practical grasp? My Lord, the
unsettling effects of these Revision Surveys and Settlements are well known.
It is not a permanent settiem:nt that [ am suggesting. Whaf I submit is that
throughout the greater part of India proper, and I believe Lower Burma also, accu-
rate surveys have been made and more than one revision has taken place. The
classification of soils has been made and the portion of the produce fairly leviable
from them has been ascertained and their valuation in money at the then prevailing.
rates has also been determined. Accepting the unearned increment theory what has
to be done when a settlement made for 2o or 3o years fallsin is mergly to ascertain
whether there has been such a rise in the prices of the staple products on the
basis of which the expiring settlement was eflected as to justify the raising of
the State demand. This is,a mere matter of arithmetical calculation for which
ample materials are supplied by the information which is published every week
.or fortnight. In zaminCari tracts there are accurate statistics compiled about
the rents levied or leviable by the zamindar or malguzar from the tenants as
also abdut vhe capacity of the sir land. -

«If this method is followed the very large expenditure which is incurred
ovVer survey and settlement operations would be immensely cut down and the )
public finances greatly profited, while the benefit to the people of being saved
from the unsettling effects of these ever-recurring settlement operations would
be simply incalculable. - :

“The belief is also entertained that fhere are other departments where
economy is possibie and specific suggestions can be made. My Lord, 2 consi-
deratle overhauling of depaftments seems feasible. And there would be
still more favourable results obtained if indigenous agency is more largely
employed. The claiins of Nati®es sof India, including in the term statutory
Natives, and demands of finarcial economy coincide, and the case for larger
employment of the residents of the country is simply unanswerable. In this
respect “:l"mt just now is needed to be done is to carry out fully the recommencl-
ations of the Public Service Commission.

T Then'thF:re_ i8 economy possible aléo in the military expenditure. Without
in‘any way tonchingsthe principle,of the relative strengths of European and Indian
»
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: troops or. ralsmg any questlon about the defence works laid down as necessary

_it'is; quite, féasible to make an appreciable reduction in " military expenditure. |

is, .1 think, wprth consideration whether it is not advantageous to this country to
revive the system which existed in the timés of the East Indian. Company of
rms;gg_doegl_lw a portlon of the European army required for India. We have to
pay | l'r e4vily.for the training in England of the European troops sent to this
_.,pgntrg_ "And_ there is. also_ the .cost of transport and the loss. ausmg.from d:‘:lck-
nessiand/mortality among non-acclimatized youths. The raising locally. of a part

_om),};e Egropeatl troops required for India would have the further advantage of

meeting:to-some’. extent the problem Whlcl‘l is, fa.cmg the domiciled European
community. -

“There is another suggestion which I would advance for the consideration
of Government which, while it would tend to effect some reduction in military
charges; would have the further merit of rewarding the Inyalty, the faithfulness and
the valour of the Indian Army. The idea of giving a certain number of placés of
Commissioned Officers in the Army to Indians of proved loyalty and merit and
of approved social position is not a new one., Morethan twenty years ago the
proposal was made by the Right Hon'ble the Duke of Connaught for an Indfan
Sandhurst. Will Government see their way to gwe cffect to it ?- o

¥

. "-‘ My Lorcl, there are various dlrectlons, in wh1cb the Governmegt’éin effect
reduction if expenditure without in the least touching 2ny ofthe fundamental
principles on which British administration here is based. Indeed) while effesting
retrenchment they would, if the suggestions were advanced b2 given effect to, be
binding still more by ties of gratitude and loyalty the ¥gll-disposed® members of
the . Indian commumtles who constitute by far the, largest portion of the’
‘Pblfiﬂatlon T R . e S o

¢ One more matter I would only indicate. It is not .possible ‘to treat it
-adequately onthis occasion. There is a general #zeling in several Provinces
that they do not get for their Provincial needs a sufficient portion of the funds
they contribute to the finances of the Etpire. Though the settlements recemly

- made with most of the Provinces are of a guasz-permanent character ,they re-

quire re-examination and re- ad]ustment to obtam from the Imperial Government a
Tarfet afid more equitable contribution from the share they take of the divided

revenues. Into this complicated question I cdnnot go on the present occasion. I
simpljr'indlcate its now

“ Every province has been urging its claim on Government, but what the’
* Central Provinces and Berar ask is bare justice. *The* Hon'ble Mr Phillips, the
*o'[ﬁmal reRresentanve of the territory, has shown how the proyncial, funds. had
“tos meet‘thargewhu-l lggl_uma,tely ught to. hznre -tome..out. of . the Impcnal
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revenues and how the beneficial irrigation projects are hung up for lack of money.

. My Lord, this feeling is further accentuated by the large demands which
are made on the general finances by the partition’ of Bengal. The duplication
of the official machinery, the creation of new departments and posts, the con-
struction of costly buildings have absorbed, and will continue to absorb, enormous
sums of money for the maintenance of a policy the responsibility for which is
denied by those who were instrumental in setting it up. I do not wish to go
" into the general question of the wisdom or necessity of that measure, which has
brought untold difficulties and misfortunes to the two Bengals. But provinces
which do not get an adequate share of the taxes raised in them have a right to
complain if any portion of their money is diverted for keeping up the partition.”

The Hon’ble MR. GRAHAM said :—* My Lord, several attacks have been
made on the Government today for the expendiiure on Railways, and I would
like on behalf of the community which I represent to say that we in no way
cavil at any such expenditure. My predecessors on this Council, who were
better advised. on the subject, have always clamoured for more and more
expenditure on Railways, as they considered that that was the best way of .
opening up the country and improving it, and I follow in their footsteps in
congratulating the  Finance Member on what he is doing in this budget for
Railways. Nubody likes new taxation. We all hate it and we sympathise
with the Finance Member for having to impose it, but I think we can congratulate
him on having introduced this new taxation with a view, as pointed out to this
Council, of discounting the day when our opium-revenue will disappear altogether;
and nobody can reclly cavil at a new tax when they remember that. It is all
verv well to say that opium will bring in more than is estimated for, but the
day must come when the opium-revenue will cease altogether.

“ Another point on which I much congratulate him is on his Currencf
policy, 25 millions of reserve which he has put forward—I won’t say as the
ultimate goal, but the goal in the meantime, and until that is reached the whole
of the profits from coinage will go to that reserve. I take it that that is not
a final say in the matter, because he has notsaid, when that point of 25 millions
is reached we will cease to pile up the rescrve. I take it when that point is
reacheé what will happen thenis that Government will consider themselves
free to divert a portiop of the proﬁts for other purposes. But, as I said, 25
millions is not the ultimate goal, and'a very ‘much larger sum, if prosperity
continues in the country, will' eventually be credited to the reserve.”

The Council adjourndd to Wednesday, the 3oth March 1910.

. c, ' . R. SHEEPSHANKS,
' ALCUTTA 3 Of. .S'ecy 40 the Government q‘.{ndm,

The 13th "March “rgro. Legzs!atme Department.
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